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LOEK SABHA

Thursday, November 4, 1965/Kar-
tika 13, 1887 (Saka)

The Lok Sabha met at
the Clock.

Eleven of

[Mr. Spearer in the Chair]
ORAL ANSWERS TO QUESTIONS

BSettlement of Insurance Claime of
Armed Personnel

+
*3l. Shri Basappa:
Bhry P. K. Chakravertl:
Shri K. N. Tiwary:
Shri Bam Sewak !ld-'.

Will the Minister of Fimance be
pleased to state:

(a) whether the Life Insurance
Corporation has decided to give top-
priority for the settlement of Insu-
rance claimg of armed personnel who
were killed in action reported mis-
ging or held as Prisoners of War dur-
ing the recent conflict with Pakistan;

(b) i so, the salient features there-
of; and

(c) the number of cases of settle-
ment of insurance claims which have
been decided so far?

The Minister of Planning
B. E. Bhagat): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House [Placed in Lib-
rary. See No. LT-5048/65].

1698 (Ad) LSD—I.

(Shri
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(c) Since the claims arc being
settled by a number of offices of the
Corporation the information I8 not
readily available.

Shri Basappa: May I know whe-
ther the Defence Ministry has forward-
ed to the LIC the list of persons who
were killed in aclion und, it s0, what
is the number in the list and how
many cases have been disposed of?

Shri B. R. Bhagat: The arrangement
is that when information is received
from the Defence Ministry that a
particular officer is dead we imme-
diately settle the claim.

Shri Basappa: I want to know the
number of cases that have been settl-
ed so far.

Shri B. R. Bhagat: I do not have
the list with me. [ will try to get it
and give the information.

Shri Basappa: May I know whe-
ther sufficient co-operation is forth-
coming from the Finance Ministry in
the case of persons who have been
killed in action and who have not
paid the last premium because they
were engaged in the forward areas?

Mr. Speaker: That informmtion is
given in the statement.

Shri B. R. Bhagat: That facility is
being giver.

Bhri P. B. Chakravertl: With res-
pect to the personnel who are suppos-
ed to be officially dead after missing
in action what will be the real impli-
cation when some of them again make
their appearance?

Mr, Speaker: That would be seen
afterwards.

Shri P. B Chakravertl: It has al-
ready occurred in three cases. Feople
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who were missing and presumed dead
have uppearcd the day on which a
condolenee resolution was being pass-
ed.

Mr. Speaker: We want the claims
to b seitled speedily and that s
why this procedure is adopted. If we
stick to the old practice then it would
delay matters,

st wo Ao fawmdy : vt wigw
Har AT iR 9 & 99 gfa-
i 51 fagoor faar man § F1 e
¥ arg At ¥ wmr wny ari wrdy
STIAT | FAT ATEATS & q1G TAOA F A
W A17AC qRATL AT E IRy
afoad &g ?

st Wo Tro WA : WA AT =T AY
qdt § 37 A1 IA A0 & a1 H § 0
of¥am ¥ arg a3 & @y @ @
fafaa &1 1962 W Fa Fmi gl fr 3w
wqq 41 77 7 78 gham 9 8
FAET T WY g7 7 47 4, 7w § oY
QC graf § ag ¥ 79 wg awar

st o ATe faardt : & & qur AT fiw
R AT Hfea T AT A7 1R § 79 IR
ot 77 giaaed & s ?

oft o TWo Wmw : IAF I A AT
faac iz

ot THRAw  amw ;AT W
g {l F fog T gt 59 w11 e
forr e darmg St dan Fomm #)
YT & ?

werw wgiem ooy Aare A1 Afew-
MeamrrmEatag |

st 7y feord : g7 a1 w7 & e g
v difa § 1 Sfe ag <1 7w g,
¥ 1962 ¥ a1 W Wl oY gar o
wiwg & g g1 /A HC
wigT g
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W WENEW : A §A WTT WX
og 4 FATA & T § ®10

1wy formd : &9 1962 &Y qTAL
T WT 7AT A TS LY § FART A~
T T@H U AT GEC wE S
groar vt foedy ot S & R
# e & gfeome €1 % 7

Mr. Speak All-comprel ive,
including cvery policy.

st ¥o TWo WA : vl T fasri-
0 AT

Bhri Buta Shngh: 1 want to know
whether the Ministry is in a position
to assure the House that the families
of the jawans will not be put to diffi-
cultics by departmental formalities
and some machinery will be evolved
to pay these claims speedily?

Shri B. R. Bhagat: We have ine-
tructed all offices of the LIC to make
speedy payments.

Shri R. 5. Pandey: In order to ex-
pedite the settlement of insurance
claims, may 1 know whether Govern-
ment would like to wapproach the
families of the jawans who Wwere
killed?

Mr. Speaker: The information is
given in the statement.

Shrl 5. M. Banerjee: The question
is about the armed personnel who
lost their lives or  are missing. I
would like to know whether similar
instructions have been issued to the
LIC. to settle with utmost speed
the claims relating to all those civi-
lian personnel who were working in
Defence and were killed in Chamb and
other arcas and also the general pub-
lic who were killed after bombing.

Shri B. R. Bhagat: This matter re-
fers only to armed personnel lkilled
in action. So far as payment relating
to civilian personnel killed us a result
of armed action is concerned, we shall
request the LI.C. to teke acton in the

SAmMeEe mmanner.
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oY gerstt aTe e @ A qaT AL
S & 3 gforet 99 & ofore At
#1 fa=at 8, foaamt ag wew A graT
e draT & Tt # qr w%) gufeg A
g K fami e Er g fs o
A WA IFET A1 €T Ao
¥ F1 2 91 T Fo qrio Hro & W Ay
FT IqF T & a1 { (frawmw w0 7

q-'.'o TTo WN: ﬂﬁl‘!ﬂ"ﬁm
woaT gf-awra og ¢ fF feda fafaet
‘mwtqﬂ'o o HYo %Y fiF §¥
w1k My § WK gFe wrfo Ao ¥ wwHAT
gt awrgzeinE FA

&t w@ A GEAL AT Y § TAR
X ¥ A gfaarg qur & avdy o §
7 g3t § 1 ¥fF7 dar v Foa & grr
e fme amAfta A & ogx w9
§Zfon iz v fogr o , " AW
oy &1 ¥4z 77 7 1 w0 w1 fawre
¢ 7 ow gzt duTy W AFTOT gETT
Ay w7

off w0 o Wy :  g2few ¥ w1
Ao aft § 1 oEd A g e ow Ay
fasar

oft gre wre faurét : ot & fivw ard
aft e § o Fafanr ot 7t &, afew
Mowgfaqgmy y, WTTAF AU ¥
A A feer Y A ATETT w1 ek
wrafer § ?

s %o o WM : T TAWT FHE
i W g At T afad dewa Y
et

Bhri Shinkre: May I know from
the hon. Minister whether they have

come aernss mn article published re-
cently by a former Governor of one
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of ‘our major States complaining
ebout the completely unwarranted

delay in settlement of claims in gene=
ral in the L.IC. and if so, what do
they intend to do in this regard?

Shri B. B. Bhagat; I have not
come mcross any such article.

Bhri Shinkre: 1 can mention the
name; it Is Shri Sri Prakass.

Eaising of Public Loan for War
Efforts

+
*33. Shri A. N. Vidyalankar:

Sbri Bhanu Prakash Singh:
Shri D, C, Sharma:
Shri Seshlyan:
Shri Yashpal Singh:
Shri Subodh Hansda:
Shri Bagri:
Bhri Madhn Limaye:
Shri P C. Borooah:
Shri 8. M. Banerjee:
Shri Prakash Vir Shasiri:
Shri Basappa:

Will the Minister of Finance be
pleased to stete:

(a) whether Government hawvse
announced the scheme for ralsing twe
public loans for financing war efforts;

(b) if so, the nature of the pre-
pesals and the amount proposed to be
raised; and

(e) the responge made by ithe
public thereto? .

The Minister of Planning (Shrt
B. B. Bhagat): (a) Yes Sir The
loans announced are:i—
(i) 4§ per cent. National Defence
Loan 19068,

(i) 43 per cent National Defence
Loan 1872

(i) National Defence Gold
Bonds 1860,

(b) Coples of the Notifications re-
lating to the issue of these loans wre
Jaid on the Table. [Placed in Lid-
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rary. See No. LT-5050/65]. There
is no limit in regard to the amounts
to be raised.

{¢) Subscriptions opened on 27th

October ‘The response is encourag-
ing.
Shri A. N, Vidyalankar: May I

know whether conversion of previ-
ous loans into these loans will be

permitted?
Shri B. R. Bhagat: No. Sir.

Shri A. N. Vidyalankar: When will
the Government be in a position to
give information with regard to the
total collection of these loans?

Shri B. R. Bhagat: Upto 2nd Nov-
ember, the total collections are;

(i) 4} per cent National Defence
Loan 1868 Rs. 5.3 crores.

(ii) 4] per cent National Defence
Loan, 1972 Rs. 2 crores.

(ili) National Defence Gold Bonds,
1980—381 kilograms.

Shri Bhanu Prakash Singh: What
is“ the estimated target the Govern-
ment have fixed over five years for
the public loan for war effort?

8Bhri B. R. Bhagat: There s no
limit to the subscription.

8hri Bhaou Prakash Singh: I want
to know what is the estimated total
that the Government want from the
public?

Bhri B. R. Bhagat:
much as we can get.

We want as

Shri D. C. Sharma: It has been pub-
lished in the newspapers that we re-
quire gold worlh about Rs. 200 crores.
May I know if the government thinks
that the gold bonds could be subserib-
ed to that extent und. if so, by what
date?

Shri B. R. Bhagat: Officially we
have not given out any figure. We
‘want as much gold as pcople can
afford to give.
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st gqaaTe feg : 9 W F T
wifdw § 37 ¥ ¥ # feraem e faan
a7 W FY AT 7oAy A
FHA %A1 wgd & 99 & fAaw @
W GEAT FE R Y

ot ¥o To W : T w1 Ak

oA gAY gw oA & O
o wTgR & W ST & Y wgaw @
agraaT faw a% gw 99 ¥ AnEd

Shri Subodh Hansda: The Minister
said that 381 Kgs had been reccived
by the government and that fhe res-
ponse was encouraging. 1s if because
of lack of confidence, for on an earlier
occasion a number of houses had been
raided when they subscribed gold for
defence purposes?

Shri B. R. Bhagat: 1t is a malter
of opinion. The raids were in some
other connection...... (interruptions)

ot wq ford : T O & F G
T ENT W 3| F1 e fafre
qoar araeET el & feg e
AL e Ay At Anii § gcaTg 971
w0 & faw wn o¥ =Y 1 w1 i
w7 Frwf A7 wE T awaaE &
fawm & a1 AEw, g wgw § aife
W ¥ Fearg da1 g1 A% WA ¢ w
# ufaw geraar L7

off ¥o To W : ¥ T FUG| A
fret  mrrer fafore 3% & somay sy
oft FE Tar a1 @ " dw
i w1 g w1 an ¢ fe A1 aga =l
o & feca & for a1 e ot dow P
Tq ¥ fag, wrenfavican & fog gramw
g =7 gl Tl 9T TR AT faan
gt )

ot wy e : %57 gqu a1 foF g
¥ w7 w & wfy soang da w7 & g
w1 fafwer a1 & fog =o #1 W1
groaAr aArE Freft arfE & & e
g ?
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i wo o W : IR & fag M
foda & § | yaET ® ATt ¥ o
wreafadar s ek fag L L.

oW WENY : ¥IAAT 6% qf
ATt AT & fp ot o wfaw sy
da1 7 & fag & 77 g g €
T F% fe droam w3 4z
wlrEm § wifs g Gat fem omar &
g @Y gAm # x7 Wl & f9u wfae
g dagrT )

Shri P. C. Borooah: May I know
whether the defence certificates would
be made negotiable?

Shri B. B. Bhagat: They are negoti-
able.

Shri 5. M. Banerjee: I would like
to know whether the response from
the big business houses like Birlas,
JKs and others has been good and, if
s0, to what extent

Bhri B. R. Bhagat: I do not have
the break-up about the individuals
and how much each contributed. At
a later stage it might be possible.

Shri Ranga: May I know whether
the government would consider or
had consiiered the advisability of
making negotiable the bonds that
they give in response to the subscrip-
tions to the loans so that the rural
people who have been in trouble on
the former occasions would be belter
encouraged to make contributions to
these loans?

Shri B. R. Bhagat: I said that these
loans are negotiable.

Shri Basappa: In spite of the pre-
mium that hag been announced in res-
pect of the gold bonds, may I know
why there is hesitation, and will the
Government make it more atiractive
for the people with gold jewels to
come forward and deposit them with
Government?

8Shri B. E. Bhagat:
tive as it has been

It is as attrac-
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Bhri Shashi Ranjan: Since the intro-
duction of this gold loan, the prices
of gold in the market have gone up
and so, may I know what is the reac-
tion of the Government and how does
the Government explain this rise in
the price of gold?

Shri B. R. Bhagat: In the first week
there was some rise; then again it
came down and it hms stabilised.

ot g W wepa « e e b
wf At & gewrg 427 Y x| & forg wv
TR elt AT Y O W g 2 e
faart wd & WY oFar ¥ ¢ et
e ¥ afa gearg G271 F 7% vEE fAg
fer sfag Ao eTar g ?

oft wo Wo Wy :  IT A N
defoaar it ae gt

Shri Eapur Singh: May I know
whether, to supplement these war
loans, the Government propose to im-
pose a graduated levy on Individual
wealth, and, if not, why not?

Bhri B. R. Bhagat: That has nothing
to do with this. Gradwated levy 15 a
different matter.

Mr. Speaker: Whether therc is a
proposal to have a graduaied levy—
that is what he wants to know.

Shri B. B. Bhagat: There !s no pro-
posal.

Shri Kapur Singh; Why not?

Mr. Speaker: Shri Chaturvedl.
Shri 8. N. Chaturvedl: May I know
if the Government hag received any
report that the expected response for
purchasing Gold Bond, is not forth-
coming from persons who have black=
market gold for fear that they might
be waylaid and arrested while on
their way to make the contribution?

Shri B. B. Bhagat: The scheme It-
self makes it quite clear that no ques-
tions will be asked of them.
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Bhri 8. N. Chaturvedl: My question
was different; 1 asked that on the way
when they are going to make the con-
tributinon, they might be waylaid by
the oxvise people and arrested. Has
the Government received any report?

Mr. Speaker; Thon the retired po-
lice officer should help them!

oY wreft oW o : w@T FORT W
wg wa & f5 i & 0w we
w1 &1 37 aFt & fom & arg ¥
WMEagmeaflgsagmrer 3 7

ot Wo To AU : 500 HO¥ °T
o AN T g A gnf

ot et a7 q ;& qeT a1 fe
ot wgrag w1 T WA § g A ?

weaw . A @ WA HSE O
A & AT Ha 7

8hri Sham Lal Saraf: May I know
whether arrangemenis have been
made in the rural areas o enable the
people living in those areas, firstly,
to contribute towards the gold bond
and secondly to the other loans that
have been floated, because, from ex-
perience it has been shown  that
firstly, arrangements have not been
made properly in the past and second-
ly. the people could not have the
confidence in order to come forward to
contribute their mite. May I know
whether the defence bonds are being
reasons therefor?

Bhri B. R, Bhagat; It requires a
national movement to approach every-
body. It Is true, as the hon. Member
says, that we have ont been able to
approach the rural areas, but it wil
be necessary to approach them.

Shri P. R Patel: [ want to know
whether the defence bonds are being
sold in all the branches of all the sche-
duled banks and. if not. what are the
reasons therefor?

Shri B. R. Bhagat: Not all the Sche-
duled Banks; only in all the branches
of the Stale Bank,
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Shri Indrajit Gupta: In veiw of the
large amounts of black money which
are reported to be held in this coun-
try in the form of gold; may I know
wheth¢r by the Government's decla-
ration thalt anybody who produces the
gold for these bonds will nol be ask-
ed as L0 the source of his having ac-
quired this gold, the Government in-
tends 1o announce that it has no
further desire to find out the black
money and intends to give a premium
on immorality?

Shri B. R. Bhagat: No, Sir. The
need for gold at the present mument
overrides all other considerations.
But, on the other hand, we are try-
ing to find out =mll the black money,
wherever it may be. Therefore, the
two are separate questions

Shri Indrajit Gm 1 asked whe-
ther it is a fact .

Mr. Speaker: He says that this
thing overrides all other considera-
tions.

Shri Indrajit Gupta: After that he
sald the search for black money will
go on, but they have said that the
sources are not to be disclosed. Let
him give us an assurance.

Mr. Speaker: Next question,

Reserve Bank’s Assistance te Com-
mercial Banks

+

*M. Shrimati Tarkeshwarl Simha:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:
8hri F. K Deo:
Shri Bolankl:
Shri Kapur Singh:
Shri Sham Lal Saraf:
Shri Yashpal Singh:
Shri Kajrolkar:

Will the Minister of MFmance be
pleased to state:

(ay whether it iy & fact that the
Reserve Bank of India propose to
provide larger accommodation to the
commercial banks in future;
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(b) the extent of additional assls-
tance, likely to be given; and

{c) the aclual credit contraction
during the current glack season due
to the policy of restrictive credit
followed by the Reserve Bank?

The Minister of Planning (Shri
B. E. Bhagat): (a) and (b). The
Reserve Bank hopes to be able to
announce very shortly its credit
policy for the current busy season.
It is not possible to indicate very
precisely mt this stage the extent of
the increase in the advances of the
commercial] banks or the amount of
the loans and advances, which may
have to be granted to them by the
Reserve Bank at the peak of the
semson, but it is mnticipated that all
the essential requirements of indus-
try and trade will be met.

{c) The contraction in the slack
season which has just ended has not
been marked and was of the order
of Rs. B8 crores upto the 15th Octo-
ber, 1963,

Shrimatl Tarkeshwari Sinha: What
was the estimated figure of the Re-
serve Bank itself gbout credit con-
traction in the slack season and what
is the difference between the esti-
mated amount of the Reserve Bank
and the present amount which he has
announced?

The Minister of Finance (Shri T. T.
Krishnamachari): It was anticipat-
ed that there might be a contraction
of roughly Rs. 200 crores. The short-
fall, as the hon. member will realise
is of the order of Rs. 112 crores.

Shrimati Tarkeshwari Sinha: May
1 know whether any demand has
been made by the scheduled banks
about their i ed requir 5
and whether the government is in a
position to fulfi] those rrquirements?

Shri T. T. Krishnamachari: De-
mands might be made. But the Re-
serve Bank does not undertake to
meet the demands. As my colleague
mentioned, the matter is under
consideration. No precise formula-
tion hms yet been made.
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Shri P. R. Chakr==rl, May 1
know what special  lecuities have

been made available to weavers' co-
operatives and the textle industry,
who have been recommended by the
Commerce Ministry?

Shri B. R, Bhagut:
want notice.

Shri Rameshwar Tantia: May 1!
know whether it is a fact that a  re-
presentation was made to the Union
Ministry by the weavers’ co-opera-
tives and textile industry gnd, if so,
whether the Finance Ministry will
grant them more funds, because the
industry is more or less in g crigls?

8hri B. R. Bhagat: | have sald 1
want notice.

Shri P. C. Borooah: May 1 know
whether the government has any
reason to believe that the eredit con-
traction during the past year is res-
ponsible for the fal] in the rate of
industrial growth in our country
and, if so, to what extent?

Shri B. R. Bhagat: All these econo-
mic factors act and interact wupon
each other.

Shri Kapur Singh: I want to know
whether the government are wware
that this credit contraction and abnor-
mal rise in bank rate is a gure index
of the grave inflationary trends in our
economy and, if so, what do they pro-
pose to do about It?

Shtl B. R. Bhagat: We huve been
trying to correct the Imbalances from
time to time. Recently also we have
taken steps so that the imbalances do
not assume an undue proportion.

Shri Sham Lal Saraf: Is the gov-
ernment aware that some of the most
important industries, particularly with
caport putential have terribly suffered
for want of finance, particularly from
scheduled banks and, if so, what steps
are going to be taken in order to save
them from the coming bad weather
which is expected any moment?

Shri B. R. Bhagat: One of the oh-
jertives of the policy to be announced
very soon is to provide for all export-
oriented industries, defence-oriented

For detmils, I
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industries and industries engaged in
import substitution

off qurere feg ;w7 HURTX WY
ww = ¥ frarr ® ool o g
ATV qFad # wewmEaTr § 7

ot w0 o W : frgrat & fad
g S e P T

Shri Shivajl Rao B. Deshmukh: May
I know to what extent this anxiety
of the Reserve Bank to help scheduled
banks is likely to affect adversely
agricultural credit?

Shri B, R, Bhagat: Agriculaural
credit, particuraly production-orlented
credit will be fully provided for,

Bhri Shashi Ranjan; Some time
back the hon. Minister hnd saoid that
the Rescrve Bank would give financial
assistance to co-operative banks, May
I know how far this statement of the
hon. Minister ig going to materialise,
particularly in respect of consumer
co-operalive stores, because the co-
vperative banks hud promised to
finanve consumer co-operative stores
which were very essential for holding
the price-line?

Shry T. T. Krishnamacharl: The
scheme of helping co-operative credit
societies by the Neserve Bank is well
known. The Reserve Bank lends at a
comparatively low rate. It may be
that the channel through which it
passcs may make jt somewhat difficult
for the person to get the credit. So
far as the provision of credit to the
consumer co-operative socleties iy con-
cerned, the matter is engaging the
attention of Government

Shrl J N. Hazarika: May 1 know
whether Government are aware of
the fact that small tea gardens {n
Assam are likely to suffer on account
of the financial difficulties arising out
of the Reserve Bank's refusal to acco-
mmodate  the Assam co-operalive
apex bank with the necessary amount
of finance durlng this year?
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Shrl B. R. Bhagat: 1 would like to
have notice of that question.

Shri D. J. Nalk: May I know whe-
ther some restrictions have been
imposed on the scheduled banks im
the matter of advance of momey to

parties for cotton, ground-nut and
foodgrains?.
Bhri B. B. Bhagat: Is my hon

friend referring to difficulties in
advancing money against ground-nut
and cotton? 1 want notice of that
question.

Dr. Sarojini Mahishi: May I know
whether Government are in a position
to tell us which industries have been
heavily hit on account of the short-
fall in the credit facilities extended?

Shri B. R. Bhagat: It is difficult to
say that. There may have been some
industries which may hawve been hit,
but efforts are being made to see that
in spite of the credit contraction pro-
duction does not get affected.

Shri D. J. Nalk: My question has
not been answered.

Mr. Speaker: It has not been
answered because the hon. Minister
wants notice of the question.

Now, next question. Question No.
15.

Shrimati Tarkeshwari Sinha: May
1 request that Question Nos. 53 and
54 also may be taken up along with
this, because they are also on the
same subject?

Mr, Speaker: If the hon. Minister
iz willing to answer them all together,
I have no objection.

The Deputy Minister in the Minis-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): T am prepared
to answer them together.
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Watery Treaty

..‘.
*35. Shri REameshwar 'ruﬂu

Shri Buta Singh:
Shri Daljit Singh:

8hri Hem Ra}):

Shri Ram Sewak Yadav:
Shri Madho Limaye:
Shri A. N, Vidyalankar:
Shri B S Pandey:
Shri Rajeshwar Patel:
Bhri S. N. Chataorvedi:
Shrl Vidya Charan Shuokia:
Shri Sidhcshwar Prasad:
Shri Warior:

Shri Dajl:

Shri D. D. Purl:
Shrimati Vimia Devi:
Shri Sham Lal Saraf:

Will the Minister of Irrigation ana
Power he pleased to state:

{a) whether it isg a fact that the
Punjah Government have protested to
the Union Government over the re-
lense nt Canal water supplies 1o
Pakistan when "our own crops are
dying for want of water”;

(b) if so, whether it is alsv a fact
that the farmers have threatened to
rescry to direct action if Government
do nct take the initiative in stopping
further water supplics to Pakistan;
ond

(c) the steps taken in this regard
by the Union Government?

try of Irrigation and Power (Shri
Bhyam Dbar Misra): (a) and (b). A
number of representations to this
effect have been received.

(e) A statement is placed on the
Table of the House [Placed in Lib-
rary. See No. LT-5051/65].

FPayments to Pakistan under Indws
Waters Treaty

+

*5. Bhri A. N. Vidyalankar:
Shrimatl Renuka Barkatakl:
Bhri D. C. Sharma:
Shri Yashpul Singh:
Shri P. B Chakravertl:
Shri P. C. Borooah:
8hri Rameshwar Tantia:
Bhri Himatsingka:
Shri P. K Deo:
Bhri Bolanki;
8Bhri Eapur Singh:
Shri Ravindrs Varma:
Shri P, Venkatasubbaiah:
Shri 8. C. Samanta:
Shri Gulshan:
Shri Buta Singh:
Shri Hem Raj:
Shri Jashvant Mehta:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Marandl:
Bhri Utlya:
Shri Daljit Singh:
Shri M. L. Dwivedi:
Shri D, D. Purl;
Shri Prakash Vir Shasiri:
Shri Jagdev Singh Siddhanti:
Shri Omkar Lal Berwa:
Shrimati Maimoona Sultan;
Shri Eajrolkar:
Shri Gokulananda Mohanty:
Shrl C. K. Bhattacharyya:
8hri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Pakis-
tan, in vinlation of the Indus Waters
Treaty with Indm, has diverted subs-
tantial portion of the funds secured
trom India and the World Bank for
war purposcs such as the construction
of pill boxes and bunkers along the
Ichhogii Canal banks;
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(b) whether Guvernment bave exa-
mine.! the propricty and desirability
of discuntinuing or at least suspending
payment of further instalments on this
account, Lill it is satished Lthat Pakistan
will nol repeat viclalions of the Treaty
and made amends for the past misuse
of funds; and

(c) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Lrrigation and Power (Shri
Shyam Dhar Misra): (a) to (c). A
statement is placed on the Table of
the House. [Placed wn Library. See
No. LT-5052/65].

Release of Canal Water Supplies to
Pakistan

+
*54. Shrimatl Tarkeshwarl Sinha:
Shri Hukam Chand
Eachhavalya:
Shri P. L. Barupal:

Will the Minister of Lrrigation and
Power be pleased to state the gquantum
of water supplied to Pakistan by Inlia
under the Indus Waters Treaty afler
the outbreak of recent hostilities bet-
ween the two countries?

The Deputy Minister in the Minls-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): The quantum of
water supplied to Pakistan by India
since the out-break of recent hostili-
ties up-to end of October, 1965 for the
pericd for which data arc available
amounts to above 0.4 MAF.

oft iy ofemy e g At }
fe waf & Wit & wroor v fod &
arat ot Ty el § ;oW g, A
wron } fs gw oot @t w qeert
g« w7 arfeems ® o €, a7 fe
% @ gt T e fow
)Y’

The Minister of Irrigation and
Power (Dr. K. L. Rao): It is true
that there is a shortage of water this
year not only in the Sutlej but also
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in the Beas and in the Ravi and in
the other river systems of the coun-
try. The hon. Member has asked us
the reason why we are letting the
waler to the Pakistan areas when we
are short of water ourselves. To
answer that question, 1 would take a
little  more time than usual. The
answer fo that question is like this.
The Indus waters Treaty of 1960 is
in a way an agreement between three
parties. It is nol between India and
Pakistan alone, but it is  belween
India, Pakistan and the World Bank,
wherein the World Bank stands for
the due observance of releasing the
waters, of regulating the water sup-
ply, of payments and other adminis-
irative matters. Therefore, it is &
point to consider whether by not
observing the treaty we would not be
infringing the treaty and coming in
conflict with the World Bank with
whom we have got the happiest of
relations and whio  are helping  us
quite a lot.

The second reason, and the more
important one. which I would submit,
is this. At the time of partition in
1947, Pakistan had under the three
eastern rivers, Ravi, Beas and Sutlej,
as much as 43 lakhs of acres. The
water tha! is supplied to these ucas
is going to be replaced by the walers
from the western rivers. As soon as
those works are completed, we can
gel back that water. We hope it
would be got by 1970, in order to
have rapid development of the areas
m Punjab and the arid regions of
Rajasthan. Therefore, in our own
intereat, in order to ensure the very
rapid development of our own areas,
it Was ve., necessary that we should
try to haye these replacement works
completed as early as possible

In the context of these two reasons
1 have submitted, it was decided,
afler very careful consideration, that
the Indus Waters Treaty should be
observed,

Shri 5. M. Banerjee: On a point of
order .



Oral Answers KARTIKA 13,

273

Mr. Gpeaker: I might ask one thing
on behalf of Members because they
feel excited over this. Is there a
stipulation that a definile quantity of
water is to be released for Pakistan,
though the residue might not be
enough for us, though we might
suffer a shortage?

Dr. K. L. Rao: It is unfortunately
#0. ‘The provisions of the Treaty are
explicit. The provisions state . . .

Mr. Speaker: It is a strange provi-
sion that we might not be left with
anything perhaps.

Dr. K. L. Rao: No, no. According
to the provisions, we are getting the
entire waters of the Sutlej. It is the
waters of the Beas, that we have got
to share for this period, 79 per cent
to Pakistan and 21 per cent to Rajas-
than,

8brl K. N. Tiwary: No, no, we can=
not allow that.

Shrimati Savitrl Nigam: There
should be a 2§ hour discussion on this
subject.

Shri 8. M. Banerjee: My point of
order is this. Kindly see the state-
ment attached to question No. 83, It
is said therein:

“This matter has, therefore,
received very cureful considera-
tion by the Government”.

This is as regards the payment side.

“In this connection, it is to be
noted that the Icchogil Canal
which is one of the replacement
works in Pakistan was completed
long before signing of the Treaty.
We are not aware of any diver-
sion of funds from the Indua Basin
Development fund for construe-
tion of pill boxes and bunkers
along Ichhogil Canal  banks.
Also, the payments are made by
us to the World Bank and not to
Pakistan . . "
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My point of order is this. When
this particular point is the subject of
inguiries, when inguiries are going
on, when even the international
observers are seeing whether the pill
boxes, bunkers and other things have
been constructed on both sides of the
Ichhogil Canal, 1 would like to know
whether it is proper for the hon.
Minister to make such a sweeping
statement that Government are not
aware that the funds have been
diverted for constructing these things.
This will be used against us

Mr. Speaker; Order, order. Every-
body has known that there are pill
boxes, bunkers, etc. constructed along
that canal But what we want to
know is whether they were construct-
ed out of these particular funds.

8hri 8. M. Banerjee: These have
been used against us, and this state-
ment will now be wused againat
us

Several hon. Members rose—

Mr. Bpeaker: Order, order. [ would
request all hon Members who aré on
their legs to resume their seats I
would rather—whether this should
come from me or not may be a quee-
tion—that we have some discussion in
@ regular manner on this subject.

SBome hon. Members: Yes.

Mr. Bpeaker: During question hour,
this could not be discussed and com-
plete answers vbtained. We will have
to have & separate discussion. [ think
Government would not have any
objection.

Dr. K. L. Rao: No objection.

Mr. Speaker: I will see that 1t is
put down for a discussion.

Shri Hem Barua: On a point of
clarification

Shri 8. M. Banérjee: What about
my point of order?
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Mr. Speaker: There is no point of
order.

Shri Raghunath Singh: We are
applying for a two-hour discussion.

Shri Sheo Narain: One day.

Mr. Speaker: We cannot fix the
time now. When the notice comes,
it will be placed before the Business
Advisory Committee, it would con-
sider it. Then it has to come before
the House. The House can take
cognizance and decide what time it
wants.

Shrl R. S. Pandey: Please take
notice of the desire of the House

Mr. Speaker: Yes, I have noticed.

Shri Surendranath Dwivedy: If it
is a Government motion, that will
give us more time.

Mr. Speaker: I cannot nsk the Gov-
ernment {o sponsor the motion.

Shrl Surendranath Dwivedy: Let
them say if they have any objection.

Mr. Speaker: It is for the Govern-
ment now. After they have learnt
the wviews and  sentiments of the
House, the Government might decide
whether they want to sponsor a reso-
lution themselves or lcave it to the
Members, The Members should be on
their guard. They should also put in
their notices.

Shri Kapur Singh: We might still
be permitted to elicit information by
way of supplementaries to facilitate
the discussion that is to come.
Please do not pass over this question.

Mr. Speaker: I will allow it. but
it the hon. Members go on, we will
spend half an hour now and again om
the discussion.

Shri Indrajit Gupta: It is bound to
take a long time.

Shri Jagdev Singh Slddhanti: As the
matter iz very urgent, and there is a
demand from the Punjam Government
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and from the public, may T request
that this discussion should take place
at the earliest possible moment?

Mr. Speaker: That I will ask the
Government.

Oral Answers

Shrli Hem Barua: May I seek a
clarification? While giving the instal-
ment of Rs. 8 crores towards these
canal water dues to the World Bank,
the Government have taken the plea
that this is a commitment with the
the World Bank. Because the Gov-
ernment made a sweeping statement
like that, Shri Banerjee raised tha
point. My objection is this. It is the
World Bank that is in a position to
say what Pakistan has done with the
money, whether Pakistan has divert-
ed the money towards military pre-
parations, building up pill boxes and
all that. It is not for the Government
to say because Government have
stated already that their commitment
is with the World Bank and that is
why they have made the payment.

it T O fadew oy
8 froza fodwi & o srast 3w 7 WY
= AT § | gH ag o agr A g e
gara fava &% & urg wawar &
X e §AT gH AT & | & wrAw AmRAT
g 5 w1 fava &% 7 99w o7 fo
%7 2 fzar & fr zamor da1 ot arfeesy
w feen @ ag o1 3T W FW QT &
w1 # Aff s ¢ 7 oget wgmw A
g7 ¢ fe v =0 A @ B ooew
ag ar & g1 & wrar W g e
w1 fava &% ¥ wmwr faw Wy
& fear § fie oy amr & 2

aow Wt ;g9 freww ¥
a1 dgae gz g e & aoeifed
TS TAT AT | &1 AT AL & At
e mas & fega fy A & wreaw
F AW E AT AR E ¥ oA
ATTAT | G WY TET W § o) qR
sk qraw Tt @ o
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Mr, Speaker: If that is the desire
of the House, I will call as many
Members as 1 can. Shri Tontia.

Bhri Suorendranath Dwivedy: PBut
it has been agreed that there will be
a discussion.

Mr. Speaker: Then I might
on to the next question.

pass

Soviei Amsistance for Fourih Plam
+

Shri Rameshwar Tantla:
Shri Himatsingka:

Shri Vishwa Nath Pandey:
Shri Ram Farkh Yadav:
Shri D. C. Sharma:

Shri P. K. Deo:

Shri Solanki:

Shri Eapar Siagh:

Shri Marandi:

Shri Utiyn:

Shri Yashpal Singh:
Shri Sidheshwar Prasad:
Shri M. Rampure;

8Shri Mohammed Koya:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that some
Soviet experts visited India recently
to discuss the Russian assistance for
she Fourth Plan;

(b) whether it is also a fact that

these experts visited some of the
sites of operations and industrial
blish in the try; and

(c) if »o, the broad features of the
report, if any submitted by them in
this regard, and the kind of assistance
which Russia has agreed to give for
the Fourth Plan?

The Minister of Planning (Shri B
R. Bhagat): (a) to (¢). Yes, Sir
Soviet experts are at present discuss-
ing technical matters and  visiting
some places in India. The nature,
quantum and other details of Soviet
assistance for the Fourth Plan will be
finalised after these discussions.
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st i wifeay ¢ o owi &
fmrmr e e Sg A &, & oF
g9 IR @A qU & AOET (A Gt
% gu g1 ? wfeamgw o fowrf &
fotr foeen 9o oz @ ?
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% 39 # fameft way fadnft 7
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 §

Shri D. C. Sharma: May [ know
whether the Government of India dus.
cussed with the Russian 'team the
quantum of defence needs required in
this country and, if so, what are thier
reactions to the defence plans of our
country and how much are they going
to help us in the fulfilment of the de-
fence plan?

Shri B. R. Bhagat: They have come
here in connection with assistance for
the Fourth Plan. Defence is outside
that.

Shri D. C. Shrama: Does it mean
that we require no assistance for de-
fence in the Fourth Plan.

Mr. Speaker: He zaid that it is out-
side and not covered by this; not that
we do not require defence or assist-
ance for defence in the Fourth Plan

8hri Kapur Singh: I want to know
whether the proposed Soviet assist-
ance is likely to be restricted to baals
heavy industries or it may include
production of consumer gooda also?

Shri B R. Bhagat: It will largely
be for expansion of the existing pra-
jects that have been taken in ths
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Third Plan and are to be completed.
There are other items also. It will
more or less be for capital and basic
industries.

ot amarw oy : #m TET Oy
AT g1 § o end F wiwd o faet
WEE 1 A i § O ww 7 ogmiy
fewa a7 @ & fag Feaar sear femr &7

ot wo To wmA : ¥ fag
® & wgr @ fr arer<r & fag avediy
LRI S

Bhri R, Ramanathan Chettiar: May
I konw whether we have placed our
Proposals for aid in the Fourth Plan
vith the Soviet Government and, if

so, what is the amount mentioned
there?

Shri B. R. Bhagat: On g number of
projects we had discussions carlier in
Moscow. The team that has come here
is poing into the details of those pro-
jects. Once those projects are finalis-
ed we will be able to know the
quantum of total aid.

Shri Indrajit Gupta: Has any sug-
gestion been made from our side to
modify the project report of Bokaro
in such a way that the country's ur-
gent needs for special and alloy steel
might be partly met?

Shri B. R. Bhagat: It js too carly to
say about that because the details are
still being worked out.

oft wewy awvila : ¥ 7g T fa=ro-
dm } fe w0  qgmar & 92 e
¥ wrower eqvfor feg o 7

%o To WMy : EHALAFOHY
we qfeew § fr sl wramr
ferez #f qram ST Tl |

Shrli Hem Barua: In the joint com-
munique issued after our Prime Minis.

wer's visit to Moscow it was stated that
Suviet Russia was prepared to glve
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economic aid to India. May I know
whether after  the joint communique
was issued any idea of the quantum
and the nature of aid was formulated
or wvisualized?

Shri B. R. Bhagat: No, Sir. It has
not emerged in that form yet.

Dr. L. M. Singhvi: May I know
whether in the plans for Soviet ald
a project for the manufacture and
modernisation of MIGs in India s also
being considered?

Shri B. R. Bhagat: That is outside
the Plan; that is to say, it is not in the
Fourth Plan

ot TIREE OTAW : FOT AT ARy
X T w1 AR g fE g wdwm
* arTroTet ¥ QF B1E 3T HT ®IT-
el s AEz v aw IR 7
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TR WA : T IF AL JIC
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wri & o ag gear sy gy o
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Shri M. R, Krishna: May I know
whether the assistance from the Soviet
Union will be utilised only for start-
ing new projects or it will be utilised
alsn fer projcels which have already
been started but not completed?

Shri B. B Bhagat: The assistance
will be utilised for both,

Shrimati Tarkeshwari Sinha: May
I know whether there is anv possibi-
lity of furming a consortium of Soviet
Union, Yugoslovia, Czechoslovakia
and other helping countries?

Shri B. R. Bhagat: Not

moment

8hri 8. N. Chaturvedi: Is there any
possibility of receiving untied loan
from the Soviet Union?

at the

Shri B. R. Bhagat: That is hon-pro-
Ject loan.

ft ¥t wgra qria : WG Teadiy
TraET F1 g1 w73 & ferg 1) wifamz s
o ggraa fevm et - 9@ amt &
A1 ATk & qg Al gk 9 1 & A
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ot qo e Ww : FAT Wit Y
W ¢ O gart faw gd omR g
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Dr. Sarojimi Mahishi: May I know
what is the estimated quantum of as-
sistance from the Soviet Union ex-
pected in the Fourth Plan for the

completion of the projects undertaken
in the Third Plan?

Shri B. R. Bhagat: That is a ques-
tion of detail.

Wfrw  wvawTel «) agTee

+
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Shri P. B. Naskar: All possible ser-
vices have been given to the military
authorities, including the services
available in the civil hospitals. As I

#aid earlier, you will agree with me
that the details cannot be disciosed.

it wo wro fyRft}: & are g
g fr wfae ) wrowward ot gfe
& fad aq wowre ¥ A gegamat
¥ fag eqfag srofr N s=en
# 3 frgy fs ofs o wfi QY
STaTORAT qF g @1 g fedt s
o it g oad ?

Bhri P. 8. Naskar: That question
may be put to the Defence Ministry.

ol Ho w10 fgadr : dfrs el
& qrt i 7

wwaw wElm o e seEw
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Shri Shivajl Rao S. Deshmukh; May
I know what arc the specific efforts
made by the Ministry of Health over
and above those of the Defence Minis-
try to rehabilitato the Ambala Mili-
tary Hospital?

Shri P. 5. Naskar: All the military
hospitals are looked after by the
Defence.

8hri Shivajl Rao S. Deshmukh: The
question is what specific efforts have
been made by the Health Ministry
over and above those of Defence.

Bhri P. 8. Naskar: The neccasary
amistance will be given to the Delence
Ministry.
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Shri P. 8. Naskar: Whatever is
necessary for the emergency will be
done, cut or no cut

Shri D. C. Sharma: The statements
that the hon. Minister has muce are
beautiful. May I know what cxira
assistance has been given by the
Health Ministry during this emergency
to the civil hospitals all over the
country and also to the military hospi-
tals, i¢ possible? 1 want some facls
and not merely a beautiful answer.

Shri P. 8. Naskar: For securily rta-
sons, this information cannot be given.
If you want me to disclose it.....

Mr. Speaker: It is for the Minister
to decide.

Shri P. 8. Naskar: All possible help
is given.

Shri D. C. Sharma: What is meant
by “all possible help™?

Mr. Speaker: He says thal it is not
in public interiest to disclose the R-
formation. (Intcrruptions).

Shri Basappa: May I now if some
of the patients in the civilian hospitals
were discharged to make room for
military patients and it so what is
their number?

Shri P. 8. Naskar: 1t is a fact that
some of the old cases which  could
be easily treated at home were dis-
charged from the hospital but  not
urgent cases. I do not have details
of the number.

wht ew T wepra : A et
% ot wgrrar &t o€ Tw F TACd) WY
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Shri P. 5. Naskar: It is not a ques-
tion of delay. Whatever the military
authorities wanted. . . .

Mr. Speaker: He has the informa-
tion or not?

Shri P. 8. Naskar: I do not have
the exact number.

Shri 1. J. Naik: May I know if any
private hospitals offercd their services
for the treatment of our soldiers und
if so, how many hospitals?

Shri P. 8§ Naskar: As [ said earlier,
all the possible hclp that was needed
by the military authorities were
given. T rannot give details.
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1964—65 % T g s@ad ¥
¢} ot g feAy goar & gy
wqmamg’?

st Tisar Qg SAw Ao
WAGET 7 g AT
oft gro Mo ferarer :  ¥a1 HEORPTT

w1 qraw ¢ fr a¥ a3 fardada -
Qa7 A v afpnt vy §
qF TaF § grwwdan q forama & faw
W g T § arT o arerdr
% e ot a4y afzii 71 a1 ww
TACAE4H F {wadar §var wred e
ITHT ATU A1 ¥GT §F F1 A7 T4
i omer !

qraar 54 (=t we 10 W) :
ag &t femd Tax B @ AW
WA A gg A a1 afew
g A1 a5 91 fF g @@ aw
I W for & am ot =% 1% faa aw
T Ty e 39 & ogeT™ §En
i Tm & gwm W e
& am grewiw wifea w1 gingy
ufrgre grw & s ox o ag Wy
AT HT TAN® WAl w1 @ awm
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arw AT-qEATH KT gwar & 9y W
F #wif el £y 0 &1 I
xE oxE W7 & wAy ) gEd A
ag & fr gwrr wdw § fr fomdt ot
Quaz g anas 7 F e
IA T EH MR GG A F AW
s omfe orf fad & i S
T TEAI F TEIC AT HE |

st gro Aro frardy :
WVA T FATE A w0

Tz Tt
4 qwr ar

weret wEYAT ¢ G SET @
fo 5t ary & omr o S
¥ fag w7 g gawwiss a9
femra & oy ZtaT 2 ot | o goeTT
F) WWT TAFEEEH FT ATATT AT Y
W wd g AT A Oy fe g
ga wrwate o faan wm ek ew
& fam mowrr am wTgaTd aTr
g7

ot gro Ate foardt ;@ w @er
L GIRL G G AR e E-C TR TG i
ot 0% amr T2 53 § grwwiaa
ari W fraad & fag afew g
oo &EHT TEE & FEE TN A
wAwTE & ar Ag 7

% AT wee . gETT W
oY g AT Ean

off v egm qeda oA fas
Wl WERY &7 A W Aem ¥ e
wrwfa fira mar & fe aga & sl
e & aF fui A o Ae W) 4re
#aw et dicwm a3k #
o gw adw B wow aTw w
% ofafrr v § o @l amw
wendv 9 geh ¥ oaww g
N 0%} & faw gowren 3o
o fr k?

a”
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off wo T1e Wy ;. daT Wy W
qTT g@r 4 g & aw e gl
Mt guw for grrwder ofeesr o
uz wnaw @ fE & 340 m T aw
Ot 39 TIAT F| OTT &7 TnF fawg
sHAE T oA

ot awre fag : S@ fa fresit
TH YH AT A w9l 9+ 6 T g
WHIHG €1 G W5 I RIAT
g, gafinfaat & W we wvwr me
war A & s wigAr g s san
% gw 2 ar &gt f e g
feag &1 7% am= g ?

WER RERT : TET A1 AT
WA GH WA FNA R

Shri S. M. Banerjee: I wouid uke
to know whether it has becn brought
to the notice of the hon. Minister that
by maintaining tw., books ang by
talsifying aceounts, the Kanpur {irma
traded Rs. 50 lakhs which has recently
been unearthed by thr income-tux
officers, and | would like to know how
many businessmen are involved in
Kanpur for maintaining two books,
and. .. ...

Mr. Speaker: That question of two
books is not involved. He has
answered about keeping the account
books open. That was the question
that was involved here,

Shri 8. M. Banerjee: That 13 true,
Sir, but subsequently, Shri Tiwary
put the question... ..

Mr. Speaker: That, 1 did not allow.

ot wRwETTY ¢ W a4 GgET
w1 qg Wt qar § fie oz =At w1 A
s A A o wigefEr e
sy wh & e 0w gifaw W
wdt gk 2, ufw g1, 1 oWm TR ew
ey & faars o) wm oS wEw
= Tk  mfe gy Fomeart o g
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o 7 wrt 39 & faw w5 qeen

T orrEr 1w @ 7 osar ufafaom
g ¢

Wt we wWo wmw: g fralk
@ i g wierd § fawEs
FUTET T OWT@AT

AT T A &
T g

St ofmy w3 g
wfid guogar @wma A

Shrimati Savitri Nigam: The  hon

Deputy Minisier has stated that a f.w
steps have bein iaken in order 10
fight this new way of indulging in
dishonesty, 1 want to know whether
any impact has been made or any im-

provement has been made by Lhe new
meps taken by therm,

Shri B, R, Bhagat: It is a continuing
problem and we review it and we are
trying to exercise authority and  see
shat malpractice is nipped in the bud.

Installation of Statues of Leaders
in Delhi

*40. Bhri Harl Vishou Kamath:
Shri Ram Sewak Yadav:
8bri Madho Limaye:

Shri Bagri:
Shrl D. C. Sharma:

Will the Minister of Works and
Housing be pleased to refer to the
reply given to Starred Question No.
92 on the 19th August, 1985 regarding
installation of statues of leaders in
Delhi and state:

(a) whether the matter has since
been considered by the Committee;
and

B} if po, with what result?

The Minister of Works and Heus-
Ing (Shri Mehr Chand Khanna): (a)
mnd (b). The first meeting of the
Commitles for the Installation of
Statues in Delhi was held on the 25th
September, 1965, A sub-Commitiee
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war appointed o suggesi possible
sites for statues of national leadera
The report of the sub-Committee has
been received. It will be discussed
at the next meeling of the Commitltee
which is scheduled to take place on
the 6th November, 1865,

Shri Hari Vishno Kamath: May T
remind the Minister of the assurances
that he gave in the last session that
the committee to consider this im-
partant matter would consist not
merely of Congress representatives of
Parliament bul that all parties would
be cepresented on the commitiee and,

if so, how is it that the committer
ronstituted by  Government  has,
among it+ members, two Congress

Members and onc Independent Mem-
ber, and not o single Opposition purty
is represented on that commillee?

Shri Mehr Chand Khanmoa: This
Committee comprises of only eight to
ten  members  (Inferruption) May
1 pruceed picase? Of them, there are
thrae MPs 1 have taken these three

Mr. Speaker: The omly question is
that one Member taken from the
Opposition is an Independent Member
and not from any recognised group.

Shri Mehr Chand Khanna: 1 wrote
to the Minister of Parliamentary
Affairs, and on lis  advice—([nter-
ruption). They do not allow me to
answer. [ wrote to the Minister of
Parlinomentary Affairs and the three
names su~rested by him have heen
taken by me.

Shri Harl Vishno Kamath: May 1
invite your attention to the fact that
you ynurself, when you constituted
the committee for the portraits In
Parliament House have taken care to
include all the party leaders in Parlis-
ment, but the Governrment is so very
apathetic and indifferent—and it has
committed an outrage on parliament-
ary decency—that there is not a ningle
Opposition Member represented  on
this committee. Why is it* [ requast
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you tuo exercise your authority and
see that something is done. Last time
when [ asked if this committee would
not be packed to suffocation  with
Congreas Members he said, it would
not be. He has gone back on his
word: he has broken his pledge.

12.00 hrs.

Bhri Ranga: 1t is worse than fraud
on Parliament.

Mr. Speaker: 1 have no inherent
powers. 1 get powers only from the
House, I can exercise only so much

powera as the House gives me.

Shri Harl Vishnu Kamath: But
when a Minister betrays the solemn
pledge

Shri Mehr Chand Khanna: 1 have
not betrayed anybody; 1 have done
the correct thing.

Shri Hari Vishnu Kamath:
ollicial record will bear me out,

Mr. Speaker: Rather it would not
Yook nice gn my parl—what 1 have
to say ut this moment. Because the
Piime Minister is also here, I would
reguest that whenever Members of
Parlianment are to Le included, the
Speaker should be consulted. Other-
wise, that creaics complications and
1 am taken to task. [ do not say they
must accept whatever 1 say .

Shri Hem Barua: They have to
acuept it

The

Mr. Speaker: | might have to make
some supgestion ot that moment, 1
know who are the parties that have
been already represented, in other
commitiees, commissions, ete. 1 have
thut record. Therefore, whenever,
Members of  Parliament are to be
included in any committee, the
Speaker should be consulted.

Shri Harl Vishnu Kamath: Let them
recunstitute the committee now.

Shri Hamamanthaiya: May I res-
pectfully point out that the directions
or the wishes vou have expressed here
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will lead to a little anomalous posi-
tion? The Speaker must be ubove
all controveraivs, Tomorrow il the
list is shown to you and you upprove
of it and the committee is appointed,
if T feel aggricved, 1 will feel like
eriticising you. 1t is within parlia-
mentary phras-ology for Mr. Kamath
to sav that tve minister has betrayed.
We do not take any objectior. To-
morrow if 1 am omitted from some
committee T have every right to say
to you that you have betrayed. Can
I afford to say that. Tt wil] come to
that  (Interuptions).

I must have my say.

Mr. Speaker: When 1 stand up, he
should sit down. I might allow him,
but that is pot the procedure that he
has to adopt. Even when I stand up,
he says he must have his say.

Now he mav have his sav

Shri Hanumanthaiva: On the srlec=
tion of delegations to the Tnter-parila-
moentary Union  and Commonwealth
Parliamentary Union, T have murch to
say, because you are also involved in
it I do mot want to dilate
on this subjeet. It may he proper for
me to diseuss these d-licate prehlrms
personally with you. But T do not
want anv Speaker to take unon Fim-
self the responsibility  of =ponsoring
the name of anv Member of Parlia-
ment on governmental committees.
(Interruptions)

ft vRYTTTY : ww wREE,
o Fea b

wwm wpan ;AT d oAy ot
v 4z I v faer B W
T ARfm owwmE TR
rrl ot & Ao oy 2

st TRTTOAT : § 7 W A
" ATE

st gFR W eHwy

g

aow wEREw
&Y g A AR

ey

AAAT  @Ee,
ox gvra frar
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& T aeEl WY g\ 9T R g
Y Asg® farar wwar z o
fammr Y wram g, ag e e
ow g

Shri D. C. Sharma (Gurdaspur): Sir,
may [ submit, .

Mr. Speaker: Order, order.
hon. Prime Minister,

The

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadur
Shastri): 1 merely wanted to say that
we shall certainly consider over what
you have suggested and have a talk
with you, As you have said, more
or less we have no objection to it,
but we will finalise it after having a
talk with you.

Shri Hari Vishnu Kamath: The
Committee shou!d be reconstituted in
the light of what you have said.

Shri Kapur Singh (Ludhiana): Sir
before we proceed to further business.
(Interruptions).

Shri Har| Vishmu Kamath: What is
it (to Shri Mehr Chand I'Ch.m.nl]l Do
not shout sitting there.

Mr. Speaker: Now it should nat be
done in this manner [ am appealing
to both sides.

Shri Harl Vishnu Kamath: But he
started the row by addressing me.

St g wW wETW 9w
wgre, @ friea k fe oW wRA
T af gy .

wwmW  WE : W WA e
TH AT AR BT E |

o gww ax vemmm @ & e
w[rgAr g e owg v fer @ amrd any
o7 w9 w1 favig wAr I

tuummm“rtul: w ol
i
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WRITTEN ANSWERS TO
QUESTTONS
Vikas Daj
*41. Shri Vishwa Nath Pandey:
Shri Shree Narayan Das:

Will the Minister of Planning be
pleased 1o refer to the reply riven to
Starred Question No. 529 on the 9th
September, 1965 ang state:

(a) whether Government have since
formulated g scheme to constitute a
“Vikas Dal’ to work in villages to
push development at the grass-roots;

(b) if s0, when it is likely to be
constituted; and

(c) the total cost of the scheme?

The Minister of Planning (Shri B.
B. Bhagat): (8) and (b). The scheme
is still under consideration and the
details are being worked out.

(c) Does not arise.

fresht & wrowr wfewfodl g
gwtAl o gr
* 2.8 TTRATE OTET
ot amfh :
ot vrRgat xifea :
st fremafome :

w1 fowm a4 gz @A €1 g
vy fr .

(v) s gg aw ¢ v wmawe
afeerfat 3 fesas, w65 &
fesht & w7 wmArT 94 7 ¥ w1
U B AT

(a) ofz g, @ &1 37% @Al
Waog o mm § e & wrh mTar &
7 grraA wA 2§

(m) w1 Aver F g W
wrat & fr fem 6o aF R
fem mm §; ok
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Rajavibam Canal Project

*43. Dr. L. M. Singhvi:
Shri Omkar Lal Berwa:
Shri Dhuleshwar Meena:
Shri Hem Raj:
Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Finamce be
pleased 1o state:

(a) whethey Government have
finully decided to take the direct res-
ponsibility for the implementation of
the Hajasthan Cunal Project; and

(b} if so, what would be the admin-
istrative and financial machinery for
ils control?

The Minister of Planning (Shrl B.
K. Bhagat): (a) No, Sir.

under
with

(b) These matters are still
consideration, in consultation
the Government of Rajasthan.

World Rank and LMF, Meeting

*“#4. Shri P R Chakravert;
Sari P, C, Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri D. C. Bharma:
Dr. L. M. Singhvi:
Shri D. D, Puri:
Shri Yashpal Singh:
Shri M. R. Krishna:

Will the Minister of Finamee be

pleased lo state:

(8} whether the cnnual meeting of
the World Bank and the Inlernational
Monetary Fund had its Session in
Washington and decided to embark
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upon the assessment of the future re-
quiremicats of International Develop-
ment Association and for replenishing
its resources,

(b) whether the debtor countries
have expressed their concern over the
rising burden of debt service charges;

(c) whether an agrecment to  pro-
ceed with reforms in the  existing
monetary system has been arrived at;
and

(d) if so, the technique of reforms
found acceptable to the leading indus-
trial countries?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Yes, Sir.

(e) and (d). The question of the
reform of the existing monetary
system is to be studied and discussed
further in the IMF and elsewhere.
Until these studies and discussions
are completed, it would be premature
to speak of agreement to proceed with
any reform or of the technique of
reform acceptable to any particular
g:oup of countries.

Curtalling of Expenditure and BRe-
orientation of Economic Affairs

*43. Shri Hurish Chandra Mathur:
Shri Hem Raj:
Shri Warior:
Shri Daji:
Shri Yashpal Singh:
Shri Vidya Charan Shukla:
Shri Onkar Lal Berwa:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
picased to stule the steps taken by
Government to curtail expenditure in
all sectors and flelds in the Central
as well as State Governmen! spheres
in the context of the Pak Aggrossion
and to re-orient ecoromic affairs in
the vountry?

The Minister of Planuing (Shri B.
R. Bhagat): A statement is !aid on
the Table of the House. [Placed im
Library. See No. LT-5053/65].
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L.1.C, Employees Demands
*46. Shri S. C. Samanta:

Shri Subodh Hansda:
Ehri M, L. Dwivedi:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 789 on the 8th
April, 1965 and state:

(a) whether the demands made by
the Life Insurance Agents' Fedcra-
tion have duly been considered by the
Life Insurance Corporation;

(b} if sn, the decisions arrived al;
andg

(c) whethey any further representa.
tions or reminders have come !rom
the Federation?

The Minister of Planning (Shrj B.
R. Bhagat): (a) and (b). The moatter
is still under consideration of the Life
Insurance Corporatinn,

(e) There was one reminder from
the Life Insurance Agenis' Federa-
tion to the Corporation in July, 1885
when they were informed by the Cor-
poration that the matter was under
their consideration,

Liberalisatiom of Postal Savings Damk

Regulations
*47. Shri Surendranath Dwivedy:
Will the Minister of Finance be

pleased to state:

fa) whether the liberalisation of
the Postal Savings Bank Regulations
which was announced in the House
on the 25th March, 1965 was changed
subsequently and limits for interest
which were removed with effect from
Ist April, 1965 were again imposed
from the lst July, 1885:

(b) the reason for a reversal of the
devision afier only three months of
their promulgation; and

(c) whether this fresh decision was
conveyed to the Parliamen!, ead il so.
when?
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The Minister of Planning (Shrl B.
R. Bhagat): (a) Yes, Sir; only in e
l.r us re-imposition of limits on de-
posits is concerned.

(b) Limits on deposils were reim-
posed as it was feared that there
might be large =cale diversion of
other forms of invesiments to Fost
Office Savings Bank deposits interest
on which is free of tax, thereby re-
sulting in loss of revenue to Govern-
ment. The new limits are, however,
higher; Rs. 25,000 for a single acrount
and Rs. 50,000 for a joint account by
two Individuals against the original
limits of Rs. 15,000 and Rs. 30,000 res-
pectively.

(e) The Notification issued by Gov-
ernment in thlg regard was laid on the
Table of the Sabha on the 10th Aujrust,
1965.

¥ myfyat
]
i

L] qdt 16 fameay, 19658
ardifesr 994 dem 685 & TAET
mrE ¥ gy wna o e oFa

weafagt & et
Yy

*48. ot
]
faer

(%) #1300 Ty ow ®
garar’ Afaw ® 1R W 20 e,
Fowl # garfer g9 edza vy el
& wafrgt & 72 0N ) G qar §
faadr o glrme agor g, 9w ag
AT A, 37 TEEA T T ¥ zean
T4 & zAAm ¥ oo

(a) afz gt, 71 avare frairarai
war werit ¥ fAl ¥ T v ¥ fom
1 widard F7 o gt

arwar @t (st wo o W ) :
(w) ot

(a) &1 gz & 73 € T HY
qutfer ¥ fafq & awr oty a9l Ax



299 Written Answers

# mafa & forg faref) et & famas
¥ w7 # wrg w7 awd 9 0% 7 &Y
ng @ wwl F AWl H e S
asfa A3y A & av ¥ fRum
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WAl 9F=A F1 ARET g 1 WHATT
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& w1 g1 { § gAvanEa faur
T qr o7 gz fim far g arn e
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(1) 1=11=65 T 31=3=K6"
afefer 2.5 amr afwe o wemEw

(2) 1=4-6» i AT FHqOT
aw wfafzs wr am af= a1 77w
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&1 T wET WY vmEET we d
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(2) oz wom faosft ¥ &
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AT 10He T ¥ &1 HT AT
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faxedt #1417 Taife o w
IR A FH g AT & v g
awnrs & wirfoer §
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Blood Banks
*50. Shrimati Savitri Nigam: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that a very
large number of donors of blood were
refused recently the facilities of the
blood donation due to the shortage of
storage facilities in the blond banks:
and

(b) if so. the steps taken to meet
the shortage?

The Deputy Minister in the Minis-
try of Health (Shri P, S. Naskar):
(a) and (b). The information is Leing
collected from the State Governments/
Union Territory Administrations and
will be laid on the Table of the Sabha
in due course,

Managing Agency Applications

*5l. Shri P. C. Borooah: Wil| the

Minister of Finance be pleased o
state:
(a}  whether Government have

decided not to allow the applications
for the continuance of the managing
agencies of a large number of unde: -
takings;

(b) if so, the number of applica-
tions for renewal of managing agen-
cies rejected since the above decision
was taken;

() whether this has invited pro-
tests from the Trade and Industry,;
and

(d) if so, in what terms and Gov-
ernment's reaction thereto?

The Minister of Planning (Shri B.
R. Bhagat): (a) ond (b' The Com-
pany Law Board considers each ap-
plication for renmewal of a managing
agency contract on merits under Sec-
tion 326 of the Companies Act, 1956
Ag provided by that Seetion, com-
panics are directed 1> terminate the
Managing Agency Agreements where
the Company Law Board is not satis-
fied in respect of matters referred to
in sub-section (2) thereof. In other
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cases, the Board exerc.cs its discre-
tion mainly on the basis of balance of
advantages. During the vears 1964-
A5 and 1965-66 (upto 30-10-65) in all
98 applications for the recnewal of the
managing agency contracts were re-
jected anj approval for vaiylng
periods, generally not exceeding one
vear, was accorded in 523 cases. 12
applicationg were withdrawn and 13
were pending on 30.10.1965,

(¢) and (d). There hove been no
protests from Trade an! Industry
against the decisions taken in indivi-
dual cases. Certain Chambers of
Commerce did, however, submit re-
presentations explaining their views
on the general question of the Manag-
ing Agency System. There were also
representations from individual com-
panies on the decisions taken in their
cases. Such representations werse
considered in detail, and in  sujtable
cascs, the earlier order: weare modi-
fled in the light of the difficulties ex-
plained by the Companies to cnable
them to make the necessary adjust-
ments,

Water Problem In Delhi

*52. Shri Basappa:
Shrimati Renoka Barkataki:
8hri Rameshwar Tantla:
Shri Himatsingka:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri D. C. Bharma:
Shri Yashpal Singh:
Shri Kapur Singh:
Dr. L. M. Singhvl:

Will the Minister of
pleased to state:

(a) whether a high-level committes
has been appointed to study and sug-
gest ways tp overcome Delhi's chro-
nic water shortage problem;

Health be

(b) if so, the personnel and terms of
reference of the committee; and

(¢} when it is likely to submit it
report?

The Deputy Minister in the Minis.
try of Health (Bhri P. 8. Naskar): (a)
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and (b). Yus, Sir. An informal Cum-
mitlee of Sccretaries to the Govern-
ment of India has been appointed to
suly the water supply problems of
Delhi and to formulate concrete pro-
posalg for solving and implementung
them,

The Committee is composed of the
following Officers:—

1. Cabinet Secretary.
2. Secretary to Prime Minister.

3. Secretary, Ministry of Irriga-

tion and Power.

4. Secretary, Ministry of Home
Aflairs.

5. Secretary, Ministry «f Works
and Housing.

6. Secretary, Uniuvn Territories,

Ministry of Home Affairs.
7. Secretary, Ministry of Heallh.

8. Commissioner, Delhi Munici-
pal Corporation.

Other officers can be invited to joun
in the deliberations of the Commitice
ay and when required.

(¢) There is np question of submit-
ting a report as it is 4 continuing

body.

Postponement of Repayment of
Instalment to LM.F.

*55. Shri Rameshwar Tantia;
Shri Himatsinghka:
Shri P. R. Chakravertl:
Shri P, C. Borooah:
Shri P. K, Deo;
Shri Solanki:
Shri Kapur Singh:
Shrimati Sharda Mukerjee:
Shrl Yashpal Singh:
Will the Minister of Finanee be
pleased to state:
{a) whether it is a fact that Tnffs
has requested lo the Internstionml

Monetary Fund for a postponement of
the repayment of an instalment due

this month;

{b) if so, the reaction of fhe Inter-
national Monetary Fund thereto;
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(c) the amount of the instalment
that was to be paid to the Internation-
al Monetary Fund; and

(d) the time by which India is likely
to repay that instalment?

The Minister of Planning (Shri B.

BR. Bhagat): (a) to (d). The Inter-
national Monetary Fun] has agreed
to the postpunement of the repay-

ment of the instalment of §25 million
due on the 30th September, 1965. The
repaymont in instalments is a inatter
of mutual agreement between the
Fund and India, provided that the
entire amount is paid within the stipu-
lated period i, by 31st July. 1986.

Khosla Committee on Narmada
River Project

*56. Shri Hari Vishnu Kamath:
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Shrl Parashar:
Shri Hukam Chand

Kachhavalya:

Shri Wadiwa;
Shri Jashvant Mehta:
Shri J. P. Jyotlshi:
Shri Dajl:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No, 679 on
the 16th September, 1865 regarding
Khosln Commiitee Report on Narmada
River Project and state:

(a) whether the recommendations
and proposals made by the Committee
have been concidered by Government;

(b} whether the views thereon of
the State Governments concerned
have been obtained:

{c) it so. & brief resume thereof;

and

(d) the decisions, if any, taken on
the recommerdations and proposala?

The Minister of TIrrigation and
Power (Dr. K. L. Rao’: (a) and 'b).
Views of the State Governments con-
cerned are still aowaited

(e) and (d). Do not arise.
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Irrigation Schemey

*58. Shri Madhu Limaye:
Shri Bagri:
Shri D. C. Sharma:
Bhri Rameshwar Tantia:
Shri Himat<ingka:
Shri Mohammed Koya:
Shri M. Rampure:
Shri Bishwanath Roy:
Shri Yogendra Jha:

Will the Minister of Lrrigation and
Power be plensed to state:

(a) whether, in view of the -erious-
ness of the food situation, Govern-
ment have prepared any crash pro-
gramme for the speedy completion of
the more important and fruitful ir-
rigation schemes and to maximize use
of the existing frrigation  potential]
and

(b) if so, the details thereof?

The Minister of Irrigation nnd
Power (Dr. K. L. Ram: (a) and (b).
A scheme of selective conrentration
on major irrigation projects  which
are in an advanced stage of construc-
tion and/or which are likely tn vield
early benefits is qnder consideration
Statleg hove been already urpfed o
utilise fully the ootential created by
the irrigation projects

Recently senior  officers of the
Irrigation & Power Ministry have
also visited important projects and
discussed measures to ensure early
utilisation of the remaining potential.
In addilwn, they have alzo indicated
how best to utilise the present water
resources for Rabi rrop cultivation,

Gevernment Take-over of Private
Pewer Units

*59. Shrl Rameshwar Tantia:
Shri Himatsinghka:
Shrimati Malmoona Sultan:
Shri Ram Harkh Yadav:
Shri R. Barua:
Shrl Yashpal Siogh:
Shri Kapur Singh:

Will the Mini-ter of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment ate considering to take over
private power units in the country;
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(b) if so, the reasons therefor;

(¢) whether it ig also a fact that
State Governments have been asked to
acquire jnefficient and small private
licensces; and

(d) if “0, when the final decision in
this regard is likely to be taken?

The Minister of Irrigation and
Power (Dr. K. L. Rad): (a) to i(d).
The working of several of the small
private electricity undertakings has
been found to be uneconomival, ineffi-
cient and unsatisfactory, They have
old and outmoded plants ang their
cost of generation is penerally  high.
Quite a few of them have very limit-
‘ed flnancial resources and they have
been peglecting maintenance, replace-
ment and expansion of plant and dis-
tribution systems. The people served
by such undertakings are therefore
suffering. Under the present trend ot
co-ordinated and integrated opera-
tion, using only large and economic
generating units, such small and in-
efficicnt power supbply undertakings
have become out of place, It wouid,
therefore, be in the larger public in-
terest to take over such small and in-
efficient undertakings for inlegration
with the systcms of the State Electri-
city Boards. The Boards, being big-
ger organisations with larger finances
and technica] resources thap private
licencees, would be in a position to
improve the standard of :ervice and
expand the use of clectricity to wider
areas, It is therefore proposed to en-
act suitable amendments to Sections
4(1) and 4(2) of the Indian Electri-
city Act, 1010 in order to vest powers
to the State Governments for further

facilitating acquiring such under-
takings.
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Medieal Licentiate Course

71. Shri Kishen Patinayak:
Shri Madho Limaye:
Shri Bagri:

Will the Minister
pleased to stale:

(a) whether it is proposed to re-
introduce the Medical Licentiate
Course at some Centres in the coun-
try;

(b) if so, at which places; and

(e) whether the Indian Mec!dcl.l As-
sociation has protested against this
decision?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (2)

of Health be

and (b). The Government of India
have no al under m--
l.i.o:- to mum the Medical

Licentiate Course in the country. Ac-
cording to information available the
Government of Maharashtra have
decided to start such a course at
Nagpur.
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(¢) The Indian Medical Association
are agalnst the re-introduction of
such a course,

Por Quota Socleties Registered in Goa

78. Shri Madho Limaye:
Shri Bagri:

Will the Minister of Fioance be
pleased to refer tp page 3 of the Ninth
Annual Report on thy working and
Administration of the Companies Act,
1956 and state:

(a) how manv of the Por Quota
Bocietics deemed to have been regis-
tered under the Companies Act in Goa
are mining. industrial and trading
companies; and

(b) the authorised and paid-up
aupital of each of these Societies?

The Minister of Finance (Shri T. T.
Krishnamachari): (u) So far 21 Por
Quota Societies have been registered
as private companics in Goa under
the Companies Act. 1956. Of these six
belong to mining. another six to in-
dustrial, threc to trading, five to
transport and the remaining one to
eonstruction and utilities.

(b} A statement indicating the date
of registration, main objects and
guthorised capital of the 21 Por
Quota Societieg is laid on the Table
ol the House, [Placed in library. Sce
No. LT-5056/65]. The duta regarding
paid-up capital of thes: companies
ure not yet available This informa-
tion would become available on pre-
sentation, within a period of one year
@nd nine months from the date of
registration, of the first balance sheets
by these companies,

Utillsation of Irrigation Facilities

19. Shri Bagri:
Shri Madho Limaye:
Shri A, K. Gupalan:
Shri Yogendra Jha;

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether Government have made
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sny comparative study of the effect-
ive utilisation of irrigation facilities
creatad during the three Five Year
Plans;

(b) the reasons for wide gap be-
tween the creation of facilities and
their utilisation; and

(e) the steps being taken to re-
move this gap and ensure maximum
utilisation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Qut
of 145 million acres of potential
created, 13.01 million acres has been
utilised {ill March, 1965.

(b) and (c). The gep is not wide.
However, in order to minimise even
the small gap that exists, State Gov-
ernments have been requested to take
up area development programmes for
providing farmers with credit facili-
ties. improved seeds, fertilizers, pes-
ticides, improved communications to
market contres and guidance on sci-

entific methods of cultivation (crop
planning) and application of water.
The Irrigation Departments have

also been requested to excavale water
courses upto 2 cusees and Aig fleld
channels where the farmers delay
them. In some States, compulsory irri-
gation cess is being levied. Some have
fixed promotional rates for water,
Every oncouragement is being given
to the farmers to use the water as
soon a- it is made available.

Beizure of Gold In Bombay

#0. Shri Kolla Venkaiah: Will the
Minister of Finance be pleased to
state:

(a) whether the Custrmg authorit-
jes carried out extensive searches at
Bombay during the cnurse of 1st
week of October, 1965 and seized cur-
rency and a large quantity of gold
bars, with foreign markings,

(b) if so, the quantity of gold and
the amount of currency seized;
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(e} the places from where the gold
and currency have been seized; and

(d) the action
persons concerned?

The Minister of Finance (Shri T, T.
Krishnamacharil: (a) to (c). On
4-10-G5 (he following  goods were
seized by Bombay Customs from
room No. 10, Second Flour, Menon
‘Chambers Building, Zakaria Masjid
Btrect, Bombay:—

(i) 600  bars of gold, bearing
foreign markings, cach weighing 10
tolas;

taken against the

notes in
tolal

fii) Indian currency
various denominations of a
value of Ri 848,080, and

wrist watches valued at
40,000 at the

(it}) 200
approximatcly Rs
local market rate

(d) Bix persons have been arrested.
Investigatiuns are coidinuaig.

Classification of Ernakulam and Cochim

Citles
81. Shri A. K. Gopalan: Will the
Minister of Finance be plcased to

state;

(a) whether Government have re-
ceived any representation frem  the
Central Government employees t{o
treat Frnakulam and Cochin as ‘A’
Class arcas; and

(b} it su Government’s reaction

thereto?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a). Yes, Sir. Some
representations were received in this
regard.

(by At present, only the cities with
a population of over 18 lakhs have
been classified ‘A’ Class for the pur-
poses of compensatory allowances. The
population oft Cochin and Ernakulam
Ao not qualify them to be graded
higher than 'C' Class.
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Commission on Medical Colleges

82, Shri A. K. Gopalan: Will the
Minister of Health be pleased to
state:

(a) whether the Commission set up
to study the scope for Medical Colleges
during the Fourth Plan visited Kerala
also.

(b) whether the Commission
submitted any report; and

has

(c) it so, the broad detuils thereof?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
{a) No Commission has; been appoint-
ed hy the Government of India to
stuly the scope for medical colleges
during the Fourth Plan. However, a
few teams consisting of two medical
speeialists each wer.  appointed by
the Government of India to  inpect
the medical colleges in various Zones
of the country to investigate po=sibi-
lities of further expansion of existing
medical colleges during the Fourth
Five Year Plan. The team for the
South Zone has visited the Colleges in
Kerala.

(b) and (¢). No reports have wet
been issued by Government,
Medioal Colleges In Kerala
83, Shri A. K. Gopalan: Will the

Minister of
state:

(a) whether Government have re-
eetved any representation from  the
Tripunittura Princes’ Association for
permission to start 5 Medical College;

MHealth be pleased to

(b) whether Government have also
received any representation for a
medical college at Trichur; and

(e} it s0, Government's reaction in
the matter?

The Deputy Minister in the Minls-
try of Health (Shri P. S. Naskar): )
The Government of Kerala have re-
ceived m representation from Cochin
Princes which i4 under their consi-
deratlon.
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(b) Government of Kerala has re-
ceived such a representation.

() The State of Kerais hus already
4 medical college: and there s no
prospect of starting a 5th college in
the IVth Plan. However the represen-
tation received from Cochin Princes
is under the consideration of the State
Government.

Pazhassi Irrigation Project

84. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased 1o state:

(a) how many a-res of land is like-
ly to be irrigated by the Pazhassi
Irrigation Project, Cannanore, Kcrala;

(b) the total amountl sanctioned for
this scheme; and

(e} the amount spent so far?

The Minister of Irrigation and
Irﬂl't'l‘ (Dr. K L. Rao): (a) The pro-
ject when completed will irrigate
70,000 acres of land.

(b) The estimated cost of the Pro-
Ject is Rs. 442 lakhs.

(e¢) The total expenditure upto the

end of 1964-65 wag about Rs. 1249
lakhs,
Overdrawal by States from Reserve

85. Shri Sidheshwar Prasad: Will the
Minister of Finance be pleased to state
which have overdrawn from the Re-
serve Bank of India and the amounts
50 drawn respectively till 31st Oeto-
ber, 19857

The Minister of Finance (Shri T T.
Krishnamachari): In terms of the
agreements with the State Govern-
ments, the Reserve Bank of India act
a8 their bankers and details of trans-
actions between them cannot be made
public.
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Cholera Vaccime

86. Shrl Krishna Deo Tripathl: Wil
the Minister of Ilealth be pleased to
stute:

(n) whether it is a fact thai the
recent survey conduct d in Caleutla
jointiv by the World Health Or-
ganisation, the Institute of Communi-
cable Disecases angd the Calcutta Cor-
poration, has =shown that cholera
vaceine is alinost ineffective as o pre-
ventive measure; and

(b) if so, the step< tnken 1o produce
effective cholera vaccine?

The Deputy Minister in the Minis.
try of Health (Shei P. 8. Naskar): (a)
Controlled fleld trials of cholera var-
cine are being underiaken Jjointly by
the Indian Council of Medieal Re-
search, the West Bengal Government
including Calcutta Corporation and
the World Health Organisation. These
studies will be completed by the end
of December, 1985 The results afte.
analysis of the datn  will  become
available only after that date

(b) Duecs not arise.

Matatils Dam

R1. Shri S. M. Banerjee: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Matatila Dam has been
ecompleted;

ib) if an, whether power house has
also been established; and

(e) if not, the reasons for the delay®

The Minister of Irrigation and
Power (Dr K. L. Rag): (a) and (b).
Yes.

fe) Does not arirse.

Medical Colloges In U.P,

88. Shri 5. M. Banerjee: Will the
Minister of Health be pleased to
state:

(a) whether it is a fa t that three

more medical colleges are  proposed
to be established in UP;
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(b) ¥ so, whether UP. Government
has made any request for financial
assistance; and

(¢) whether it has been met in full
by the Centre?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
Yes, the UP. Government have sug-
gested the establishment of three me-
dica] colleges during the 4th Five
Year Plan.

(b) and (c). The State Government
will get Central assistance on the
approved pattern if the proposals are
included in the State Plan and ap-
proved by the Planning Commission
and the Government of India,

Water Supply t0 Bangalore

$9. Shri Basappa:
Shri Linga Reddy:

Will the Minister of
Pleased to state:

Health be

(a) whether the integrated water
supply scheme for Bangalore city has
been progressing according to the
schedule;

(b) if not, the reasons therefor; and

() the quantum of financial assis-
tance from the Centre and the World
Bank given so far?

The Deputy Minister in the Minis-
try of Health (Shri P, §. Naskar):
(a) and (b). The progress of the exe-
cution of the water supply scheme of
Bangalore city has somewhat lagged
behind mainly due to the shortage of
pipes and specials etc. which were
not available in time, Some delay was
also caused by the fact thal fresh nego-
tiations had to be started with a dif-
ferent firm of consultants ag the firm
with which negotiations were carried
on originally was found to be com-
paratively more expensive.

(c) The Government of India have
sanctioned the following amounts
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loan so far for execution of the water
supply scheme of Bangalore;—

1963-64—Rs. 50 lakhs
1964-65—Rs. 150 lakhs
1965-66—Rs. 150 lakhs

No financial assistance has so far
been received from the World Bank

New Alkalold Factory at Neemuch'

90. Shri Bhana Prakash Singh:
Shri Yashpal Simgh:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2735 on the
23rd September, 1965 and state the
time by which the new Alkaloid fac-
tory proposed to be set up at Neemuch
will go into full production?

The Minister of Finance (Shri T. T
Krishnamachari): The work of draw-
ing up the necessary plans and designs
of the factory is in progress. A firm
target date by which the Factory
should go into production has not been
fixed as yet.

Foreign Exchange violations by Al
India’s Executive

91, Shrl D. C. Sharmm.
Shrimati Tarkeshwari Sinha:
Shri Yashpal Singh:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that the En-
forcement Branch of his Ministry
noticed some irregularities in the com-
duct of a senior executive of the Air
India in connection with alleged vio-
lations of foreign exchange reguls-
tions;

(b) if so, the details thereof; and

(c) the action taken in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The En=
forcement Directorate (Foreign Ex-
change Regulation Act, 1947) is im-
vestigating into certain alleged irre-
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gularities in connection with the use
of a P’ form issued by the Reserve
Bank of India to memberg of the
family of an executive of Air India.
As the investigation is in progress,
it would not be desirable to disclose
further details. After the investiga-
tion is completed, the question of
taking appropriate action will be
considered.

All India Examination for Post
Graduate Medical Studies

92, Shri Shree Narayan Das;
Shri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 1315 on 2nd
September, 1965 and state:

(a) whether the proposal for the
introduction of an All India Examina-
tion for post-Graduate Medical Studies
has been finalised;

(b) if so, the broad features there-
of; and

(c) when it is likely to be introdu-
ced?

The Deputy Minister in the Ministry
of Health (Shri P. S. Naskar): (a) to
(c). The proposal is still under consi-
deration of the Government of India.

Backward Areas

93. Shri Umanath: Will the Minister
of Planning be pleased to refer to his
reply to the Half-an-hour Discussion
on ‘Development of Backward Areas’
and state:

(a) whether the State Governments
have sent any replies identifying
backward areas in each State, on the
basis of the selected mgreed indicators;

(b) if so, the names of the States
and the names of ‘backward areas’
identified in each state;

(¢) whether the Government of
Madras have sent any intimation
identifying Pudukkottai, Ramanatha-
Puram and Arantangi as ‘backward
areas'; and
1598 (Ai) LS—3.
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(d) if not, the steps taken by the
Central Government to get these back-
ward areas in Madras, as well as other
States identified and to include in the
development programme in the Fourth
Five Year Plan?

The Minister of Planning (Shri B. R.
Bhagat): (a) Replies to Planning Com-
mission’s letter of January, 5, 1965 en=
closing a list of selected indicators of
development have been received from
ull State Governments except Madras.

(b) On the basis of the data the
question of identifying backward areas
is under consideration.

{c) No sir.

(d) Does not arise.
Family Planning Programme

94, Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Balakrishnan:

Will the Minister of Health be pleas-
ed to state:

(a) whether Government propose to
introduce any modification in the
working of the Family Planning Pro-
gramme in the country in view of the
emergency; and

(b) if so, the salient features there-
of?

The Deputy Minister in the Ministry
of Health (Shri P. S, Naskar): (a) No.

(b) Does not arise.

Rise in Prices of Essential Commodities

95. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) the price rise of essential com=-
modities for the year 1962-63, 1963-64
and 1964-1965 at ell-Indla level; and

(b) the difference between whole-
sale and retail prices of essential com~
modities?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Whole-
sale prices of food articles rose by 3.8
per cent in 1862-63, 15°1 per cent in
1963-64 and 87 per cent in 1964-63.
The increase is worked out on the
basis of the average of weekly prices
in the month of March in each year.
Retail prices of food articles, as
measured by the All India working
Class Consumer Price Index, rose by
3.2 per cent, 10,8 per cent and 133
per cent respectively in the three
years. The rise in the wholesale and
retail prices of all commodities during
these years was as follows:

Percentage rise in

wholesale Retail

Prices prices

1962-63 3.0 24
1963-64 9:4 10°0
1864-85 88 112

Trivandram Ayurvedic Centre

96. Shrl Vishwa Nath Pandey: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1316 on the 2nd Septem-
ber, 1965 and state:

(a) whether the proposal to up-
grade the Trivandrum  Ayurvedic
Centre to the Post-graduate Training-
cum-Research Jnstitute has since peen
considered;

(b) if so, the result thereof: and

{c) when it s likely to be imple-
mented? o

The Deputy Minister in the Ministry
of Health (Shri P. S. Naskar): (a)
The proposal te upgrade the Trivan-
drum Ayurvedic Centre into a Post-
graduate Training-cum-Research In.
stitute is still under consideration.

(b) and (c) Do not arise.
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Rehabllitation of Handleappedq

97. Shrl Yashpal Singh:
Shri Bhana Prakash Simgh:

Will the Minister of Health ba
pleased to refer to the reply given to
Unstarred Question No. 2738 on the
23rd September, 1965 and state:

(a) whether the recommendations
made by the conference on rehabili-
tation of handicapped have gince besn
received by Government;

(b) if so, the details thereof; and

{¢) the decision taken by Govern-
ment on those recomrmendations?

The Deputy Minister in the Ministry
of Health (Bhri P, 8. Naskar): (a) No
specific recommendations were made
to Government by the Conference
though the Conference had welcomed
the inclusion of proposals for expan-
sion of rehabilitation facilitics in the
4th Plan;

(b) and (c). Doecs not arise,

Flood Coatrol in Delhi

88, Dr. L. M. Singhvi:
Bhri P, B. Chakravertl:
Bhrli K. N. Tiwary:
Shri Eolla Venkalah:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarreg Question No.
2264 on the 16th September, 1965 and
mtate:

(a) whether the recommendations
made by the Experlt Committee on
flood control in Delhi and gurrounding
areas have since been considered by
Government; and

(b) if 8o, the decisions taken there-
ont

The Minist of Irrig and
Power (Dr K. L, Rao): (a) and (b).
Recommendations having inter-State
aspectg and proposed to be discussed
shortly at an inter-State Conference.
Action taken on other recommenda-
tions is indicated in the statement
attached. [Placed in Library. See
No. LT-5054/65].
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Bhifting of Offces to Faridabad

99. Shri P. R. Chakravertl;
Shri P. C. Borooah:

Will the Minister of Works and
Heusing be pleased to state:

(a) whether it is a fact that the
persistent refusal of some Offices in
New Delhi to shift to Faridabad, will
shortly result in gbout 62,000 sq. feet
of newly-built Office accommodation
remaining unoccupied indefinitely;

(b) whether Government decided
finally which of the Government offi-
cey should go to Faridabad before the
decision to build houses there was
taken in 1962;

(c) which are the offices that have
accepted readily new accommodation
and that have not; ang

(d) which is the competent autho-
rity to settle the matter overcoming
the reluctance of the offices concerned
and whether it hag taken executive
decision?

The Minister of Works and Houslng
(Shri Mebr Chand Khanna): (a) to
(d), Three blo.ks of office accommo-
dation are wunder construction in
Faridabad. Of these, one block is readp
and it has already been alloited to the
Ministry of Defence. It is very likely
that the remaining two blorks will
also be allotted to the same Ministry.
There is, however, a proposal to build
alternative accommodation for the
Ministry of Defence. When this s
done, these blocks will become avail-
able for allotment to other offices of
the Government of India. Ti will be
only then that the question of the
movement of some offfces from Delh
to Faridubad can be considered.

Herp for Family Flamaing

100. Shrl Karnl Singhjl: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
of & pew herb found by a Lucknow

docter for family planning; and
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(b) if so, the steps taKen or propoe-
:Iled to be taken to promote research on
ot
] The Deputy Minister in the Minls-
. try of Health (Shri P. S. Naskar): (a)
No.

(b) Does not arise.
Wages of Workers

181, Bhri P, C. Borooah:
Shri Yashpal Singh:

Will the Minister of Flanaing be
pleased to refer to the reply given to
Unstarred Question 2697, on the 23rd
September, 1965 and state:

(a) the precise findings of the
Labour Panel as to the working and
living conditions of industrial labour
during the Third Five Year Plan; und

(b) the recommendations that have
been made by the Panel for ameliora-
tion of their condition of living?

The Minister of Planaing (Shri B, R.
Bhagat): (a) and (b). The Planning
Commission's Panel on Labour Policy
met on October 31 and November 1.
The Panel felt that in view of the pre-
sent emergency its work should under
taken in two phases, one dealing with
proposals bearing on action in  the
immediate future ang in the context
of the Annual Plan for 1988-67, and
the second concerned with studies on
programmes and policies for the
Fourth Plan period as a whole. The
Pane] will carry out its detailed work
through sewen study groups which it
has decided to constitute. These re-
late to:

(1) Industrial relations,

(2) Productivity and imntivaﬂ
(3) Employment and Training.
(4) Wage Policy,

{5) Labour welfare, social secu-
rity and labour sdministra-

tion.

{6) Workers' education and labour
ressarch, and

(7) Agricultural labour and
special categories of labour.
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Flood Control ian Assam

102, Shri P. C. Boreoah:
Shri Yashpal Singh:
Shri Marandi:

Bhrl Utiya:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 808 on
the 23rd September, 1965 and state:

(a) the broad outlines oT the schems
for flood control in Assam as lald
down by the Committee on Floods;
and

{b) the action being taken to Imple-
ment it?

..The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A state-
ment is given below:

Statement

The broad outline of schemes for
flood control in Assam, estimated to
cost Ra. 80 crores, suggested by the
Ministers Committee on Flood Control
is gtven below:—

‘Category of schemes Estimated cost
(Rs. in crores)
(spprox.)

New Embankments 9 70
New drains 3-3e
Raising and strengthening embankments 470
Town protection and anti-erosion
schemes 8.70
Sluices in embankments 2.10
Multipurpse reserveirs and detention
basins (flaod control coat) 27.50
Other works 5.00

ToTAL 60.00

(b) Investigations for Barek dam
are in progress, The report of study
group on the problem of floods in
Brahmaputra and its tributaries are
under cxamination. It is proposed to
take up these works, subject to avail-
ability of funds, on a high priority.

NOVEMBER 4, 1865

Written Answers 324

Striks in Kelar Gold Flalds

103. Shri Linga Reddy: Will the
Minister of Finance be pleased to
state:

(a) whether there was recently a
strike by the labourers in the gold
mines of Kolar Gold Fields;

(b) if so, the losses Incurred om
account of the strike; mnd

(e) the reasons for the strike and
the terms on which the strike ended?

The Minister of Finance (Shri T. T.
KErishnamacharl): (a) Yes, Sir.

(b) The gold produced in the Kolar
Gold Mines is not sold, and any ques-
tion of loss does not therefore arise.
In terms of gold production however
there was a shortfall of about 1,56,000
grammes due to the strike by the
employees of the Kolar Gold Mining
Undertakings during the period from
18th August, 1965 to 2nd September,
1965.

(c) During the pendency of nego-
tiations between the recognised
Workers' Unions in the Kolar Gold
Mining Undertakings and the Man-
agement on the Workers' demand for
increase in dearness allowance and
revision of pay scales, the workers
went on an illegal strike on the 18th
August, 1985, but the strike was
called off on the 3rd September, 1963.
The strike was without notice and
was resorted to at a time when the
Conciliation Officer was actually con-
ducting negotistions. An agreement
has since been arrived at between the
anagement and the Workers' Unions
for increase in wages and dearness
allowance etc. as per recommenda-
tions of the Conciliation Officer.

Kolar Gold Fields

104. Shri Linga Reddy:
Minister of
state-

(a) the profit or loss that the Cen-
tral Government have made from the
mining undertakings in the Kolar
Gold Fields ever since the same were

Will the
Finance be pleased to
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taken over by the Central Govern-
ment; and

(b) the measures taken to reduce
the cost of production of gold?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The gold pro-
duced in the Kolar Gold Mining Un-
dertakings is not sold, and any ques
tion of profit or loss does not there-

fore arise.

(b) The measures taken to reduce
the cost of production are, amalga-
mation of two of the three mines,
centralisation of purchases, centrali-
sation of certain workshop, civil en-
gineering and sanitory services and
elimination of surplus labour. A
Technical Committee is also examin-
ing the mining techniques employed
by the Undertakings for suggesting
improvements with a view to increase
production and reduce cost.
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Lal Commities Repert

108, Shri Surendranath Dwivedy:
Will the Minister of Finanoe be pleas-
ed to state:

(a) whether It is g fact that the
senior service report known as the
Lal Committec Report has been pro-
duced in a Court of Law in Poopa; and

(b) whether Government propose
to lay g copy of the report on the
‘Table, since it has become a publio
document?

The Minister of Finance (Shri T T.
Erishnamacharl): (a) Yes, Sir.

(b) A tew copies of the report have
been placed in the Parliament Lib-
Tary.

Indian Medical Begister

107, Shri Madho Limaye:
8hri Bagri:

Will the Minister of Health be
pleased to stale:

(a) when the Indian Medieal Regus-
ter was publizshed last;

(b) whether it is a fact that inspite
of the pelicy of Government lo £l
scats by election and not by nomina-
tion, seven seats of the Moedical
Councll of India have been filled by
nomination; and
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(e) if so, the ressons therefor?

The Deputy Minister ln the Min-
Istry of Health (Shri P. S, Naskar):
{a) The Indian Medical Register was
published op the 2nd January, 18965
complete upto December, 1960.

(b) and (c). Section 4(1) of
the Indian  Medical Council Aet,
1806 and Rule 26 of the Indian
Medical Council  Rales, 1857, inter-
alia  provide that pending the
preparation of the Indian Medical
Register in accordunce with the pro-
visions of the A, the licentiate mem-
bers referred 1o in clause (d) of sec-
tion 3(1) may be nominated by the
Central Government instead of being
elected as provided thercin. As  the
Indian Medical Register prepared and
published by the Medical Council of
Indin on the 2nd January, 1965, was
incomplete and contained the names
of only such persons as were enrolled
on the State Medical Register and
possessed the required medical quali-
fications upto December, 1880 only, it
could not be taken as a complete elec-
toral roll for purposes of election of
ljeentintes  and hence nominations
were made with effect from the 6th
February, 1965,

Government Acoommodation

108. Shrl Madhu Limaye; Will the
Minister of Works and Houslng be
pleased to state:

(a) the amount of rent charged for
Government accommodation iIn type
IV end V occupied by an Officer who
has built his own house in New Delhi/
Delhi; and

(b) the rent charged {n the above
classey from an officer who s oa
study leave for more than six months
for higher studies either abroad or in
India?

The Minlster of Works and Housing
(Shri Mehr Chand KEhanna): (a)
Officers owning houses are required Lo
pay standard rent under FR45-B or
pooled standard rent under F.R.45-A,
whichever may be hizher, for the
Government accommodation  allotted
to them.
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(b) Officers going on study leave
for more than six months can relain
Government accommodation for a
period not excecding six months on
payment of rent under F.R45-A.
Damages computed on the basis of
market rates are recoverable in cases
where the residence is not vacated
within that period.

Rewards to Informers of Tax Evasion

109. Shri Kishen Pattnayak:
Shri Madbu Limaye;
Shri Bagrl: '

Wil the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Central Board of Direct Taxes
announced rewards for persons giving
information about Income Tax
evaders;

(b) if so, the nature of these re-
wards; and

(c) the number of persons who have
received these rewurds during the
recent antl-black money drive?

The Minister of Finance (Shri T. T.
KErishnamacharl): (a) Yes, Sir.

(b) The rate of reward ranges bet-
ween T4 per cent and 10 per cent of
the extra tax reallsed which is attri-
butable to the information supplied
and/or mssistance rendered by the
informer.

(¢) The information ls being collect-
ed and will be placed on the table of
the House.

Technical Committee on Bari Gandak

110. Shri K. N. Pandey: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether It is a fact that Gov-
ernment appointed a technical Com-
mittee to inquire into the change of
course by the Bari Gandak in Deoria
District causing danger not only to
severul villages and a sugar factory
but also to proposed Bari Gandak
Canal which is under construction;
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(b) if so, the main recommendations
of the technical committee; and

(c) the steps taken by Government
to check the erosion by the river?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) Yes A
Commiltee has been appointed with
the following terms of reference:—

(1) to review the flood problem
of the river Great Gandak
with particular reference to
the reach on the right bank
downstream of the tri-junc-
tion of the Nepal—UP—
Bihar border up to Chitauni
ghat;

(2) to make an assessment of the
protection afforded in the
past by the Chitauni bund
together with its various pro-
tective works constructed on
the right bank of the river by
the U.P. Gavernment,

to study the causes responsible
for inadequate protection in
the past by this embankment
during the flood season of cer-
tain years;

(4) to lay down standards to
which the bund and its vari-
ous protective works should
be built so as to be effective
and secure and to make re-
commendations for Improve-
ments in the system, for
achieving these objectives.

(b) and (c¢). The Committee Is ex-
pected to submit its report by the
end of December 1963.

Tawa Project
111, Shri Vidys Charan Shukia:
Bhri Parashar:
Shri Hukam Chand
Kachhavalya:
Bhri Chandak:
Shri Wadiwa:
8hri J. P, Jyotishl:
Bhri Dajl:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 119 on

3
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the 19th August, 1063 and state the
progress so far made on the construo-
tion of Tawa Multi-purpose Project
in Madhya Pradesh?

‘The Minister of Irrigation and
Power (Dr. K. L. Rao): Preliminary
civil works, such as project roads and
buildings are nearing completion. Ex-
cavation work relating to the mascnry
portion of the dam in the river bed
and on the earth-dam is in progress.
Excavation of the left bank canal has
just begun. Work on the deep cut in
the right bank iz in progress. Grout-
Ing in the foundation of masonry dam
has also been taken up.

Hydrocele Cases

112. Shri Mohammed Kaya: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
of a large number of hydrocele cases
in coastal areas of the country, parti-
cularly in Kerala; and

(b) it so, the steps taken for thelr
cure and prevention?

The Deputy Minlster In the Mints-
try of Health (Shrl P. 8. Naskar):
(a) Sample survey to estimate the
filarial infection and disease prevalent
in different areas in the country hawve
shown that hydrocele cases are pre-
valent in many of the arcas surveyed
including the Kerala coast. A state-
ment showing the prevalence of hyd-
rocele in constal aress is laid on the
Table of the House. [Placed in Libra-
rary. See No. LT-5057/65].

(b) Hydrocele is mainly caused by
filarial (W, bancrofti only) Infection.
Facilities for ireatment of Hydrocele
exist in the hospitals and dispensaries
in the country.

A pilot programme known as the
National Filaria Control Programme
has bern undertaken to conirel filaria
in g number of areas of the country
including Kerala. The anti-larval
measures being taken under the prog-
ramme aim at controlling the spread
of the disease. The Conlrol measures,
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however effective, do not confer any
benefit on those who are already in-

fected or have developed the filarial
diseuse.
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Heavy Industrial Projects

114 Shri Daljit Singh: Will the
Minister of Planning be plcased to
wtate:

(a) the break-up of the capital
outlay of Rs 2130 crores on the
Heavy Industrial Projects set wup
during the three Plan periods, State-
wise;

(b) the number of such heavy
industrial projects which have been
seb up in Punjab;

(¢) the reasons for giving the small
share to Punjab; and

(d) whelher there is any proposal
under consideration for the allotment
of more funds to Punjab during the
Fourth Flan period?

The Minister of Planming (Shri B.
E. Bhagat): (a) A statement indicat-
ing Statewise, the estimated invest-
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ment on Central Industrial Projects
during the first three Plan periods is
given below:

Statement

Estimated invest=

State. ment  during the
first three Plan
periods,

Rs. (crores)

Andhra Pradesh 56.98
Assam 27.50
Bihar 200.75
Gujarat 32.00
Jammu & Kashmir —_
Kerala 26.24
Maharashtra 4248
Madhya Pradesh 44261
Madras 8271
Mysore 24.69
Orissa 403.84
Punjab 35.680
Rajasthan 6.00
Uttar Pradesh 62.90
West Bengal 32122
TOTAL : 17685.52

{b) There are two heavy industrial
projects in Punjab namely, the Nan-
gal Fertiliser Factory and the heavy
Machine Tools Factory at Pinjore.

(¢) The lovation of Heavy Indus-
trial Projects is decided on economic
and other relevant considerations
Therefore, the question of giving =
small or big share to a particular
State does not arise.

(d) The outlay on projects to be
included in the Fourth  Five-Year
Plan and their location is still under
consideration.

Alstment of Heunsen (s Werking
Women In Delhd
115. Bhrimati Mabmosna Sultam!
Bhrl Hukam Chand
Kachhavalys:
Will ths Minister of Works amd
Beusing be pleased to state:

(a) whethar Government have of
late approved a scheme for the allot-
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ment of houses for career and work-
ing women of Delhi;

(b) if so, the detalls of the scheme
and nature and type of houses to be
provided to them; snd

(e) the terms of allotment?

The Minister of Works and Housing
(8hri Mehr Chang Khanna): (a) No.

(b) and (c). Do not arlse.

Government Aoccommodation fer
Employees opling Mllitary
8Service

116. Shri P. B. Chakravertl; Will
the Minister of Works and Honsing
be pleased to state:

(a) whether it is a fact that a num-
ber of Government servants, occupy-
Ing general peol accommodation under
the Directorate of Estates, had been
deprived of such accommodation on
their being called for military service
or on receiving commissions in the
Armed Forces under the Emergency
Commissions Scheme during the
period since Chinese attack in 1081

(b) if s0, how many families have
Been displaced on this account;

(¢) how many persons have been
penalised for default in wvacating the
General pool sccommodation in their
occupation;

(d) how many of these persons
appealed against the orders of evic-
ton within the period prescribed; and

() bow many of them were pena-
lised for not vacating the quarters
during the period when their appeals
were still awaiting decision and what
is the rule in this regard?

The Minister of Worky and Howsing
(8hri Mehr Chang Ehanna): (a) to
(e). Under the accommodation rules
in force before the emergency, thers
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were 21 such cases. In 3 cases, the
residencey were vacated by the persong
concerned on their own. Allotments
have been regularised in 10 cases on
the basis of relaxation of rules since
made for the benefit of such personnel.
In the remaining 8 cases, Govern-
ment have already permilled the of-
cers to retain their residences in Delhi
for the usc of their families up to the
end of October, 1965. Their cases are
being reviewed.

Ceatral Sales Tax Ast

117. Shri Hem Raj: Will the Minis-
ter of Finance be pleased 1o refer to
the reply given to Unstarred Question

No. 714 on the 26th August, 1965 and
state:

(a) whether the examination of the
proposals of State Governments to
amend the Central Sales Tax Act has
been completed; and

(b) if so, the outcome thereof?

‘The Minister of Finanoce (Shri T. T.
KErishnamacharl): (a) and (b). The
matter jg still under examination.

Terminal Tax in Calcutta

118. Dr. Ranen Sem:
8hri Dinen Bhattacharya:

Will the Minister of Finases be
pleased to state:

™ (a) whether the Planning Commis-
sion have accepted the proposal of
the West DBengal Government to
impose terminal tax In Calcutta; and

(b) it so, the proposed rield from
the tax?

The Minister of Finance (Sbri T. T.
Krishnamachari): (a) The proposal of
the West Bengal Government is under
consideration and no decision has
been taken as yet

(b) Does not arise.
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Taking over Coatrol of Brahmapuirs
River and its Tribuiaries

120. Shrimatl Renuka Barkatakl:
Will the Minist of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1232
on the 24th September, 1964 and state:

(a) whether any decision has since
been taken to take over the control
of Brahmaputra river and its tribu-
taries; and

(b) it so, the detalls thereof?

The Minister of Irrigation and Power
(Dr, K, L. Rao): (a) No.

(b} Doesg not arise

Shifting of Offices to Satellits Towns
in Delhi

121. Shri Heda: Will the Minister of
Works and Housing be pleased to refer
to the reply given to Starred Question
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No. 375 on the 2nd September, 1965
and state:

(a) whether the phase 1 of provid-
ing office accommodation in suburban
area of Dclhi bas been completed;

(b) if so, whether phase 11 has now
been taken up for implementation;
and

(c) the salient features of phase IIL,
it any?

The Minister of Works and Housing
(Shrl Mehy Chand Khanna): (a)
Phase 1 accommodation in Faridabad
has  becn  ganctioned,  One-third
has been completed und the remaining
two-third is under construction.

(b) Phase IT ay Faridabad and Phase
1 at Ghaziabad have not yet been sanc-
tioned.

{c) Phase IIl has so far not been
planned.

Central Drug Research Laboratory,
Ghazlabad

122, Shri R. S. Pandey:
Shri Rajeshwar Patel:;
Shrimati Benuka Barkataki:

Will the Minister of Health be
pleased to state:

(a) the nature of work to be under-
taken by the proposed Central Drug
Research Laboratory, Ghariabad;

(b) whether the Construction work
bag since been taken up; and

(c) whether any foreign assistance
has been accepted in the setting up of
the said Laboratory?

The Deputy Minister in the Minis.
try of Ilealth (Shri P. 8. Naskar):
(a) The Central Indian Pharmacopoeia
Laboratory at Ghaziabad will carry
out the work of Indian Pharmacopoeia
for establishing standards of drugs
and will also develop newer methods
of analysis for drugs. The Labora-
tory will also function as a drugs tes-
ting laboratory for the Union Terri-
tories (including Delhi) and for the
States in the Northern Zone which
do not have testing facilities of their
own.
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(b) Not yet. The comstruction work
is likely to be taken up some time
next yuar. Meanwhile the Laboratory
has been housed in hired accommoda-
tion,

(e) No.

Amistance sought by Assam
Government

123. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
slute:

(a) whether the Assam Government
have recently urged the Central Gov=
ernment that unless the laller came to
the rescue of Assam in the present
emergency, the credit and economic
position of that State would continue
to cause grave anxiety and have ad-
verse effects;

(b) if so, the precise demands for
aid made by that State; and

(c) Government's reaction thereto?

The Minister of Finance (Shri T, T.
Erishnamachari): (a) Yes.

(b) The Assam Government has sug-
gested that commercial banks should
be persuaded to open more offices
within the State, that in the event of
the outbreak of hostilities at any time
in the future, credit facilities ghould
continue to be avallable to the extent
necessary, and that as a measurg of
assistance to the gmall-scale and other
industrial units in the State, purchases
from these units by Government and
other official agencies should be ac-
celerated during periods of emer-
gency.

{c) There is no evidence that any
real difficulty has been experienced
in Assam on account of the lack of
adequate credit facilities. The ques-
tion of the action to be taken will be
congidered, if necessary. at the appro-
priate stage, in the light of further
developments, if any.
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Kosl Project

124, Shri D. C. Sharma:
Shri Gogendra Jha;

Will the Minister of Irrigation and
Power bDe pleased to state:

(a) whether negotiations in connec-
tion with the preparation of a master
plan for the Kosi Project areas bet-
ween India and Nepal have been com-
pleted; and

(b) if so, the outcome thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No, Sir Negotiations are in progress
in respect of the Western Kosi Canal
only.

India’y Mortality Rate

Shri Brij Raj Singh:
Shri Omkar Lal Derwa:
Shri Gokaran Prasad:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Health be
Pleased to state:

(a) whether according to a  study
made by the Council of Applicd Eco-
nomic Research, New Delhi there has
been g steady decline in India‘'s mor-
tality rate during the past few de-
cades;

(b) if 3o, the details of the findings
ot the Council; and

125.

(c) the reasons for such decline?

The Deputy Minister in the Minls-
of Health (Shri P, 8. Naskar):
(a) to (c). The information fs being
collected and will be laid on the Tuble
of the Sabha in due course.

Osatributions by Foreign Banks to
Pakistan Defence Fuond

124. Shri Brij Ra) Singh:
Shri Onkar Lal Berwa:
SEhri Gokaran Prasad:
Will the Minister of Finanee be
pleased to state:
{a) whether some foreign banks,
having branches both in India and
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Pakistan, have
Pakistan Defence Fund, but not to the
National Defence Fund of India; and

(b) if so, the reaction of Govern-
ment to such anti-Indian attitude o
the Indian brancheg of those banka?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). Details
of the contributions made by the
foreign banks to the defence or other
funds in the two counfries are not
readily available and are being ob-
tained. 1t is pot possible to anticipate
at this stage the action which Govern-
ment muay find necessary or may be
In a position to take.

Training Institute for Neyvell Power
Station Personnel

127. Shri P. C. Berooah;
Bhri Onkar Lal Berwa;
Bhri Brij Raj Singh:
Shri Gokaran Prasad:

Will the Minister of [Irrigation and
Power be pleased to stale:

(a) whether it is a fact that a con-
tract has recently been signed with
the Soviet Union to secure Russian
assistance In expanding and stream-
lining the training institute for power
station personnel at Neyveli; and

(b) 1t so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b). A
Contract was signed between “Tech-
noexport”, Moscow, and The Gowvern-
ment of India on the 18th October,
1865, for obtaining the services of two
Soviet Specialists—Senior Engineers—
with one Interpreter—for a period
up to six wnonths. The Soviet Spe-
cialists will prepare 8 Scheme Report
for the setting up of an Institute for
the training of operation and main-
tenance personnel of large thermal
power stations. If, on the basis of t'e
Bcheme Report, it Is found necessary
to obtaln the services of suitable
Soviet Specialists andjor supply «of
necessary equipment from the USSK,
a separate agreement may be entered

NOVEMBER 4, 1965

Written Answers 340

contributed to the into for the purpose with the appro-

priate Soviet organisation.
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Sapply of Electricily to neighbouring

States by Mysore
113, Shri Vasudevan Nalr:
Shri Kolla Venkaiah:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether any decision has been
taken for the supply of electricity by
the Mysore Government to the neigh-
bouring States;

(b) if so, the rates to be charged;
and

(c) the quantum of power to be
supplied to Kerala?

The Minister of Irrigation and Power
(Dr, K. L, Rao): (a) Yes; Mysore
Government have decided to supply
power to the neighbouring State of
Andhra Pradesh, Kerala & Madras.

(b) The tariff for the supply has
oot been decided upon so farf.
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(c) B0 million kwh upto the end
of June, 66.

Raral Water Supply in Kerala

133. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Health be
pleased to state:

(a) whether the Kerala Government
has proposed certalp schemes for
rural water supply;

(b) it go, the number of schemes
proposed and the total amounl im-
volved; and

(c) the decision taken by Govern-
ment on them?

The Deputy Minister in the Minis-
try of Health (Shri P. §. Naskar):
1a) Yes,

(b) and (c). Out of 111 rural water
supply schemes estimated to cost
Hs, 117.45 lakhs received from the
Government of Kerala during the
First, Seccond and Third Five Year
Plan, 96 schemes have been approved
so far, for a total estimated cost of
Rs. 87.78 lakhs under the National
Water Supply and Sanitation Prog-
ramme (Rural). Certain clarifications
regarding 10 schemes estimated ‘o
cost Rs, 27.45 lakhs have been called
for from the State Chief Engineer
(Health), Five schemes costing Rs. 2.22
lakhs are under scrutiny of the Direc=
torate General of Health Services.

Kerala Fay Commission
1. Bhri Vasndevan Nalr:

Bhrl Warlor:

Bhrl Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) whether the Kerala Pay Com-
mission has submitted its final pro-
posals to the Central Government;

(b) if so, the nature of the pro-
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(c) Government's reaction thereto?

‘The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No proposals
have been submitted by the Kerala
Pay Commission to the Central Gov-
ernment,

(b) and (c). Do not arise.
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Power Production

136. Shrimati Savitri Nigam: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any special steps are
proposed to be taken to increase the
power production In the country In
view of the recent crisis; and

(b) it so, the details thereof?

The Minister of Irrigation and
Power (Dr. K, L, Rao); (a) Yes.

(b) The following steps have been
taken:—

(i) It has been decideq that all
the Power Projects which are
in advanced stages of cons-
truction and for which most
of the equipment has ulready
been received or ordered
should be completed within
the minimum time possible,

(ii) To ensure maximum utilisa-
tion of the gencrating capa=
city which wil] become avail-
able, inter-connections bet-
ween the various power sta-
tions within the States and
those between neighbouring
States arp being expedited.

(iii) The position is under cons-
tant review at the Centre
and necessary assistance s
being rendered to the State
authorities.

Merger of Dearnesy Allowance

137. Bhri Rajdeo Bingh: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
under consideration for the merger of
a portion of dearnesy allowance ot
the Centra] Government employees im
their pay; and
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(b) it so, when this is likely to be
finalised?

The Minister of Flnance (Shrl T. T.
Krishnamacharl): (a) No, Sir. This
question is not being considered at
present.

(b) Does not arise.

Service Conditions of LLC. Officers

138, Shri M. Malaichaml: Will the
Minister of Finance be pleased to
state:

{a) whether the service conditions
of the Life Insurance Corporation
officers are placed on par with those
of the Central Government officers;
and

(b) If not, the measures contemp-
lated to bring them op par with those
of the Central Government officers?

The Minister of Finance (Shri T. T.
Erishnamacharl): (a) and (b). The
Life Insurance Corporation of India
is an autonomous organization and
the terms and conditions of service
of its employees are governed by the
regulations framed by the Corpora~
tion with the approval of Government.
While in according such approval
Government have to ensure that the
terms and conditions of service in
the Corporation are not dispropor-
tionate to those in Government.
Government do not contemplate any
measures to bring them on par with
the terms and conditions of service
of Government officers.

Taking of LIC. Policles by
Government Employees

139. Shri M. Malaichaml: Will the
Minister of Finance be pleased to
state:

(a) whether the scheme for taking
up insurance policies from out of the
mlary of Government employees
through the Life Insurance Corpora=
tion has leen forced in all the States;
and
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(b) if not, the names of the States

which have not introduted this

scheme with reasons therelor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Salary Savings Scheme of the Life
Insurance Corporation of India which
provides for deduction of insurance
premia from the salary of employees
has so far been introduced by the
States of Rajasthan, Punjab, Xerala
and Orissa. The decision to intro-
duce this scheme rests with State
Governments.

Projects in Second and Third Plans

140. Shril Shiv Charan Gupta: Will
the Minister of Planning be pleased
to state:

(a) the projects included in the
Second Five Year Plan which have
not yet been completed; and

(b) the projects included in the
Third Five Year Plan which have
been completed, are under completion
and not yet started?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A state-
ment is laid on the Table of the House
[Placed in Libarary. See No. LT-
5055/65].
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Upper Wardha Irrigation Project

142, Shrimati Vimla Desmokh: Wil
the Minister of Irrigation and Power
be pleased to state:

(u) whether the Government of
Mnaharashtra hive sent {o the Central
Government  the “Upper Wardha
Irrigation Project™ scheme for sanc-
tion;

(by the to'n] cost of the project;
and

(e} the prospects of its being con-
sidered for inclusion in the Fourth
Five Year Plan?

The Minister of Irrigatlion and
Power (Dr. K. L. Rao): (a) Yes

(b) The estimated cost of the pro-
ject is Rs 13.05 crores.

{r) The list of projects to be in-
cluded in the Fourth Plan is yet to
be finalised.

12.06 hrs.

RE: CA'.LING ATTENTION NOTICE
(Query)

Shri Fapur Singh (Ludhjana): Sir
before we proceed to further business,
1 want to make a submission. On the
first of thic month I flled & calling-
attention notice on the subject of
forcible capture of over five dozen
Sikh women by Pakistani armed per-
sonnel and their being carried away
to Pakistan, Because it is to be ans-
wered today, I made enquiries and 1
amn told that it is nowhere to be
found, elther in the PNO or in your
office. T request you to make further
enquiries
1598(Ai) LESD—4
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Mr. Speaker: Yesterday also 1 ap-
praled to hon. Members pot to roise
them in this manner. He can write to
me and T will eall for the file. 1 can
find out where it is But non one
should raise it in this manner,

12.07 Brs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE REQUISITION-

™G AND AcguisrrioNn of  IMMovasLE

ProrreTy Act AND TR MINISTERS'
Restoences (AMENDMENT) Runss

The Minlster of Works and Housing
(Shri Mehr Chand Khanna): Sir,
I beg to lay on the Table a copy cach
of the following Notifications: —

(1) 5.0. 20680 published in Gazotle
of India dated the 25th Septem-
ber. 1965, under sub-section (2)
of section 17 of the Requisition-
ing and Acquisition of Immov-
able Property Act, 1952 [Plac-
ed in Libarary, See No. LT-5027/
65

(2) The Ministers' Residences
(Amendment) Rules, 1965, pub-
lished in Notification No. G.SR.
1448 in Gazette of Indla dated
the 2ng October, 1885, under
sub-section (2) of mection 11 of
the Sa'aries and Allowances of
Ministers Act, 1852 [Placed in
Libarary. See No. LT-5028/65].

NOTIFICATIONs UNDER THE COMPANTRS

The Minister of Planning (Shri B.
R. Bhagat): Sir, T beg to lay on the
Tahle a copy each of the following
Notifications under sub-section (3) of
section 842 of the Companies Aet
1958: —

(i) The Trustees (Declarstions eof
holdings of shares ang deben-
tures) (Amendment) Rules
1063, published In Notification
No. GSR. 1519 in Gazette of
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[Shri B. R, Bhagat.]

India dated the 18th October,
1965. [Placed in Library, See
No. LT-5030/65].

(ii) The Company Law Board (Pro-
cedure) (Amendment) Rules,
19685, published in Notification
No GSR 1540 in Guzelle of
India dateq the 15th October,
1805. [Placed in Library, See
No. LT-5028/85].

NoTiFicaTiONS UNDER THE EasEwTiaL
CommonrTies Act

The Deputy Minister In the Minisiry
of Food and Agriculture (Shri D. R.
Chavan): Sir, 1 beg to lay on the
Table a copy cach of the following
Notifications un-er sub-section (6) of
section 3 of the Essenlial Commeodities
Act, 1855 —

(i) The Roller Mills Wheat Products
(Price Control) Fourth Amend-
ment Order, 1865, published in
Notification No, G.S.R. 1440 in
Gazette of Indin dated the 2nd
October, 1965, [Placed in
Library. See No. LT-5031/
65]. e

(ii) The West Bengal Essential
Commedities (Restrictions  on
Movement) Contro!  Amend-
ment Order, 1985. published in
Notificntion No. GS.R. 1558 in
Gazette of India dated the 20th
October, 1965. [Placed in
Library. Se¢ No. LT-5031A/
as).

NoTiricaTIONS UNDER Tife CENTRAL
Excises AND SaLT AcT FTC,

8hrl B. R. Bhagat: Sir, on behalf of
Shri Rameshwar Sahu, 1 beg to lay
on the Table—

(1) 8 copy each of the follow-
ing Notifications under section 139
of the Customg Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1044 —

() The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-third
Amendment Rules, 1985, pub-
lisheq in Notification No.

G.S.R. 919 in Gazette of India
dateq the 3rq July, 1965, as
correcied by Notiflcation No.
GSR 1229 published in
Gazette of India dated the
28th August, 1965, und Noti-
fication No, G.S.R. 1406 pub-
lished in Gazctte of  India
dated the 25th  September,
1965, [Placed in Library. See
No. LT-5045/65].

(ii) The Customs ang Central
Excise Duticg Expory Draw-
back  (Generaly Sixty-ninth
Amendment Rules, 1965, pub-
lished in  Notification No.
G ST 1405 in Gazetle of
India dated the 25th Septem-
ber, 1965. [Placed iy [.ibrary.
See No. LT-5034/65].

(i Notifleation No. G SR 1407
pubiished in Gazette of India
dateq the 25th  September,
1965, containing Corrigendum
to Notification No. G.S.R. 1021
published in Gazette of India
dated the 24th  July, 1965
[Placed in Library. See No.
LT-5035/65].

(2) a copy each of the following
Notifications under section 158
of the Customg Act, 1062 =
(i) GSR. 1378 publisheq in

Gazette of India dated the
18th September, 1985, [Plac-
ed in Library. See No LT-
5087/65].

(i1) GSR. 1390 published in
Guzetle of India dated the
16th September, 1965. [Plac-
ed in Library. Sce No LT-
5040/85].

(iii) G.S.R. 1392 publisheq in
QGazette of India dated the
18th October, 1965. (Plac-
ed in Library. See No LT-
5038/65].

(iv) GS.R 1433 published in
Gazette of Indis dated the
24th September, 1965. (Plac-
ed in Library. See No LT-
5036/85).
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(v) G.S.R. 1470 published in
Gazette of India dated the
26th September, 1865. {Plac-
ed in Library. See No LT-
5033A/65].

(vi) G.S.R. 1479 published in
Gazvite of India dated the
Oth Oclober, 1965.

{vii) GS.R. 1497 published in
Gazette of India dated the
1st October, 1965.

(viii) GS.R 1498 published in
Gazetle of India dated the
1st  Ocluber, 1965. |Plac-
ed in Library. See No LT-
5033/65].

(ix) 8.0. 3183 pubiished in

Gauzette of India dated the

16th  October, 1965. [Plac-
ed in Library. See No. LT-
5032/65].

(x) GSR 1580 published in

Guzette of India dated the
27th Oclober, 1865 [Plac-
ed in Library. See No LT-
5043/85].

(3) a copy each of the fullowing
Notificationg issued under gub-
rule (1) of rule 8 of the Central
Excise Rules, 1944: —

(i) GS.R 1485 publisheq in
Gazette of India dated the

1st October, 1085. [Plac-
ed in Library. See No LT-
5038/65).

(Y GSR. 1478 published in
Gazette of India dated the
1st  October, 1965 [Plac-
ed in Library. See No LT-
3041/88].

(4) a copy of Notification No.

GSR. 1381 published In
Gazette of India dated the
18th September, 1088, umder
sub-gection (5} of section 77
of the Finance Act 1985,
[{Placed in Library. See No.
LT-50%9/85].
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Proclamation re.
Kerala (Res.)

of Notification No.
1335 published in
Gazette  of Indin dated  the
11th September, 1965, under
sub-gection (4) of section
280ZE of the Income-tax Act,
1861. ([Placed in Library.
Sce No. LT-5041/85].

a copy of Notification Ne.
G.5SR. 1376 published in
Gnzette of India dated the
18th September, 1965, mak-
ing certain further amend-
ment to the Central Sales
Tax (Registration and Turn-
over) Rules, 1957, under sub-
section (2) of sectlon 13 of
the Central Saleg Tax  Act,
1956. [Placed in [ibrary.
Sep No. IT-5044/65].

154

(5) a copy
GSR.

(6

-

1208 hrs.

DEMANDS FOR SUPPLEMFENTARY
GiltANTS (GENERAL)—196G5-66.

The Minister of Planning (Shri
B. R. Bhagat): Sir, 1 beg to present
a Statement showing Supplementary
Demands for Grants in respect of
Budget (General) for 1085-68.

12,09 hra

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA-—contd.

Mr. Speaker; The House will now
take up f-cther discussion of the fol-
lowing R-solution moved by Shri Jai
Sukh La' Hathi on the 3rd Novem-

ber, 1965 -

“That this House approves the
continuance in force of the Pro-
clamation dated 24th March, 1065
in respect of Kerala issued under
article 358 of the Constitution by
the Vice-President, discharging
the functions of the President, for
a further period of six months
with effect from 1lth November,
1965."

Bhri Hathi might continue his speech



355 Iroclamation re.

An hon. Member: How many hours
havy been allotted for this?

Mr. Speaker: The Business Advi-
sory Committee would hold its meet-
ing at 1230 amd hon. Members who
are there are requested to attend.
We will take a decision there as to
what time is to be allotted, but the
time recommended by Government is
T hours 30 minutes.
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The Minister of State In the Minis-
try of Home Affairs and Minister of
Uefence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Speaker,
Sir, yesterday I was dealing with the
report of the Governor of Kerala and
1 stated that in making the study
and considering the question basical-
ly the Governor, naturally, had this
approuch that under the Constitution
the State Government should rum
through  the popular institution,
namely, an elected Assembly and a
popular Ministry. When, however a
situation arises in which the povern-
ment of a State cannot be carried on
in accordance with the provisions of
the Constitution, the President has
the right to assume the functions of
government. The President's rule is
not 1 substitute for a popular gov-
ernment and the duration of the
President’s rule should, therefore, be
kept at the minimum. This was the
basic approach of the Governor im
cxamining this question. He, there-
fore, had discussions with publicmen,
active  politicians and others im
Kerala. He specially invited the
leaders of the political parties—Shri
EMS. Namboodiripad; Shri K. M.
George, Shri Chandrasekharan of the
Samyukta Socialist Party; the Leader
of the Muslim League, Shri Ahmad
Kurikkal; Shri Achutha Menon of the
Right Communist Party; Shri K. C.
Abraham of the Kerala Pradesh
Congress Committee— for discussiom
on the question of holding fresh elec-
tions for the Assembly at the expira=
tion of six months from the date of
ratification of the President's Pro-
clamation by the Parliament
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The question whether any single
political party in the State had a
chance o win sufficient seals to
form a ministry, according to the
Governor, could be easily disposed of
because not a single party claimed
during the discussions tha! any single

party could form an  absolute
majority.

The mnext gquestion which was
considered was whether there had

been a shift or there was likely to be
a shift in the alliance of the political

parties. Shri Namboodiripad said
that he had met Shri Rajeshwar
Prasad Ruo and Adhikari of the
PSP .

Shri Surendranath Dwivedy (Ken-
drapara): There is no PSP.

Shri Hathi: I am sorry, the SSP,
During the course of a general talk
they uppeared of the view that if
elections were held in normal times,
they would be prepared to discuss
with the Left Cienmunists and  that
Shri Numboodiripad was hopeful. ...

Shrl Vasudevan Nailr (Ambalapu-
zha): The Governor should know
elementary things. There are no such
leaders of PSP, SSP.

Shri Hathi: He asserted that the
three together could form a mojority.
He said that in the last mid-term
election the Left  Communists  had
secured 40 scais, the SSP 13  seats,
Right Communusts 3 scats and Inde-
pendents supported by Left Commu-
nists 5 seats, making a total of 61
seats. But conditions in Kerala have
since changed. Although the Left
Communists had secured 40 seats, the
present asscsment is that they might
fail even to get 40 seats if a general
election were held,

Shri Harl Vishsu Kamath (Hoshan-
gabad): How con you say that?

Shri Hathl: The next question was
whether there was any possibility of
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any parly coming together angd form-
ing a majority. What I am narrating
is the report of the Governor which
1 have aiready laid on the Table of
the House and in the Governor's as-
sessment it was not possible even for

one or two parties’ cambination that
they would get a majority,
Shri Hari Vishnu Kamath: Wrong

assessment

Shri Hathl: For example, if the
Muslim League, the Kerala Congress
and the Kerala Pradesh Congress
form a combination, it may be possi-
ble that they may be able to get a mu-
jority of seats; but the differen:es
between the Kerala Congress and
the Keralag Pradesh Congress Com-
mitteq are such that it would take
time before they are evencd out and
there iz no posaibility of their com-
ing together...... {Interruption)

Shri Surendranath Dwlivedy: Is the
Governor to judze that?

Shri Hathi:  That
today.

is the position

Shri Vasudevan Nalr: Ho

slippery grounds,

is on

Mr. Speaker: The hon., Minister
must be heard and then answered and
hon. Members shail have their  say
afterwards.

Shri Hathi: [ undrstand the an-
xiety of the Opposition a:so. | mysel!
have said that the President's rule
is not a permanent miasure, It has
to be Jimited to the shoriest possible
duration. But what | am saving is
there In the report which I have al-
ready laid on the Table of the House,
and I am only quoting from it and
narrating what the Governor  has
reported.

Then the question I8 whether toaay
the Left Communist Party could even
secure the same number of scats as
it had secured st the last general elec-
tions. We all know the stilements
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made by the leaders of the Left Com-
munist Party, especially Shri Nambo-
odiripad on the present condition or
situalion in the country; his state-
menis have really not only been not
weleomied but even resented to by
many people not only in Kerala but
outside, Therelore, the conclusion to
which the Governor has arrived in his
judgment is that at present there is
no possibility of any  single party
forming a majority, and that there is
not even a possibility of other partics
coming together und forming a sult-
able majority to form a government.

Then, the guestion was this. Of
oourse, the Governor had examined
the question from both ways. Even
apart from this, he had asked the lea-
ders ol the various parties whether
the elections shou.d be held at this
stage.  Except Shri Namboodiripad,
all the other parties with meore or
less unanimity said that they would
not insist on a general election at this
stuge; except Shri Namboodiripad
who said that he would be in favour
of a general election, the other parties
said thut they would not insist on a
general  election. Shri George had
filed a writ petition, bul he said that
loocking to the present condition of
emergency he would not insist on a
peneral election. The Muslim League
leader had definitely said that eles-
tions would disturb communal har-
mony and therefore, he was not for
any general election now.  So, these
are the two basic questions. Ome was
the assessment as to whether it was
possible to form a stable  Ministry
with any party getting a  majority.
The second was whether it would be
desirable to have o general election
at this stage. Except Shri Namboo-
diripad, almost sll the parties, with
more or less unanimity, have agreed
that if the general elections are not
held they would have no objection.
Some leaders like those of the Muslim
League ang the Congres; said that
elections need not be held nmow be-
cause they might disturb communal
harmony.
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12.18 hrs, i &

|Dr. Sarosini Mamisui in ghe chair]

Prm:n both  these points of
view, ' the Governor has .ome to
this conclusion that it would not be
proper to have a general election
Therefore, according to his assessment
the present Proclamationn which is
due to expire should be continued for
& further period of six months. But
when the period is extended, it only
means that the responsibility of the
Central Government will also be in a
way greater, because it means that
the Central Government will be res-
ponsibie for the administration of
Kerala.

Last time. when the House approv-
ed of this resolution, we had a com-
mittee, and 1 may inform the House
that we have expanded the scope of
this committee. It was done at the
suggestion of some srmior Members
like Shri Ranga and others. At that
time, this commitiee was not only
to deal with the legislative business
relating to Kerala but it had also to
deal with, or disruss and advise the
Government, on various other prob-
lems. This Committee was meany to
expedite the implementation of the
scheme sanctioned in the Plan so that
bottlenecks and difficultics could be
overcome at the highest level. At ‘hat
time I had also stated that this Com-
mittee had been constituted in the
Government's anvi tv that Kerala's
denrelopment should not suffer on any
account,

The House is aware that this Com-
mittee has discussed various problems
of Kerala like encouragemeni to in-
land fish farming, dealing with the
epidemic cholera in the State, deve-
lopment of irrigation and power pro-
jects, construction of railway  lines,
acquisition of private forests in Mala-
bar, problems connected  with  the
Cochin Shipvard, provision for land-
ing facilities. encroachment on forest
lands. AT these questions were dis-
cussed,
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The third meeting of the Committee
was held on August 12-13, 1965. Mem-
bers of the Committce who were pre-
sent know that the Deputy Chairman
af e Priviing Commuission gave the
views of the Commission regarding
the scope of the Fourth Five Yeur
Plan in relation to Kerala. The first
session was devoted enlirely to a dis-
cussion pertaining to Kerala and sug-
gestions for the development of the
State ranging from development of
fisheries to anti-sca erosion wo-ks and
encouragement to tourism. The Com-
mitiee was able to discuss almost all
the problems of development of
Kerala with great advantage, Mem-
bers of the Committee raised discus-
sions on other miscellancous points
like the Water Transport Corpora-
tion.

They also discussed at length the ve.
maining problems of Kerala. In future,
this would be done.

Affairs of the Waler Transport Cor-
poration, eviction of people from gov-
ernment lands, liberalisation of condi-
tions of detention of security detenus,
exclusion of certaifi bovks from school
libraries, conditions of service of langu-
age teachers, expediling of irrigation
and power projucts—these were some
of the important problems discussed.
Although there has not been a state
legislaturc. the @ssociation of the repre-
sentatives of Kerala has been very
close and effective. The Committee
had aksp the benefit of the gupport
and co-operation of Members of Par-
liament, many of whom did not re-
present Kerala, It was thus a8 minia-
ture form of parliament where al-
most all questions were discussed.

Shri Harl Vishou Kamath: Mockery,

Shri Hathi: Mr, Kamath was not
there,

Shri Har] Vishnu Kamath: 1 do not
want to be there,

Shri Hathi: Other Members were
there. They know how thoroughly
we d d the probl 8
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Shri Harl Vishou Kamath: [ am
happy to be here.

Shri Ifathi: You can go on interrupt-
ing, as is your habit. But if you were
on the Committee, you would have
seen that it had done really good work
and that there we consider all problems
thoroughly.

Shri Harl Vishnu Kamath: God save
me from you.

Shri Hathi: Because you were not
there, it was noi possible for you te
appreciate the work of the Com-
mitlee.

Shri Harl Vishnu Kamath: I have
learnt about it from them; they have
told me.

Shri Hathi: Let us not go on talking
like this.

Mr. Chalrman:
please,

Shri Hathl: Therclore, we feel that
although a popular government is not
there in Kerala, the representatives of
the people have ample opportunity of
raising nquestions and discussing impor-
tant problems and developmenty in this
Committee. ‘The Cabinet Commitire
has been giving close attention to the
various problems pertaining to Kerala.
An indication of the effectiveness of
the meeting of the Cabinct Committee
on Kerala can be got from the fact
that as a result of their deliberations
in their firgy meeting, an additional
allotment of Rs. 5 63 crorexs for 1965
66 was decided upon. This is in addi-
tion to the plan expenditure for the
year. As disclosed in the meeting of
the consultative Committee on Keralu
legislation, officialy of the Planning
Commission ang the Finance Com-
mission recently made & tour of the
State. Varloys schemes ang projects,
particularly those relating to irriga-
tion, power, agriculture, forest,
fisheries were examined. Many new
schemes are already under con-
sideration for speedy development of
Kerala while the implementation of
those on hand is going on at an ac-
celerated pace.

No  interruptions
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Thus during the period, Wwe have
tried to see that for lack of an elected
legislature, the wellare of the people
of Kerala or the development projects
have pot suffered, Although these
commitlees exist, it is with great reluc-
lance that we have to exteng Presi-
dent's rule. It would not have been
extended had we been satisfled that it
was possible in Kerala to have a stablg
Government, that any party could have
a majority which could form a stable
Government. In the absence of that,
it becomes my duty ........ sasw

Shri Harl Vishou Kamath: Painful
duty.

Shri Hathi: . ..... to move for this
extension before the House. I move.

Mr. Chairman: Resolution moved.

“That this House approveg the
continuance in force of the Proc-
lamation dated 24th March, 1965
in respoet of Kerala issued under
article 356 of the Constitution by
1he Vice-President, discharging the
funcliona of the President, for a
turther period of six months with
effect from 11th November, 1965."

Shrl Ranga (Chittoor): 1 rise to
express the disapproval of our party
of this resolution moved by my hon.
fricnd Shri Hathi.

1 do not claim that our party hopes
to gain a majority or become one of
the big minorily parties in that State,
but nevertheless we are represented
there.

1227 hrs,
[Mg, Depurv-SPEARER in the Chair]

The first time (Government came
forward with this kind of infamous
propusal, our party was nol there at
all. The second time, we happen to
be there. On both occasions we ob-
jected to this procedure by the Gov-
ernment, "
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Why is it we arc so much opposed
to this procedure? 1. is because of
our affvetion fur demouracy, of our
loyaliy to ihe democralic cights of
the people, and of our d:t.rmination
to see that even by these so-called
name-sake constitutional means or
procedures this ruling party, headed
by this ruling Government, is no! al-
lowed to destroy the very rooty of
Indian democracy, by this king of &
resolution, hy this kind of 3z po'itical
trickery,

We have come to this conclusion
because we found it neccssary to pre-
vent the Government from playing
this game. Only this morning the
papers contain the views of the ex-
Attorney  General, Shri Setaivad.
Though he is no longer in its employ,
I am sure even this Government
would recognise the fact that he is
one of the great legu. luminarivs in
our country. He has come to the de-
finite conclusion that this Government
ig trying to perpetrats what he calls
constitutiona) dictatorship.

Why is it that the Government is
so very keepy on taking advantnge of
the two suggestions made by the
Governor there? His first sugirestion
is that none of the parties is capable
of even entertaining the hope of gnin-
ing an  absolute majority in that
State. His second suggestion is that
there is an emergency. 1 am sure
the Government is not very serious
about this idea of the emergency. If
it is, its President! would not have
entertained the idea  of asking the
whole rountry to go to elections even
during this eme:gency in order to
capitalise on whatever prestige they
seem to have come upon, thanks to
the bravery and sacrifices of our
defence forces in the recent struggle.
Bu! they thought sbout it very seri-
ouslv in their highest party mertings
and then thry came to the conclusion
that it would not be worthwhile, for
the time-being. to moot this idea of
having gencral elections during this
Emergency. It is not because it is
an Emergency and, thercfore it would



365 Proclamation re.
be immoral for them to think of it
but it is because it is not advisable
for them Lo go into it. So, the argu-
ment that they should have this con-
tinuation of the President's ruie in
Kerala bocause of Emergency does
not held water,

Then, there is another
that no party hopes to become a
majority parly there. What docs
this show? It only shows the conti-
nuous failure of the Congress in that
State, the bankruptcy of their states-
manship and the continuing dissatis-
faction of the people with their Gov=
ernment, with their party and its
leadership. It is a confession, [ am
glad they have come before this
House to make thi< confession. I
hope it will nut be long for them to
make a confession in regard:lo seve-
ra] other States also wherce Chief
Ministers are making such a mess of
not only public affairs and bringing
thei: party into disrepute but also
bringing democracy 8s a whole into
disrepute. g it really necessary that
we thould hang on te the conception
that there should be somchow or
other a party with a clear majority
over all other parties in order to
assure the propls a democralic re-
gime Tt is high time that we give
some thought to this

argument

On the last oceasion I had appeal-
ed to the House to give consideration
to this problem and I had then offer-
ed a solution, When I had made that
suggestion, my hon. friend Mr. Hathi
was good enough to say that they
would try to study the working of
the Swiss Parliamentary System un-
der which no one political party is
expeeted to got an overwhelming
majori‘y in o~der to form a Ministry,
almnst a]] the political parties which
are functioning  there are given the
opportunity ¢f working together in
the shamp of 5 Commilter of minia-
ters and, in that way, they provide
the Government for the country.
Now, I do nnt know whether he has
taken the trouble io esk the constitu-
tiona] pundits that they have at their
disposal to make any study in re-
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gurd to this matter. This question is
exercising the minds of al] demo-
cruis all over the world, more cspe=
vially those in the developing coun-
tries. On their behalf, one sovialist
demo: rat, Prof, Arthur Lewis Thas
cuntributed 8 wery useful ang scho=
larly articic cailed “Beyond African
Dictatorship”——the crisis of the Onv-
Party State—to the*maogazine Encoun-
ter in its  August, 1965 issue. He
Eays:

“The surest way to kill the idea
of democracy in a plurai so=

ciely. . . .
Now, ours is a pluraj sociely in which
even today many people find it
necessary to organise themselves on
the busis of their own community,
whether il is religion ur caste.  We
have got such poiitical paitics based
either openly on religious afliliations
ltky the Muslim  League or not so
openly but nevertheless bused upon
ong predominant religious  proup.
We huve such parties in our country
and, ag everyone knows, there 1w the
custe system in our country. The
caste system is  making its inroads,
Lid own imprint, upon the charscter
andd activity of even the ruling party,
nut to speak of the other political
partics. Therefore, if any soviely is
a plural society, Indian society js a
plural society. Let us see what he
says:

“The surest way to kill the idea
of democracy in a plural society
is to adopt the Angio-American
electoral iysttm of first-past-the
post

That is, whoever gets one more volte
gets the majority and, therefore, he
has the right to form the Govern-
ment,  Indeed sometimes they are
equally balanved and they draw a lot
and who ver is  foriunate to draw
the lot becomes the majority. That
is the Angio-American system. That
system, according to him  mav  be
suilable to a c'ass-wize nociety where
you have all the 'haves’ on the one
sid: and all the ‘non-haves’ on the
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other and they fight it out between
themselves. Then he says:

“But if you belong to a mino-
rity in a new state, and are being
asked to accept parliamentary
democracy, you can hardly build
much faith in the system if you
win 30 per cent of the votes and
get only 20 per cent of the seats,
or even no seats at all .

Indeed, in India, here is the ruling
party which got only 44 per cent of
the voles in the country but then
there are 72 per cent of the seals.
How can you c¢xpect the people to
have any kind of faith in this sort of
democracy? That is one of the rea-
sons why it is high time for ys to be-
gin to make experiments with the
syzlem which is different from the
Anglo-American party system. That
is a reason why I have suggosted,
as a result of the studies that I have
made, that we might possibly try and
make some experiments with the
adaptation of the Swiss system nac-
cording to our own conditions.

Shri Hathi: Thal should be for 10ce
whole country.

Shri Ranga: 1 would % o gui'e
one more senlence from him. He
says that the difference between a
single party and a free coalilion is
to be resolved—these arc my words—
only through vcither proporiional re-
presentation or by an all-party coall-
tion. I quote him:

“The single-party  imprisons
those who oppose or criticise its
po'vy, whereas a free coalition
respects the rule of law and the
right of free criticism. leaving
individual and parties free to op-
pose if they so desire”

Sir. after [ have =p prominentlv
douwn the attention of this Fiouse as
well as the country to the need for
making cxperiments with the Swiss
system of Government several per-
sone in our country have bestowed
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some thought to it. Mr. P. Kodanda
Rao, a well-known member of the
Servants of India Society and a sound
thinker of social and political mat-
ters contributed a letter to the editor
of the Hindustan Times on 28th July,
1865 in which he gave three quota-
tions, Firstly, Lord Diczy says that
the Swiss Council is described as a
“Board of Directors appoinied 1o
manage the concerns of the Confede-
ration in accordance with the wishes
of the Foderal Assembly.” Then, he
says that according to Prof. R. C.
Ghose of Calcutia  University, the
Swiss Government was remarkably
free [rom bitter party rivairy—as we
find it now during this Emergency
over this Indo-Pak crisis—or mono-
poly of power—this Government s
cnjoying itl—gave no opportunity or
iempiation for a political party to
distribute patronage or spoils to keep
itself in power,—this ruling party has
become such an expert in it—and
offered little scope for professionalism
or demagoguery in politics and was
highly efMicient and businesslike,

There is a third gquotation from
Mr. Christopher Hughes. He says,

“....the Swiss Government was
noteq for its stability, cleanli-
ness, swiftness and meoderation
which were virtues essential for
ordered freedom in which Swit-
zerland led the world, 1n Switzer-
land politics is business and not
the sport of political parties. .. .™

I want mv hon. friend and his
Government to begin to give serious
thought to this. Their own Gover-
nor has staled some of the facts.
Surely, no one can sav that the Con-
gress has not made a serious effort in
order to get a majority. It did gain
once, Tt lost it. Then it tried to
gain majority by going into a coali-
ticn and it lost i also by betraying
that coalition. Then the other party,
the communist party, gained a majo-
rity in coalition with some other
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party and that was thrown out of
power.  Thereafter, the Congress
made yet another heroic effort and
they failed again. The ruling party
is very well known for its expert-
ness in seducing people, fellow mem-
bers ang politivians also. We peed
nol go into all those details now.
Anyhow, the Congress Party has
made repcated efforts to gain a majo-
rity. It has failed. It hag got all the
funds. It has pot the prestige of the
Union Government and all the other
State Governmentis that they have been
controlling. They have got the pres-
tige that has come to them as an un-
earned income as a result of al] the
sacrifices that millions and millions
of us a]] over India have made dur-
ing the struggle for freedom. With
all these things they have failed re-
peatedly, Then there is the Commu-
nwt Party with all the advantages
they also  have heen enjoying the
internationa) brain trust, their litera-
ture and the prestige that they have
been trading over their sisterhood or
brotherhood—with Soviet Russia and
at that time with China also. All
these things they have had. Then
they had  excellent leaders also, 1
must say, and their topmost leader
happened to be one of my colleagues
yvears ago, Later on_ another jeader
of their party was the Leader of the
Opposition here. With all  these
things they too failed repeatedly.

Which other party can possibly hope
to be fortunate than these two such
strongly entrenched politica] parties?
Therefore, they have come to the
conclusion that no political party is
capable of achieving a majority.
Then, what will be the consequenc-
es? Does my hon. friend ang the
Government here want us to believe
that we must allow the people of
Kers!ln to remain there until they are
mm_lhord. unti] they are disciplined.
until they are beaten to pulp to such
an extent that they will return into
power only their own ruling party?
That seem: to be the only political
fame behind this whole thing. It is
worse than an angry fathers attitude
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towards his son who Is past his ado-
lescence and wishes to have his own
freedom. Therefore, they want 4o
oppress those people in this way.

I am not prepared to say that the
Congress Party is offering satya-
graha aguinst the voters or the peo-
ple in order to force those people to
yield to their demand that the Con-
grusg Party should be returned in a
majority, because satyagraha s &
word which deserves a betler treat-
ment than the behaviour of the rul-
ing party. But surely the ruling
party cannot hope that we should
agree with it that the role that they
are playing is democratic.

In Kerala they are afraig of the
Left Communists. They are afraid
that the Left Communists might pos-
sibly get a majority cither by them-
selves or in coalition with the Right
Communists, the SSP, the PSP and
some other groups. Why?  Because
the Left Communists are unpairiotic
today. 1 am prepared to agree with
them in regard to that, that the atti-
tude of the Left Communisis in re-
gard to China, the biggest political
enemy of our country today, is so
unpatriotic thal | am not prepared
to envisage with any senseé of equs-
nimity the possibility of the Left
Communists forming =& government
there. The most  honourable thing
under those  circumstances was to
declare the Left Communisy Party as
an illegal party and place it beyond
the pale of the Constitution as well
as your law, and then make it im-
possible for those people to function
there as a political party. There-
after you should have given an oppor-
tunity to all other politiea) parties,
all other democratic parties, to play
their role, educate them, win them
over and come back egain to the
legislature in the strength that the
people want them to be represented
in the legislature. Why is it that the
Government of India is not prepared
to play such a streightforward role?
I do not know. It passes my com-
prehension, b I consider my
hon. friend, Shri Nanda, to be m
straightforward a public man as sny
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v nf us, Therefore, I would have

experted him to pursue such a strai-

ghtforward policy. What devil hus

taken possession of him, 1 do not
know . . |

Shri Harl Vishnu Kamath: Sada-
char.

Shri  Ranga:...... that he should
oontinue to commit these blunders,
these political blunders,

Shri Hathi:
done it.

They say, vou have

Shri Ranga: He committed a first
class political blunder not only to-
wards thie country but also towards
his own ruling party at the time of
the last general elections by putting
the Left Communist leaders in jail
just on the cve bf the elections with-
out declaring their  party as {llegal
angd thus made it impossible for
those  people in the State to come
to a proper decision,

Now, Sir, ¢ven supposing T want
them to hold an elestion on that
basis, without the Le ; Communists
at the polls, it is clear from the Gov-
ernor’s testimony here that none of
the political parties is likely to get a
majority. Is that any reason why
we should not have a democratic
regime there? Is it pot time enough,
at least now if not then, for the Gov-
ernor to allow all thosc people to
come together and give them an op-
portunity, such of them as are pre-
pared to work together, to form a
coalition government if not an all-
party government?

They would say it may not be pos-
sible to reach any sensible decislons
because they are all at sixes and
sevens, thei- policies are all at variance
with each other so seriously and so
on. If that is so, how was it possible
for my hon. friend tn have claimed,
as he did this morning that when all
the representatives of all political
parties in this House were brought
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together in that Kerala Advisory
Cummitice that Commitiee was able
to do such good work and that Com-
mittee was able to reach unanimous
decisions?

Shri Hathl: I am glad you admit
that. Thig is for Shrn Kamath's
knowledge.

Shri Ranga: That Commiitee did
do good work. My hon. friend here
does not know because he was not a
Member of that Committee.

Shri Vasudevan Nair; Many deci-
sions are still on paper, they have not
been implemented.

Shri Ranga: I am coming to that.
The decisions have (o be implemen-
ted by that Government, 1t is for
the Commilwee to take ihem to task
for fading to implement tnose deci=
sions. So far as its deeisions are con-
cerned almost all decicions were rea-

ched unanimously-—all  credit, cer-
tainly, to buth the Ministers, Shri
Nanda as well as Shri Hathi, But it

redounds to the credit of the Mem-
bers of the Commiitee alio.  We all
boi.ng to «.l political parties. Never=
theless, when ot came 1o bras tacks,
in regard to improvement and deve-
jopment of fisheries, improvement of
ports, development of road traffic as
well gs rwiway traffie, improvement
ol the food situation there, increase
of rations {g the ordimary folk there
during the Onam  festival and so
many other detailzd que.tions affec-
ting the day-to-day life of the peo-
ple there, it was possible for us to
come to unanimous decisions, Why
should it not be. by the same token,

possible for s Government of all
political parties democratically and
frecly elected by the people of

Kera'a to be able to run the adminis-
tration which would be even more
¢Mcient, more satisfactory, more free
from red-tape than this Governor's
raj is supposed top have become?
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Bhri Hari Vishnn Kamath:
dent’s raj.

Shri Ranga: It is Governor's raj—
it 15 only for courtcsy sake that they
call it the President's raj. Indeed,
the very success of the working of
that Committee and the small meed
ol satisfaction that the Governor's
raj or the President's raj is supposed
to have given to the people go to
strengthen my plea that this Govern-
ment shouid be prepared to make an
experiment, at least  in this State,
with another svstem, with the Swiss
sysiem.

Presi-

T begin to wonder why this Govern-
ment is sp very unwilling to make
this experiment. My fear is that it
might be because if this system were
to be experimented with and if it
wrre to prove a greater success than
whut has been the experience of our
people with the Congress regimes in
8ll these various States, possibly the
electorate in other States also might
like to have g similar system, a simi-
lar government and, therefore, they
might refuse to vote, they might
take vourage in both their hands and
refuse to give ogain the support that
they have been giving to the ruling
party, and in that way force the rul-
ing party into a minority and make it
obligatory for the Congress Party
also to weleome the suggestion that
I am making, welcome the experi-
ment that I am sugre-iing. There
might be another reaz:n alzo. They
might be genuinely &f aid of the
Communists coming into power. Are
they so genuine jn their opposition
to the Communist Party? 1 do not
think so. If they had been genuine
in their opposition to the Communist
Party, they would noi  he flirting
with the Communist Party in
the manner they have  been
flirting  now directly and in-
directly. Second'y, the: would not
‘he very keen of stealing their poli-
tical clothes, periodically and by ins-
talments and weqring them  them-
selves. They claim that they are bet-
ter socialists than the Communists
themselves. Therefore. 1 do not think
ihey are afraid of the Communist
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Party. On the other hand, what they
are afraid of is that the Communist
Party might possibly become the
ruling parly and put them into the
shade. The pre-eminent ambition on
their part, the pre-eminent passion
on their part is o remain in power,
through hook gr crook; it does mnot
matter how.

Shri Hari Vishnu Kamath:
the crook.

More

Shri Ranga: Whatever it is.
are they afraid of the Swautantra
Party coming into powci? No fear.
Are they afraid of the Socialist Party
coming into power? No fear, because
they are themselves Secialists and
the Socialists are put into the ghade
and they are expected to cool their
heels. Therefore, they gre afraid of
only one thing, any chance of losing
power, and that is why they are hang-
ing on to power.

Now,

Now, it might be said, after all they
are not in power in  Kerala, But
who else is in power, except your
minions in Kerala today? Wha s
this Governor? Do we not know who
this Governor is? Do we not know
how anxious he wn  not to leave thie
House and not to leave UP politics
and the role that he was playing,
noble or ignoble, in UP politics? And
yet why did he agree to go? Is it
a secret to any of us? He was ngree-
able to go only when Gowvernor's
raj or President's raj was decided up-
on, Therefore, it is the Congress Party
in disguise which is ruling in Kerala
in gpite of the repeated refusals of
the people there, in that State, t»
be ruled and dominated by the Con-
gress Party. And, mind you, today
the Congress Party is ina more
favourable position in Kerala than it
waz when its own leader, Shri Shan-
kar, was the Chief Minister because
Shri Shankar was functioning gt least
as Congress Party Chief Minister and
so people could take him to task.
But today the Congress ia not being
taken to task; the poor Governor I8
being taken o task. Even the Gover-
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nor cannot be taken to task because
he hides behind the clothes of  the
President himself and nobudy can
say g word against the President. My
hon. {riend, Shri Nanda provides a
big barrage of his own political in-
tegrity agiuinst any kind of criticism
there,

Therefure, this Governmenl siands
self-condemned for the manner in
which it iz trying (o desiroy Indian
denwcracy. It 18 wrong on the part
of this Government to ask this House
to extend President’s rule for another
#1x moniths. Now, how can we be
surg thag it is going to be only for
another six months?  How often are
they going to play this joke on  this
peop'e anl play this trick on the
Constitution? I am not quite sure
whether the  Constitution would
allow them tg extend it for further
periods,

Bhri H:vi
threy years,

8hri Ramga: Are they going to do
it for three years? Let them take us
oy vonfiience gnd let them tell us
whii. their real aim is. Do they want
to destruy democracy?

Vishru Kaimath: For

Therefore, first of all I would ad-
vise them not to proceed wilh this re-
solution. Of course, they are going
to get it passed with the help
friends who have no pther go but to
say “Aye" because of their position.
It they do it, let them also take this
warning thal next time they should
not come before this House with a
reso‘ution lLike this but, on the other
hand, be prepared to adopt the sug-
gestion that T have made., the sugges-
tion of an all parties government,
more or less on the Swiss model, but
adapted to our social and economic
conditions.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker, Sir,
I have listened to the charming and
wide-rauging speech of my friend to
my right and 1 am glad I can follow
in his wake In so far as I wish to
stresy more strongly, if I may, our

NOVEMBER 4, 1965

Kerala (Res.) 376

disapproval ol the Resolution which
vur friend, Shri Hathi, has presented
to the House. Our friend specialises
in a studied moderation of manner
und it draw. admiration from our
s.de on account of being unprovoca-
tve. Bul, ¢ven s0, 1n gpile of those
qualitics which may be responsible
for Shri Nanda having handed over
the baby to um rather than keeping
it to himself, we are unable to accepl
the arguments which he has put for-
ward.

It is g cruel shame ax far as pal:-
t:eal life sn Indiz s concerned  thet
Keralv continues to be the running
sore in Indian politics, And that has
happened on account of no fault of
the people, no failing in thal parti-
cular region. This happened becausc,
as I'rofessor Ranga pointed oul, (e
ruling party has an overriding fear
that its monopoly of power mught
be disturbed even to the very small
extent of a non-Congress Govern-
ment being formed in the  South
Weslern corner of our couniry Toa
that extent, the monopoly of power,
of privilege and of palronage is going
tn be vitiated and Congress cannot
conceivably slomach that idea. That
is the only reason why they have
been behaving in the way they are.

It is noy possible for this country,
for instance, to forget what happened
in 1958 when the ruling party and s
highest echelons had g plan conceiv-
ed in rancour and executed in filth
against the Communist Party Gove-
rament in Kerala, and that was  an
operation of political and constitu-
tional impropriety which, when the
parliamentary history of this country
comes to be written, will continue to
stink to high heavens, That being the
background ‘to tlie Congress leader-
ship’s idea in regard to things, it is
not at all surprising that Shri Hathi
wants us to approve of the continu-
ance of President's rule in Kerala.

13 hrs

Shri Hathi told us yesterday wherm
he began his speech— [ made a note
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of it-—that Government regretted its
duecisiop  because the Guovernment
wis wedded g democracy. [ am sure

Shri Hatii, Shri Nenda and others,
very worlhy gentlemen, they are
wedded to democracy,  truth, non-

violence,sadachar and God hnows
what other things. But. like many
wedded couples. they very often live
apart. At least they are living very
much apart from democracy, if they
arg wedded to democracy. He sad
that he was wedded to democracy,
the Government was wedded to de-

mocTacy and he was very sorry to
conlinue President's rule in Kerala
and ull that kind of thing. [ take
him for his werd, I ask him f

you are -erious about that (hee'n sure-
Iv. the only positive implication  of
your statement is that Government
would have been happy to lift Pre-
sident’s rule cven in the present con-
ditivn, em~'#ency or no emergency
and if the report was different Gov-
ernment would have been happy to
tske a different decision, to have elec-
tions in Kerala. 1 take it that is his
point of view. From that point «f
view I want to look at this report. It
13 <t most peculiar  document. We
have had the pleasure of seeing the
Governor of Kerala functioning here
with us on this eide gs well o~ on
that. We were accustomed to  his
pontifications which somotimes were
very atiractive when made on the
floor of the Parliament, but they sound
particularly peurile when they are in
» document of this sort—a report
which is presented to the Government
of India. In this report what we find
is inaccuracies. carelessness in regard
to formulations., and their predilce-
tions for political astrology. 1 was
very astonished; 1 thought that at
least there was one tenant in  Haj
Bhavan elsewhere in thizs country
who had a passion for astology: 1
like him very much as an individual,
but this predilection for astrology
s=ems to be a sort of contagious ele-
ment in the chorascter of people who
hzve been shunted off to guberna-
torial positions in thig country. He
indulges in political astrology on the
basis of facts and formulations which
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are inaccurate agnd which have im-
plications which nobody can accept.l
nutice in this document, which we
have been supplied with, such patent
insccuracies as that the Governor is
purpurted to have met two leaders of
the PSP. He snid that this was &
printing error for SSP. Buf, as a
matter of facl, Shri Rajeshwar Pra-
sad Rao and Shr; Adhikari are two
gentlemen whp are eonnected
neither with the PSP, nor with the
SSP., but with the Communist
Par:y of India. And from what is
said  here, I have u suspicion—-1
canmoy say more thun that  becmuse
I do not know what is in the mind of
Mr. Jain-—that this kind of 1thing
cou'd not have been communicated
to Mr. Jain by Shri Rojeshwar tao
and Shri Adhikari. But here ix nn
official document presented by  the
Guvernnor of Keraln  which  makes
mi<Likes about individuals and their
political party affiliations and we are
supposed lo be tnking g decision on
the basigz af a document which is briz-
zling with this kind of inaccurucy
which, in a District Court, would
make the judge tear into pieces the
kind nf document here. ‘Thix iz the
way in which the Parliament is tres-
ted because the Government thought
it 8t to pass on this cgregiously innc-
curate document o Members of Pur-

liament ang take a decision on  the
basis of whatever is stated there.
Over and over agein a!'l sorts of

things are said in a very pontifica-
ting manner.

Here is a Governor who is sitting
in julgement as to what exactly is
likelv to happen if the people of
Kerala go to polls. Here is a Gover-
nor reporting on what the leaders of
different parties are supposed to
have told him. He goes on referring
to pariies also in  ap official docu-
ment—not in a speech In Parliament
where sometimes we take liberties;
we arc bound tp because we talk ex-
tempore. In an official document he
refers to political parties In his owmn
way—the right Communist Party, the
left Communist Party and so on and
so forth. Why the devil gre these
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partics we never know., Right and
jelt migat be cthical des.gnations;
they will be correct or will not be
correci; thap is @ different  matter.
But as lur as the political life of this
cowilry is concerned, there is such a
body—I think Mr. Hathi is very well
aware of its  exislence—called the
Election Commission. The Eleetion
Commission refers to certain politi-
cal proupings in g certain  language
and I protest very strongly—this is
the only forum where we can do it
with any effect—against the descrip-
tion of funclioning political parties
in the country by the use of words
which may be common currency in
the political market place but which
has nothing whatever to do with the
propriety of official documentacion.
It should be referred to as the Com-
munist Party of India, as the Marxist
Communist Party of India; otherwise,
in a document of this sort, it makes
no sense whatever; it makes mistakes
in regard to facts, in regard to poli-
tical affiliation gf gentlemen who are
mentioned by names and in regard
to the manner in which references to
functioning political parties should
be mode in this country.

Then [ am told on Mr. Jain's autho-
rity that the Leader of the Communist
Party of India in Kerala had told
him that there had been no shift in
the stand of his Party and there had
been no talk about his Party's allian-
ce with the Marxist communists.
Mr. Jain goes on to say:

“In the circumsiances one can-
not say that the SSP and the
Right Communists would join
with the Marxist Communists in
immediate elections.”

Then he adds:
“Even if all the three parties

combine, it is evident that they
could not win a majority of
seats."

‘He hag no business to say that even
if all the three Parties combine,
they would fail to win a majority of
seats. Even on the basis of his own
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figures, this is not a statement which
anybudy in his senses can accept.
Bui I shall say this. I was one of
those who happened tp go to Kerala
to participate in the election cam-
paign when elections were held re-
cenlly. I know it for a fact ang I
say it that the posilion of the Com-
munist Party of India was, and con-
tinues to be, that we are ready and
willing aL any point of time to give
our suppurt 1o the Marxist Commu-
nists if they are in a position to form
the Government and | am sure that,
in the present day conditions, the
Communist Party of India and the
Marxist Communists would be more
than ready and willing to come to an
understanding in  order i see that
deleat is administered to the ruling
Party whose conduct in Kerala has
been so egregious. Therefore, this
kind of ejaculation, this kind of in-
dulgence in one's own  particular
political predilection, this tendency to
prognasticate in regard to what is
likely to happen or not likely to hap-
pen is so much an evidence of poli-
tica! illiteracy, the idea that they want
1o stick to power and, therefore, any
kind of so-called documentatiom
would be enough to cover all their
sins. This is a sort of thing which,
1 am sure, this country would not
tolerate.  Mr. Jain's report goes
further to say:

“The general opinion in the
State is that, il the elec!ions are
held now, the results wiould be
much the same as they were in
thy riid-termn elections. Shri R
Sankar, the last Chief Minister,
shares that wview. 1 fully en-
dorse the wview."

'We are much obliged for his having
fully endorsed the view that the
general opinion in the State ig thad,
it the clections are held now, the re-
sults would be much the same as they
were in the mid-term elections. What
happens after that? On the last
occasion the Government want so far
as to desist from calling the elected
members to come together, to it
dowp together, to talk to each other,
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and find out if they could form a
Ministry or not. They did not even
get the members to come and sit to-
gether, They  are elected mem-
bers. That body was not properly
furmed. 1 am sorry that, in the con-
dit.ons prevailing in the couniry to-
day, they were not publio-spirited
enough to go to the Supreme Court
with the assistance of our esteemed
friends like Siuri N. C. Chatterji who
would have gffered their assistance
ungrudgingly as they have so often
done ., We did not have people to go
W the Supreme Court and find out if
the Government's conduct wus cor-
rect in refusing to call the members
to meet together. Something happ-
ened, unthinkable in Parliamentary
polities.

I happen to have made some little
study of the constitutional matters a
Inng time ago and I just fail to un-
derstand why this kind of impro-
pricty is perpetrated with utterest im-
pugnily. Only because the Govern-
ment in this country have tremen-
dous authority in sp far as voting
strength in this House iz concerned,
thiz  sort of impropricty  passes
muster, but truly this cannot con-
tinue.

Then it eomes down to this that
only because of the Emergency that
Government had not been able to
hold the elections. 1 had asked Mr.
Hathi  before. The  Government
said that they were sorry to have to
come to this decision. It came 1o this
decision because the Governor's re-
port made it absolutely clear that mo
stable Government could be formed
and, therefore, that was the overrid-
ing reason why they did not with-
draw the President’s rule. If that s
30.do not please, for heaven's stl}:
ol

talk about Emergency. You

the leaders of political parties that
the Emergency was going on
and.  therefore, we should not
have  elections and all  that

Naturally, people could say: we want
elections. 1 knew my party said: we
want elections, we are ready for elec-
tions. 1 sm sure most of the other
parties said the same thing. If you
tell us that you are so terribly preoe-
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cupied with emergent activitles on
account of the danger after danger
looming large on the country's hori-
zon, do not turn round und call us
traitors and say:. you people are
shouting for clectiong when thore is
the cmergency. Please, for God's
sake, come forward and say openly
that the emergency is such that we
could not have any election; that is
the gnu reazon we are not  having
election, do not take shelter behind
prevarications and things which are
not true. Is it sadachar? TL is  inde-
cency and political mendacity. It is
something which is in line with the
kind of activity which has gone on in
Kcrala ever since the communist party
ceazed to b the cinderelln of Indian
politics and became a contender for
power with the Congre:g Party in
this country. Thut is the position. It
is exactly that which Mr. Ranga had
referred to with great justification and
it becowmes very relevant. I am also
very huppy to sce that Mr. Sitalvad
the former Attorney-General who s
the leader of the bar unofficially, he
is still the leuder of the Indian Bar
Association, | think the president of
thal associalion, says and 1 am quot-
ing syme of his words from the
Statesman's report which 1 think 1
can more or lesy presume to be cor=
rect, He gaid:

“The executive has taken advan-
tage of the Chinese Aggresion to
constitute itself into what may be
called a constitutional dictator=
ship.”

He called upon lawvers and all en-
lighted and liberty loving eitizens in-
cluding 1 am sure my friend Mr.
Nanda and Mr. Hathi, to raise their
voices with the utmost vigour aguinst
this ‘enveloping emergency’' which
has meant the negation of the funda-
mental and constitutioral right of the
citizen. He says that the Defrnce of
India Act and the rules made under it
were conceded to be invalid by the
Attorney-General of India before the
Supreme Court and the game laws are
being used to imprison and detain
hundreds of citizens and notwith-
standing their admitted invalidity
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these void laws continue to disflure
the statute book of pur democratic
republic and are being widely used for
the ordinary functions of the govern-
ment like preventing traders from
hoarding commodities er preventing
threatened gtrikes. That is something
te which Mr. Ranga would add more
cogency. But here is a very eminent
jurist who holdg no particular brief
tur socialism or non-sociuliim  but
takes an academic and juristic consti-
tutional point of view and he says
that government under cover of the
Chinese aggression and things of that
description have started in this coun-
try an enveloping emergency and on
that ground deprive the ecitizens the
elementary rights to democracy and
decency. Thal is the crux of the
matter. That j< why ag long as the
government is not in 3 position to put
its cards on the table in a more plain
and honest fashion we cannot possibly
accept this poinl of view,

Prof. Ranga said: you have a brute
majority in the House which can
steam-roll all kinds of oppostion.
But after all if ¢thics {5 somewhere
prevalent in the world, if factual in-
formation is something to which we
have to give some attention, the point
that we are making deserve some
kind ©f consideration.

Shri Hathi offered some consolation
to the people of Kerala, the long
=uffering people of Kerala. So many
of us have been to that part of the
country. To po to that part js some-
thing like falling in love with that
part of the country because it iz such
a beautiful part of our wonderful
land. But we see thal part of the
country suffering egregiously, not on
account of the fuilings of the people
whn reside there bul on account of
the agmbitions ungd selfish propensities
of those who are the ruling autho-
rities in our country today. Mr. Hathi
was condescending enough to offer
some comfort, some consolation that
Kerala ig being looked after by a
miniature parliament and he thought
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by presenting a few bouquets to the
Members of Parliament from the diffe-
rent parties including my own who
were functioning on whatever the
body is called, T do not know how
he thought that by offering a few
bouguets he could get us round and
that kind of thing. Miniature parlia-
meny; are not enough. We may, in
self-criticism, soy that even the fune-
tioning of a full size Parliament is
not wlways neither admirable por effi-
cient. As I gaid, 1 say it in self-criti-
cism. A Miniature parliament is not
something which would  satisfy the
people of Kerala., Good government
is no substitute for self-government;
miniature parliamenls are ne substi-
tute; for full-scale parliaments, There-
fore Kerala, like every region of our
country has u right to its own elected
legislature, a right of which it is be-
ing consistently and continuously
deprived on account of the addiction
to power whirh has developed in the
minds and hearts of the ruling party
in thi; country. That is why on any
objective, political or ethical or any
other this kind of thing should not
be tnlerated and Parliament should
not, morally speaking. be asked t0
approve of the kind of thing which is
being continuously enforced there.

Shri Kappen (Muvattupuzha): Mr
Deputy-Speaker, Sir, much has beem
said here obout the continuance of
the President's rule in Kerala. It
wias said that it wwas the slifling of
democracy it was against democratle
principles, to continue President's
rule. The two hon. Members who
pleaded for elections belong to two
parties. Prof Ranga's party was able
to securc one seat and that too, not
by the candidate admitting that he
was a Swatantra Party candidate but
by saying that he was Kemla Cong-
ress. Prof. Mukerjee's party was able
to secure three scats in the legisla-
ture in the last elections. 1 am sure
that when they ask for elections this
time, they were not really speaking
from the bottom of their heart; they
would excuse me if 1 repeat that they
were only peying lip service to the
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cause of elections. The arguments
advanced were the same arguments
which had been advanced last time
when the Proclamation was discus-
sed and approved here and ] need
not reply to them. Prof. Ranga
repeated the Swiss model and said
that becausc there was g committee
working and takes unanimous decl-
sions, it was possible that an all party
government can successfully work in
Kerulo. We have tried all this. We
have tried to pul into power a mino-
rity party and supported it in order
to have g stable government W
have tried @ combined coalition gowv-
ernment with PSP. Muslim League
and the Congress. That also failed.
There is no experiment which we
have not tried. Now, Prof Ranga
wanis us to try again the Swiss
experiment. I am sure that it is
going to fail. Keraly should not be
made an arena for experimenis in
politica. The hon. Minister while
moving this resojution s=aid that the
people of Keraln were happy or
rather felt some relief  when the
President took over the administra-
tion, In my humble opinion it is &
challenge to the intelligence of the
people of that State (An Hon.
Member: What is a challenge? That
statement?) Yes, that statement.
Did they actusallv welcome the Presi-
dent's rule? They accepted the Presi-
dent’s rule as an inevitable, unavoid -
nble, ¢vil from which there was no
rscape. But in one sense, the hon.
Minis!er is correct. In fact, in that
rense the people of Kerala felt some
relief. because they hoped that since
the Central Government is coming
mto direct contact with the adminis-
tration of Kerala, the Centre would
find some wsolutions for the burning
prohlems of that State. The Presi-
dent’s rule was there not for six
months but for full one year, even
though an election took place during
the period. What has happened to
the hopes of the people? They have
found their hopes have been dupes.
Immediately after the President's
assuming the administration of this
State, there was acute food scarcity
in the State Many people went
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without a morsel of food for days.
Finally, we introduced informal
rationing: six ounces of rice and six
ounces of wheat. In spite of the fact
that the prices of foodgrains were
soaring up, and there was acute scar-
city, the offtake of wheat was found
to be only 50 per cent of what was
supplied, showing that the people
of Kerala could not eat wheat. Ever
since, there has been a hue and ery
and repeated appeals for increasing
the rice content of the ration and the
Government turned a deaf ear fur a
long time.

Now, what is the present position?
It is true that the Government has
not reduced the rate of ration, bus
it has uccepted & subile cxpedient by
which the supply is reduced. The
Government ordered that the old
ration cards are to be renewed and
new ones must be got. There are
thousands of people in that State who
are entitled to get 5 ration card and
who go without one. It is a gruel-
ling, puinful sight to sce long queues
before the Government officeg  for
getting ration cards. It was only the
day before yesterday that the news-
papers in Kerala published g photo-
graph of thousands of people—young
and old, deaf, blind, palsied, the poor
labourers, everybody-—standing in the
queue for getting a ration card.

Shri Hari Vishou Kamath: That s
President's rule!

Shri Kappen: Another Yactor s
they have cut the rations now, on a
certain assumed culculation of the
production of foodgrains. They have
cut the rations for months, and many
people who are really entitled to get
ration ocards are pgolng without
rations. And then there are the abo-
minable check-posts. Even the bus
of the Members of the Central Publie
Accounts Committee who have been
travelling through Kerala recently

was stoped and examined by the
police.
Shri Maniyangadan (Kottayam):

Should they be exempted?
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Shri Kappen: I do not think they
ghould be exempled. And then there
is the question of levy, procurement,
which helps only to enrich the coffers
of the ofMicers concerned. What is the
price paid to the producer for the
grain hg surrenders to the Govern-
meni? [t is an ynremunerative price.
It iz below the cost price. Therefore,
it is no wonder that the producer tries
to evade measuring the levy to the
Government, I am sure, if this pro-
curement at this price iz to continue,
no sensible farmer will produce more
than what he requires for his own
consumption, Is this the way we are
going to produce more food? There-
fore, the problem of food is still there
as it wns before. Probably, it is
more acute, than before

There were methods by which food
could have been incriased in that
State and the feood situalion could
have been eased. It is a fact thot
without detriment to the cultivation of
valuable cash crops bringing valua-
ble foreign exchange, it it not possi-
ole in that State 1o extend the area
of cultivation of fooderops. It is &
fact that every inch of land that is
available js cullivateg there; nothing
is laid fallow. nothing lays waste.
Land utilisation is the maximum in
Lerala, It is 478 per cent in Kerala
while it is only 37 per cent in the
whole of India. Therefore there is
very little likelihood or scope for
exlending the cullivation of [fond-
crops there, considering the national

interests. If we say that on national
interests it should be extended,
It will affect the  cultivation

of cash crops which bring in walu-
able foreign exchange. It appears
that there is a feeling in some quar-
ters lhat because Kerala is produc-
Ing onlv 80 per cent of its food
requirements, it needs congume only
much less than those States which
produce more, The attitude of some
surplug States seems to be that they
are giving some charity to Kerala.
In 1957-58, Kerala earned 12 per cent
of the entire foreign exchange ear-
nings of India. And it is reporled
that in 1964-685, Kerala earned 19 per
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earnings of India, though its area is
only 1.2 per cent of the total area
of India. You must remember that
this foreign exchange of Kerala has
Fone to the building up of the great
nalional projects like the Hirakud
project and other big projecls of our
country. If the foreign exchange we
have earned has gone to the building
up of these projects, we have a right
to demand that the benefits also must
come to us. Therefore, it is not &
question of charity of anybody in
respect of giving us food.

Alternative food should have heen
produced in Kerala and the best
means of producing allernative iouod
is by attempting to produce more fish,
that is, by improving or developing
the fisheries there. Fisheries have a
very important role in the economy of
Kerala. Their rising importance lies
in three factors: firstly, Kerala s
the leading State in India in the
matter of landing of fish, Kerala has
earncd 37 per cent of the tolal fish
landing in India

Shri Sham I.al Saraf (Jammu and
Kashmir): Deepsea fishing?

Shri Kappen: DBolh deep-sea and
coastal fishing. In a State lhike Kerala
which is deficit in food, more and
more consumption of fish would have
helped in reducing the consumption
of olher food materials. Four-fifths
of the pupulation of Kerala are regu-
lar fish-eaters. Therefore, greater
attention should have been paid to
the development of fisheries. There
is much scope for offshore fshing
It is still remaining unexploited. By
investing Rs. 75 lakhs and purchasing
15 trawlers, it is calculated that the
present production would be increas-
ed by 80,000 tons, which woud bring
in a revenue of Rs. 2:24 crores. If
1600 mechanised boats could be put
into operation, the present produc-
tion could he increased by 100 per
cent more, which would have meant
not only foreign exchange, but also
larger quantity of food for the people
Flsh is rich in protein and it can

cent of the total forelgn e s

suppl t tapi which is deficlent
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in protein. Tapioca, rice and fish plan, we got 079 crores. In the
will be a balanced diet. During this third plan, we were promised many

one year, what has been done?
little.

There are other problams like un-
employment. The Kerala Governor
told me the other day in a private
conversation that 34 per cent of the
working population are unemployed,
either totally or partly. Did the
people really get the relief they ex-
pected that the Centre would give
40 them by solving these burning
problems? During this one year, has
the government been able to reduce
unemployment by 1 per cent? We
have not been able tv do anything in
that direction.

We are really anxious as to what
we arc going to get in the fourth
plan. It is said that the Planning
Commission, the National Develop-
ment Council and the Central Gov-
ernment  have decided that the
amount that will be given 1o each
State will depend upon the resources
the State can find. It would be
matched with the resources that the
State can find. That means further
taxation. All through the 17 years,
whether it was the PSP, the Com-
munist or the Congress which was in
power, what the people got was only
taxation. Now, we are asked to
raise resources. We have already got
four types of taxes on land. Middle-
class and lower middle-class people
have been forced to sell their land
10 pay the taxes. So, we cannot
raise the resources unless the Centre
gencrously comes to our aid. There-
fore, wr a=e really anxious to know
what ' oing to  happen about the
fouwrth plan. iy is the misforiune of
this State that whenever a plan s
being fo mulated, there is no popular
government there. The officers who
eome here are not really able to
argue forcibly for the State’'s proper
share, We would like to get some
assurance from the minislter as to

Very

what we are going to get in the
fourth plan. In the fi~st plan, the
investment in Kerala in the public

secior was Rs. 00000. In the second

things, one of which was the phyto-
chemical Industry in Neriamangalam.
But after the Kerala Government in-
vested Rs. 19 lakhs in acquiring land
aad getling so many things done,
finally the Centre said, we cannot go
on with this. Today the government
has to keep an army there to pre-
vent trespassers occupying that land

In 1942-43, there was acute food
shortage in Kerala. The then Kerala
Government exhorted the people to
cultivate the forest areas. They
were told, “Between this rock and
that rock, you are given 5 acres of
land”. It so happened thal between
the two rocks, there were 15 acres
of land. The agriculturist could not
measure it. He cultivated all the 1§
acres and developed it into a beauti-
ful garden. Today the government
says, you are a trespasser on 10
acreg of land; get out. This I
8 human problem A person who
has spent his life on iy Aght-
ing against wild elephants, malaria,
ete. and  cultivated it bring-
ing foreign exchange to the country
is being told to get out. Is it human
to tell him, “We are going to give
you | acre of land and Rs 100"
These people should be given ade-
quate compensation. These people
are today producing large quantities
of foodgrains, tapioca and other
things. Government is now intending
to eviet 4000 families or roughly
20000 people taking the average
fami'v to consist of 5 members We
will lose what they are producing—
10 lakh paras of paddy, 30 lakh tons
o! tapioca. ete. Not only that; how
are we tn feed those 20,000 mouths?
In one high school alone in that
place, there are 3000 children study-
ing. How can you provide schools
for them immediately? These are
matters which overnment will kindly
consider and see that proper compen-
sation is paid to them hefore they
are evieted, [f that land is necessary
for the projects, they must be evieb-
ed, but without proper compensation
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being paid, no eviction
place

Shri Maniyangadan: Sir, it is really
unhuppy for me to suppory the
motion before the House, not because
the President's rule is creating
troubles in Kerala, but as stated in
the report of the Governor, this sart
of government is no substitute for a
popular government. For a year we
are experimenting with this. Un-
fortunately, there is no escape from
this and the arguments put forward
by the two able professors were not
able to convince me that still it is
time for abrogating the President's
rule. It has necessarily to be extend-
ed. As the ilome Minister stated in
his opening remarks, the present ex-
tension for six months need not
necessarily last for the whole of the
six months. Elections could be held
when the time is appropriate for that.
I do not want to go into the political
issues involved in this and which
have been thrashed out here. But I
want to repudiate one thing. Both
the professors stated that it is due o
the anxiety of the Congress to cling
to power that this Presidential Rule
15 being extended. They even went
Lo the extent of saying that the elec-
tions are being postponed to see that
the Congress would capture the
majority. [ strongly repudiate this.
After the last mid-term elections the
Congress did not get a sufficient
majority to form a government. But
there were other parties and groups
in the State which promised to sup-
purt the Congress if the Congress
Party was prepared to form the Gov-
ernment. The Kerala Congress-
Muslim League alliance promised
that they would support the Congress
if the Congress was prepared to
form the Government or, in the al-
ternative, allow them to form the
government, if the Congress was pre-
pared to support them. They
were even prepared to come ta an
alliance with this party to form =1
government. But the Congress stood
by its principle and said that so long
as the Congress was not able to win

should take
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a majority there they were not pre-
pared to form a government. There-
fore, it is not due to any anxiety to
come into power that this President's
Rule has been imposed there nor is
it the reason for extending the period
now by six months more.

As my hon. friend, Shri Kappen,
stated, it is unfortunate that when so
many pressing problems are facing
the State, very scrious problems
peculiar to that State alone which
could be dealt with successfully only
by a popular government, we are not
having a popular government. But,
as I submitted, it is not the fault of
the Central Government. It is not
the fault of the Union Government
nor is it the fault of the present
Governor, Shri A. P. Jain. Things
have taken that shape due to so many
factors.

The Governor has stated, as one of
the reasons for extending this Presi-
dent’s Hule for six months, that it
may not be possible to form a stable
government there. He has #aid it
taking into consideration the past
history. Butl that is not the only rea-
son. There is the emergency. The
present emergency due to the attack
by Pakistan arose only in August
last. Is Professor Mukerjee or Pro-
fessor Ranga, 1 most humbly ask,
repudiating that there is no emer-
gency now? As stated in the report,
except Shri E. M. 5. Namboodiripad
who has compared our Prime Minis-
ter to Hitler and said that we must
give up the lands now cccupied by
China and Pakistan and come to a
scttlement, there is noboay m the
State of Kerala and, I believe, in the
whole of India who says that there is
no emergency.

Shri Mohammed Koya (Kozhi-
kode): What about Shri Kamaraj
who suggested elections this year?

Shri Manly d Shri K a}
did not suggest elections at this parti-
cular moment. 1 do not know, [ am
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not pleading for Shri Kamaraj or his
viewr.

Shri 8. M. Banerjee (Kanpur): You
must have respect for Shri Kamaraj,
otherwise you will not get the ticket
next time.

Shri Manlyangadan: I am speaking
about Kerala. I it is about general
elections throughout India in the pro-
per atmosphere, that is a different
thing. So many suggestions come
from so many people. The guestion
is this. The Muslim League Leader
went and represented to the Gover-
nor of Kerala. Is Shri Koya repudiat-
ing that? 1 do not know his views on
this.

Shri Mohammed Koya: I am not in
the habit of refuting facts.

Shri Maniyangadan: The DMuslim
League leader went to the Governor
and said that in the present emer-
gency no elections should be held.

Shri Mohammed HKoya: Wa

kold that view.

Shri Maniyangadan; Then [ do not
know what he is driving at What-
ever it may be, 1 do not want to
argue  with him, His leader says
that there is emergency. Whatl 1 sub-
mit 15 that in the present emergency
there is no question of any eclections
in a State. Evecn byec-elections have
been postponed  because of this
emcrgency. There is an  emergency
and nodody can dispute that.

still

There is another reason given by
the Gove-nor, and that is that there
is no possibility for a stable govern-
ment being formed by either one
single party or a combination of par-
ties. The historical fact is like that
Nobody can cent per cent correclly
prophesy what the result of the
elections would be. It is true that
in the last elections the Marxist Com-
munists got some of the seats with
the support of the Musllm League.
There was an alllance between the
Muslim League and the Marxist
Communists in the elections. The
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leader of the Muslim League has
stated to the Governor that Licy will
have no further trck with the Mar-
xist Communists. If that be so. well.
the chances are that the Marxist
Communists are not going to get
even that number of seats that they
got in the last elections. What are
the chances of that party along with
the SSP and the Right Communists
represented by Professor Mukerjes
who now says that for the purpose of
throwing the Congress out of power
they will join the Marxists? As 1
submitted, 1 do not wani to go into
the political issues. Whatever they
may be, the chances are like that
That is what the Governor has sub-
mitted in his report. Well, we have
got only a summary of the report
be":r2 us. We do not know what the
ful toxt is. Of course, there are
certain discrepuncies in this, and 1t
may be that in  summarising  they
have arisen., Whatever tha! may be,
the fact remains that in the emer-
gency there is np possibility of any
elestions and we have to wait for
better times to hold elections and
until then this bitter pill has to be
swallowed by the people of Keraln

The hon. Minister referred to the
functioning of the Consultative Com-
mittee and he said that it is func-
tioning well. 1 do admit that it is
tun-tioning well. Professor Rangs
was all praise for the Consultative
Committee and its functioning. But
I have to bring to the notice of this
House that though the Consultative
Committee has taken warious deci-
sions, those decisions have not been
implemented. My hon, friend. Shim
Kappen referred to the ford  situa-
tion. At one of the meelings it was
unanimously decided that the rice
content of the ration should be raised
to eigh! ounces. But it still remains
on the paper. What they have done
is that the wheat content has been
reduced. We have no complamt
about that. But the rice content still
remains the same. I do not want to
g€o into the question of levy and
other things because about tham
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reference has already been made. I
only want to bring to the notice of
ihis House that the food situation in
Kerala is s0 very acute that some
action must be taken. Il is a period
of emergency and the people are
suffcring. [ cannot say how long
they will suffer silently. In the name
of emergency the people are actually
suffering. There are families which
#o without any food at all. They say
that there is an open market. That
is only m name. The food situation
is very serious in Kerala.

In this connection, Sir, I may refer
% what the Prime Minister said
yesterday or some two days back. It
was reported in the papers. He said
that the people of India must share
everything. He said that if it is a
question of fasting we must all fast
and if it is a question of plenty and
feasting we must all enjoy. But
what is happening in India, There
are certain surplus States which have
undertaken  to supply rice to the
Union Government for being distri-
buted in deficit States, My informa-
1ion is that those States have not yst
honoured  their commitments. In
surplus States there is plenty where-
as in deflcit States like Kerala there
is scarcity and starvation. This is a
thing which must be put an end to.
In the name of emergency, as I said,
the people of Kerala are starving
They are silently suffering, but this
must be put an end to, because I do
not think this sort of silence will
continue for long.

The Minister also referred to the
aiscussion Tregarding raiiwavs., We
wanted a discussion but no discussion
has yet taken place. T hope it will
take place. Actually, in the Consul-
talive Committee we represented so
many things and sp many decisions
were taken. But if the Government
1s pleased to implement them they
will implement them., That is the
vosition now. That must chanee.
I request that the consultative com-
mittee must meet more frequently
wive.
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There was a similar suggestion in
regard to new industries also. An-
other important thing is in regard to
the setting up of a thermal plant. In
Kerala there are certain power pro-

jects, but there are only a few indus-
tries; we have always been crying
for more and more industries, but
the few industries which have started
there have o stop functioning
because of want of power. We have
to depend completely on the vagaries
of monsoon for power. We have
been crying for the last few years
that a thermal plant should be instal-
led in Kerala so that this kind of
state of affairs may not recur. Last
year, it was during summer that
there was a power cut, but this year,
during winter also, there is a power
cut. That is the present position.
So, we plead that there must be a
thermal plant there. It has been
reported recently in the papers that
some expert committee or somebody

in the Planning Commission had
found that there was no necessity
for a thermal plant there. That

means that even the existing indus-
tries in Kerala will die out, and no
industries will be able to take shape
there because of the power shortage.
In the consultative committee also,
this question of the thermal plant
was raised, and 1 believe Govern-
ment were completely convinced of
the necessity  of that But thiz is
what is actually happening. Though
the consultative committee is func-
tioning, and we are allowed to dis-
cuss matters and bring in various
matters and  take decisions after
discussion, we are sorry to find that
those decisions are not being imnles
mented. Az my hon. friend Shr
H N. Mukerjee has stat~d, though
we can call it a mininture Parlia-
ment, vet it has no rights and duties
1 would request that it must be given
some rights, and the decisions taken

therein  must be imolemented by
Government. Then only there I8
gome meaning for this committee.

Otherwise, this committee would
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have no meaning. 1 would reguest
also, as 1 have already done, that the
consultative commitiee should meet
more often than before,

Bhri N. C. Chatterjee (Burdwan):
May 1 seek your permission to speak
=itting?

Mr. Deputy-Speaker:

Shri N. C. Chatterjee: 1 want to
place before the House the real issue
involved. Are we justified in conti-
nuing what I submit is an outrage
on the Indian Constitution? I say
that the imposition of President's
rule is not in conformity with our
Constitution. Under what arlicle did
we impose this President's rule? We
did so under article 356. How does
that article read? It reads thus:

Yes.

“If the President on receipt of
a report from the Governor of a
State or otherwise is salisfied
that a situation has arisen in
which the government of the
State cannot be carried on in
accordance with the provisions of
this Constitution, the President
may by Proclamation—

(a) assume to himself all or
any of the functions of the
Governmeni of the State . "

and the various other powers which
are enumerated there can also be
assumed by him. ‘[he condition pre-
eedent to the invocation of this
power, as Mr. Basu in his learned
kreatise on  the Conmstitution has
elearly put, is that you must be
satisfied mot subjectively but objec-
tively that the Government of the
Stote cannot be carried on in accord-
ance with the provisions of the
Constitution. 1 submit that this
eondition precedent is clearly lacking
m this case. How cun  this House
say and how can this Parliament
declare th;: the government of the
State of Kerala cannot be carried on
'n accordance with the provisions of
thi= Constitution® 1 shall give you
one after the other the precedents in
tndia when this constitutional power
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was invoked. For the first time It
was invoked when a par .gar
Ministry resigned and it was impossi-
ble to have any alternstive Ministry.
In  Jume, 1851, Dr. Gopichand
Bhargava's Ministry resigned in
Punjub, and on the 20th June, 1951,
the first Proclamation was signed by
Dr. Rojendra Prasad under this artj-
cle. Why? He did so because the
Governor had reported and it waa
perfectly clear also that Dr. Gopi-
chand Bhargava's Ministry could not
continue and no other Ministry could
be formed. Therefore, the ccadition
precedent it that there must be a
Ministry which is unable to continue
and it should resign or should be dis-
missed and no other Ministry can be
formed; that is to say, the legislature
must be there and the legislature
must meet, and the leaders of the
legislature must be consulted, and
then you must come to the definite
conclusion that the government can-
not he carried on according to the
tencts of parliamentary democracy
embodied in the Comstitution.

For the second time, this happened
when the Prakasam  Ministry was
defeated on the 15th November, 1054,
and on the 21-d March, 1855, the
President  signed a  Proclamation
under this article, and he did s
because there was no Other alterna-
tive  gover:ment possible  after
Mr. Prakasam resigned.

For the third time, it happened in
Travancore-Cochin  on  the  23rd
March, 1956 when the Ministry re-
signed and ne other Ministry could
be formed uniil Shri Namboodiripad
was appointed the Chief Minister on
the 5th April, 1957. Next time, on
the 31st July, 1959, the Namboodiri-
pad Government was dismissed and
the President isyued a Proclamation
digsnlving the legislature. We know
that it was a debated question whe-
ther that was justified or not.

The last instance which 1 remem-
ber Shri Basu records in his treetise



Proclamation re.

"y

[Shri N. C. Chatterjee]

@ that on 25th January, 1961, when
Dr. Hure Krushna Mahatab's Coali-
tion Ministry composed of the Cong-
ress and the Ganatantra Parishad
resigned and no other Ministry could
be formed. Therefore, in every case,
there was a political breakdown; a
Minisiry was functioning, and the
Ministry resigned or was defeated
and no other Ministry could be
formed. Here, there is a peculiar
case. No Ministry was allowed to be
formed. This fundamental point
should not be ignored, You did not
allow the legislature to meet. You
did not allow the single largest party
leader to try to form a coalition.
The charge is that this is a fraud on
the Constitution. You did not allow
she normal machinery of govern-
ment to function. How can you say
that the government of the Slate of
Kerala cannot be carried on accord-
mg to the provisions of the Constitu-
tion when you do not allow the gov-
ernment to be formed at all? How
can you say that the government
cannot be earried on according to
the parliamentary democratic
methods when you do not allow the
legislature to meet? How can  you
say that article 356 can be invoked
and the President can arrogate to
himselt this arbitrary and extrao=di-
nary power when you do not allow
the leader of the largest party to
enter into negotistions and to form a
coalition?

1 repudiate Shri A. P. Jain's funda-
mental thesis which is clearly wromg.
1 have been studying the British
Constitution from my college days,
and with the little knowledge that
1 have of the British Constitution, T
declare that his fundamental thesis
i wholly wrong. His main thesis
probably is that you must have a
sable government with an absolute
majority or with a defiite majority
in order to have a parliamentary
government. There is nothing of the
kind. When I was a student in
London and Oxford, I remember I
wsed to go to the British House of
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Cummons times  without pumber.
Lioyd George was ruling then; be
wus a Colossus; he thundered and
ruled the British Empire through the
w.inisil Parliament, but he had not a
majority; it was a coalition govern-
ment, Am 1 to understand then that
if a man can form a coalition gov-
ernment in England, when he has
not got the absolute majorily but u
substantial number of people in the
House, if he can get together some
other suppurt from some other group,
such a thing cannot be done hern?

Do you not remember that when
Ramsuy Macdonald was the Prime
Minister of England, he had =

minority and he had a coalltion? Do
you not remember that even Winaton
Churchill could not at times com-
mand complete majority and abso—
iute majority? If the doctrine which
Shri A. P. Jain pronounces is correct,
then even Mr. Wilson cannot be the
P.ime Minister of England today. He
has not got an absolute majority in
the sense that he can be completely
sure that if all the Opposition Par-
ties unite, he can defeat them at any
moment?

1 am told by my hon [riends that
there was a PSP Minority Ministry
also in Kerala, supported by some
other groups and that functioned for
some time. That was not illegal and
that was in accordance with the pro-
visions of our Constitution. The
precedents of the invocation of this
power under article 356 comclusively
demonstrate that this power can e
invoked only when you can demons-
trate objectively that a government
was functioning and that govern-
ment has gone out of office and neo
other government can be formed; it
is only in that atmosphere and in
that context that the President can
assume this power. What Is Shri
Jain, the Governor, saying® He has
assumed, as some leaders have told
him so, that if the elections are held
no party will be returned which will
have s stable majority. First, I do
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not know if political leaders are in
a position to make this kind of fore-
cast and the Governor should swal-
low it. We know that they will not
vote, the people will vote, the elec-
torate will vote. After all, we are
declaring through our Prime Minis-
ter, through our President, that we
are fighting Pakistan on principle, it
& a fight between democracy and
dictatorship, a fight between parlia-
mentary democracy and military dle-
tatorship. If that is true, is this the
way you should govern? Is this the
way you deprive the people of an
important State of the benefit of
parliamentary democracy? When the
leader of the largest single party,
Shri Namboodiripad, said, ‘Give me
a chance; call the legislature and let
them have a chance of forming =a
ministry’, you should have given him
the chance, and then if he had failed,
then you could say that the attempt
had failed and then you could invoke
this provision of the Constitution.

14 hrs,

I submit wilth confidence that the
vondition precedent, the condition
essential under our Constitution, for
the invocation of this extraordinary
power, is lacking here, and that is
why 1 say this l8 an outrage on the
Constitution.

What is Shri Jain saying?

“The general opinion in the
State is that if the elections are
held, now, the results would be
much the same as they were in
the mid-term elections™.

That is what Shri Sankar has told
him, and he accepts fully that view!
A good deal of criticism has been
made. [ do mot want to attribute
deliberate mala fides to the Governor
or to anybody. But is this the way
the Governor should report? Should
he not read the Indian Constitution?
Should he not report that these are
the grounds on which I say that no
government can function In Kerala?
1 submit this is wholly wrong
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Shri M. C. Setalvad's name has
been taken by two hon. Mumbers,
Sh:s Ranga and Shri Mukerjee. Shri
Selalvad is not only the leader of my
Bar, the Supreme Court Bar—he s
the chairman of the Supreme Court
Bar—but he is also the President of
the All India Bar Assoclation. I had
the privilege to represent the Indian
Bar Association at the last Common-
wealth  Conference in Sydney,
Australia, and I know in what res-
pect Shri  Setalvad was held as a
jurist of international repute. He
has nothing to do with party politics.
What is he saying? 1 am sorry that
my friends have not got his com-
plete article.  Ilis article has appear-
ed in the Indian Advocate published
two days ago. I have got a copy of
it in my hand. What is he saying?

“What is more reprehensihle”—
kindly note the words of this jurist—.

“is the use of arbitrary and ex-

tensive powers oblained by
the executive in the name of
emergency not for the real

purpose of the emergency, but
for the ordinary purposes of
government".

Thig is a very strong indictment. [
am afraid it is perfcctly justified. Ar-
bitrary and exiensive powers have
been a=sumeg by Government nol
really fur the defence of India, not
really for meeting the emergency, not
for fighting the Chinese aggresiion,
but for party purposcs and partisan
interests, for the purpose of further-
ing the interests of their own clique
and their own hwegemony.

Then he says:

“In gubstance, | declare that the
executive has been advantage of
the Chinese aggression to constl-
tute itself into a constitutional
dictatorship”.

This is, again, a very strong indict-
ment, but 1 am afraid it ls fully justi-
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fied. The Government should realise
that a man who has got no political
ambitions or political interest gr party
interest, no axe to grind for himmself,
is making this charge. In his next
sentence, Shri Setalvad has declared:

“This Government ig using its
dictatorial powerg in the discharge
of ordinary functions of govern-
qmient like preventing traders from
hoarding commodities or prevent-
ing strikeg and so on”.

This is being used for these pur-
pose; and he sayg it jg a parody of
the emergency, That is why he
speaks of an cnvcloping emergency,
& progressive cmergency utilising the
emergency for these purposes which
was not contemplated by the emer-
gency provisions,

Who says that you must have a
party with a complete majorily as a
condition for the working of parlia-
mentary democracy? 1f you lay down
such a condition, then parliamentary
democracy would have stopped. [ am
not much in favour of the Swiss system
of council government. 1 myself have
studicd it; 1 have seen ils working in
Switzerland whenever 1 had been there
and 1 know that it is nol ulways fea-
sible. Whether you like the Swiss
gystern or not. if you arc even com-
mittad to the British syitem of parlia-
mentary demosracy, 1 submit it is
not csential that you must have a
completely victoricug party with  an
absolute majority to form & govern-
mont,

1 am, therefure, pointing gut that
the main condition is weking, that
the conditnon precedent is absent
Therefore, it ig unconstitutional exer-
cise of power ang it wouid be much
better that vou take the risk of hav-
ing nn election.

What i it that all the leaders say?
1 cannot understand them. 1 do not

like all the statements which Shri
Namboodiripad has made recently,
somez of them have added to our

trouble. But what I am pointing out
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ig that if this is what all the other
leaderg are saying, there iz something
wrong with the Kerala leaders. They
arg saying—I] do not know whether it
is true or not; I take it that Shri Juin
will not consciously make a repori
which is untrue—they are gaying that
in the emergency there sghall be neo
election. What js this emergency?

8hri Warior (Trichur): This is only
8 summary of the Governor's report
Perhaps it is not complete. 1t may
contain many things,

Bhri N, C. Chatterjee: If this emer-
gency mean: the technical emergency
which was promulgated in India im
1862 as a result of the Proclamation
of the President under art. 352, then
it is @ continuing emergency, a never-
ending emergency. Am I to wunder-
stand that during this period there
shall be no election in India? Then
my own election in 1863 was illegak
All the elections held after 1982, after
the Precidential Proclamation, were
illegal. It cannut be so. It must be
the Pakistan conflict, it must b2 the
temporary accentuation of that. But
thig js trotted gut aos an excuse. The
people of Kerala are crying. They in
Kera'a are dying due to shortage of
food. Three million people died in
my province of Bengal during the
Bengal famine,

Shri Mari Vishnp Kamath: Man-
made famine,

Shrl N. C, Chatterjee: That was a
government-made, man-made famine;
it wus engincered by the British im-
perialisis for their own purpose, for
paralysing and crippling the forces
which stocd up for revolution and libe-
ration of India from British bondage.

What is it that you have got under
parlinmentary democracy?

It mean: government by the exercise
of the free will ef free people. Thed
wg will have the satisfartion thut at
lcast we are governing  ourselves
through our own elected men; thes
we will have the satisfaction of teek-
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ling the people’s problems by the de-
mocratic method. But if you have
President's rule with the Governor,
God knowg what his wonderful consul-
tative committee can do. Ewven if you
have such a commitiee, they will not
be able to tackle the people's pro-
blems. They may pass resolutions
and pass them on to Kerala.

I was President of the Kerala Police
Commission. 1 was there for a long
time. After Shri Namboodiripad was
dismis:ed, I thought I would also be
dismissed—1 was happy to he—but
then the late Shri Jawuharlal Nehru
wrote to me, You ghould continue’. 1
continued and finished my work and
submitted a report. It has been jettis-
oned and pigeon-holed. Nothing  has
been done

I am not thinking of that. What 1
am thinking of is this, that no shed-
ding of tears for the hungry, famished
people of Kerala will do. Let them
have their own populer government
Let them then suffer, for then they
will know that in spite of their gwn
people, they are suffering: they will
know that they will do their best to
assuaze hunger und to tackle the pro-
blems in the proper way which would
be appreciated by the people,

Shri Dinen Bhaitacharya (Seram-
pore): Jusy now, one of the eminent
jurists of the Indian Bar, Shri N. C.
Chatterjee, hag amply proved how this
action of the President in continuing
Presidential rule in Kerala constitutes
not only a clear violation of the Cons-
titution it:elf but is rather a fraud
and a mockery of the democracy, Se,
on behalf of my party, I emphatically
oppose this  resolution. It is only
because the ruling party wanty to
keep itself jn power through Presi-
dent's rule, which is nothing but
Congresg rule, that this resolution has
been brought extending Governor's
rule, in Kerala. If the Congress
Party had any sense of propriety, if
they had any gense of political mora-
lity, they would not have come for-
ward with this resolution for the
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second time extending the autocratie
rule of the Governor.

The Congress Party talks of demo-
cracy, but I charge them with being
the destroyers of democracy. They
ure butchering democracy in our coun-
try. They did so in Kerala on the
last occasion when President’s procla-
matinn was made. Shri Ranga has
staled that Kerala is the most enlight-
ened State in India where 80 per cent
of the people are literate. Such a
State has been degraded to the posi-
tion of autoeratic rule by the Congress.

Criticism has been made here of
the report of the Governor placed on
the Table. I 'may say that it is & dis-
tortion of facts. It has been pointed
sut by rof. Mukerjee that the facts
stated in it by Mr. Jain are not true.
Moreover, 1 do not know why the full
report has not been placed on the
Table, but only a summary of it
From this it is not clear actually what
the other parly leaderg stated before
him regarding the prospect: of an im-
media's election. About vur  party
leader, Shri E. M. §. Nambooliripad,
you muy say anythinp, bul he is 5till
the leader of the party which holds
the majurity in Keraia, the biggest
political party in Kerals

Shri Raghunath Siagh (Varanasi):
And he failed to rule Kerala,

Shri Dinem Bhat'ac! .rva He will
rule if opportunity is given to him,

Shri Raghunath Singh: He will never
scven times he failed to rule.

Shri Dinen Bhaitacharya: You may
slander, you may say anything, but
it js a fact that the Kerala people
want the Jeadrship of E. M. 5. Namboo-

diripad along with other lefi party
leaders.
Many speskery have asked what

suthority the Governor has got to ask
the political leaders whether they
would get a majority if a fresh elec-
tion is held now. How can it be
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predicted? Defore the 'mid-term elec-
tion, beginning from Shri Nanda, so
many Congress leaders, like astrolog-
ers, proglaimed that the Communist
Party (Mauarxisi-Leninist) would be
toomed, that they had no future in
Kerals. But what happened in the
election? That party came out with
® majority, in gpite of so much slander
agninst them, in spite of the fact that
o large number of them were in deten-
tion and were not allowed even to
make propaganda lor their election,
which was the practice in previous
days. When Shri Nehru was there,
detenug who were contesting elections
were allowed to come out and take
part in the election propaganda, but
this time, during Nandaji's rule, sada-
chari rule, Kerala delenus were de-
prived of this privilege, I do not know
why,

However, this gentleman, Mr, A, P.
Jain, who has been trained in U.P.
politics, is very clever. He has drafi-
¢d the report very cleverly, tp create
muore disruption among the left leaders
in Kerula, because he got training
from U.P. which iz now your sore
point.

Shri Raghunath Singh: That shows
the intelligence of UP,

Shri Dinen  Bhattacharya: That
shows their intelligence, but the people
know what is what. The U.P. people
repudiated him, he has been thrown
out and he has been given that poli-
tical bait of governorship there.

An hon. Member: He was defeated
by Shri Yash Pal Singh who is here.

Shri Raghunith Singh: The South
wecepted him. that is why he was
there.

Shri Gaurl Shankar Kakkar (Fateh-
pur): But the U.P. people repudiated
him a!l right

Mr. Depu.y-Speaker: Order, order.

Shrl Dinen Bhattacharya: 1 must
state that jt is sheer political dls-
honesty and misuse of power. This is
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& trick to bluff and befool the people
throughout India. If the Government
had the winimum respect for parlia-
mentary democracy, they would have
come forward with the reul state of
affairs in Kerala along with the full
report of the Governor. 1 do not
know how they can explain coming
out with this summary of the report.
However, this ig the tactics of the
Governor who has been sent there
simply to rehabilitate the defeated
Congress Parly; this is a trick, and it
iz most unforiunate that the Govern-
ment is indulging in this gort of trick-
ery. 1 do not find any jusufication for
it

‘The Government gays that it is gnly
for six months, buf I am afraid that
this thing will continue, becauwse with-
in the last six monthg the Congress
Party could not improve their position,
and in future also they will not be
able 1o improve their position in
Kerala. They will lose wmore and
more so long as Governor's rule con-
tinues there

The Congress Party Memberg who
spoke did not oppose the resolution,
but what did they say in the course
of their sp...lies? They saig that
even after thig gne year's Governor's
rule the Kerala people did not get
udequate help from the Centre as
expected by them. They said that 80
per cent of the working population
wag unemployed. In regard to food,
they said the  situation was worse
there.

Something has been said about the
vonsultative committee. 1 say that it
15 an affront tn the people of Kerala
This consultative committee has got
no power, and it is not u fact that
all the political parties are represent-
ed there. My party which is the big-
gest party in Kerala, is not represent-
ed there. Our party leader, Shri
Gopalan, has been illcgally kept in
detention jp spite of the fact that he
has come forwurd with a statement
after the Pakistani onslaught on our
country that they want to serve the
people, that they must be released
and allowed to play their role. In
spite of this, neither Shri Gopalan nor



4c9 Proclamation re. KARTIKA 13,

ather M.Ps detained in Kerala have
been released. 1 do not know how
the Government can explain this sort
of thing.

! must mention in this connection
how actually the Governor is also not

rulmg  there Simply. it is the
bureaucrats’ rule; bureacratic
persons  are  ruling  there. Two

persuns are there on the Consultative
Committee. The Members from
Kerila will corroborate what T say.
Whitrver decision you may take,
actuully who will implement it?
Those twu hureaucrats; they will do
i, You mayv drcide on eight ounces
of rice. They will never do it, they
will do at their own sweet will. You
may take the ultimate decisions, but
they will never be implemented,
because ultimately the bureaucrats
are the -ulers of Kerala now. Even
Mr. Hathi or Mr. Nanda has no power
there.  That is the real fact. So it
1 nn pood saving that we have Eiven
the Keraln people the opportunity to
hsve their say throurh this Consul-
tative Committee. 1 do not know
how Government will  explain  this
positins: that the Communist Party—
(Marxist-Leninist), has no represen-
taticn there. Other parties have been
token, non-Kerala M.Ps. have been
taken there, but our party has not
heen taken  Why, mav 1 ask the
Home Minisiry, Mr. Nanda and Mr.
Hath? Interruption). Don't inter-
Tupt me

Then, certam absurd things are
taking place. 1 have heard from Mr.
E M. S Namboodripad that he was
taken on the State Defence Commit-
tec. lle was a member there. Again,
in Trivandrum. in spite of the request
of Shri E M. S§. Namboodiripad that
somebody from my party should be
taken intp the Trivandrum Defence
Comm:‘tee, it was seen that in the
same committee Shri E M. S Nam-
hoodiripad’s name was again there I
Ao not know why this is taking place

And then, with regard to the
detenus of Kerala who are now under
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detention under the order of the
Central Government, what is their
condition m jail? It was definitely
assured by the Governor that liberal
treatment would be meted out to the
detenus in Kerala But nothing of
that kind has been done. Take, for
ple, a very simple thing. Near-
about 140 or 142 persons are inside
jail as detenus. Only 54 have bcem
given family allowances, and that
also Rs. 50, Rs. 55 or Rs. 80. Nowa-
days how can a detenu's family
manage itself with that fifty or fifty-
five rupees?

In this connection 1 must say that
whenever any question of release
from any State comes, ihe State
authority says that it is the Central
Government which has to decide. And
whenever the jail conditions are
brought before them, when we say
that there should be uniform jail
systems throupghout the country, even
then the Central Government could
nnt h-ing that sort of rules or uniform
reculations for the detenus in all the
jeils in all the provinces. That is why
the condition in the jail differs so
much from one State to another

Then, with regard to paroles, it was
assumed that they would be liberally
piven to the detenus in case of their
family members being ill or for some
other urgent reason. But it has
been seen that this assurance has not
heen honoured by the existing autho-
rity in Kerala. Neither has anything
been done from the Centre for these
detenus.

Then, I have heard, it has been
reported to me that during the Shan-
kar Ministry a committee was formed
to ses and report on the books that
are undesirable but that are still kept
in the schools and colleges. That
commitiee gave its report same time
hack and they selected two hundred
books. 1 have heard that even Tols-
toy's book and the book of Shri
Pottekkatt, who is 8 Member of this
House, are also included in it. And
they have been kept out of the
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schools. Subsequently when there
was an agitation, this order was sus-
pended. But still the books were not
replaced in the school libraries.

S0, where will the people go? If
the.c were a Kerula Government,
guvernment by the Kerala people,
then thoy could have approached that
Government to see to this thing. Now
the Governor is there, and his Sec-
retaries are the real rulers. In spite
of all sorts of agitations, nothing is
done. And the clearest example is
the one regarding the replacement of
the books which were  withdrawn
from the school libraries.

Then, there is the condition of the
handloom wearvers. I have heard
that the conditions of the handloom
wearvers have become precarious.
Neilher are they getting markets nor
arc they getting yarn up to their re-

quirements, As for the conditions of
the oiher workers, there is no real
conciliution machinery. In  other

States it is there, and there is the
Ministes. The trade unions can go
and wpproach, and conciliate and setl-
tle. The workers are getting frus-
trated. Days alter days there are dis-

putes, but no machinery is there to °

look into them.

In this way, in all respects, politi-
cally the people of the State have
been deprived of their right to have
their own government in spite of the
fact that there was an election and
the leftist parties—the Communist
Party (M.L.), the SSP. and other
parties—wanted to combine and form
a government. A government would
have been possible. But that was
not allowed. And now again that
Proclamation is being extended by the
Government on the plea of a report
submitted by the Governor, Shri A. P.
Jain, a report which is distorted and
which is not true in all respects, that
there is no Immediate possibility of
an election. So, tha people of Kerala
will go on suffering so long as this
attitude ls maintained by the Gov-
ernment of India.
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For these reasons, Sir, I strongly
protest against this sort of behaviour
by the Congress towards the Kerala
people, and 1 strongly oppose the
resojution that has been brought for-
ward by Shri G. L. Nanda.

Shri G. N, Dixit (Etawah): M
Deputy=Speaker, 1 rise to support
this resulution not because it has
been moved by the party to which I
belong but because [ feel that this
truly represents the will of the peo-
ple of Kerala, and also because [ feecl
this is in the good of the people of
Kerala. Knowing as [ do, being
member of the Kerala Committes, and
knowing the facts, whatever I am
stating 1 am stating as [ fec]; and I
will presently show to the House
what is the basis of this feeling.

But before I make submissions in
this specific regard T would like to
meet the question raised by my hon
triend Shri N, C. Chatterjee. He was
making an argament under article
356 and readnig the first paragraph
of that article. Any arguments flow-
ing from it could have very well been
advanced at the time the Presidential
Proclarnation was considered by this
House, becauss that was the slage
when under article 356 the I'residen-
tial rule was first imposed in this
Stiate, and not today. And therefore
that argument was entirely irrelevant
s far as the present stage is concern-
ed. Because under article 358, “if
the President, on receipt of s report
trom the Governor of a State or
otherwise, is satisfied that a situation
has arisen in which the government
of the State cannot be carried on in
accordance with the provisions of this
Constitution, the President may by
Proclamation” etc. is in clause (1).
So, that was the stage. Parliament
had accepted that Proclamation. What
is now applicable is the proviso to
sub-clause (4). That has not been
mentioned by the great jurist. Arti-
cle 356 (4) reads as follows:

“A Proclamation so approved
shall, unless revoked, cease to
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operate on the expiration of a
period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clause (3):

Provided that if and so often
as a resolution approving the con-
tinuance in force of such a Proc-
lamation is passed by both Hou-
ses of Parliament, the Proclama-
tion shall unless revoked, conti-
nue in force for a further period
of six months from the date on
which under this clause it would
otherwise have ccased to operate,
but no such Proclamation shail
in any case remain in force for
more than three years:"

Thig is what is under consideration.
Thig august House has got the power
to continue the Proclamation which
wnas issued carlier. Our hon. friend
Mr. Chatterjee is a great jurist and
a seniwor advocate of the country. All
the same he is a politician and when
a lawy.r is in politics, he is tempted
%0 use his knowledge for politice and
leave aside law and great learning.

Shrl Gaurl Bhankar Kakkar: What
about you?

Shrl G. N, Dixit: It is for my f-iend
%o read the article and say whether
1 am putting the right interpretation
or my friend Mr. Chatterjee has put

in the right intcrpretation . . (In=
terrup.ion.) 1 made this observation
not about Mr. Chatterjee. T was go-

ing further. Some hon Members re-
lied upon certain statements made by
the greatest lawyer of the country,
Mr. Setalvad. He is the President of
the Bar Association of India and the
Bupreme Court Bar Association. [
have the honour to belong to both
these. He is the greatest jurist in the
country; he is an elderly person and
a man of excellent character. But
in matters of politics, I feel that I am
tar senior and far ahead of him and
1 find he often commiis mi‘takes in
political matters. 1 will give only
ong instance. In political matters, 1
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will not go by what he says. Whes
it is a question of law, I will go by
him. About eight years ago, the La

Commission submitted a rcport  an

Mr. Setalvad was the chairman of
that Commission. That report was
econsidered by the Supreme Courl Barg
Association and Mr. Setalvad did no4
attend that mecting because he wag
the chairman of the Law Commission
which submitted that report and the
Vice-President, Mr. Chatlerjee presi-
ded. That report was a censure of the
Home Minister and the Law Ministes
of the Government as it said that the
oppuintments of the High Court
Judges had been done wrongly and sQ
on and so forth and the approval of
that report by the Supreme Courd
Bar Association would have meang
the condemnation of both the minis-
ters of the government. Obviously
members of the bar association whg
belonged to the Congress party op-
posed and we argucd that the report
at one point condemned the HHome
Minister and the Law Minister a8
having appointed third rale judgeg
and on the other hand recommended
that any of the senior advocates of
the country or any of the judges cam
be appuinted hy the Home Minister
to be the Chiet Justice of India. Thig
was absolutely contradictory and thig
argument was appreclated by the as~
sociation and that resolution had tg
be deferred and that report  wafg
never passed by that association. Sq
when it is a matter of politics, seq
what the politiclans have to say, d®
not see what the jurist has to say.
In matters of law their views may
have to be respected, or in personal
matterg but not in matters of politica,
They have not got more experience il
matters of politics than the memb:re
of this House.

Let me know refer to what Prof
Ranga and Prof. Mukerjee sald. Shrd
Ranga is on the consultative commite
t-e while Shri Mukerjee is not thera
Shri Mukerjee fels that it is an out-
rage on democracy. He is s demo-
crat but he represents here a party
which does not stand for democracy.
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As o true Marxist he ghould not con-
eern himself so much with demo-
eracy as they all helieve that there
shou!d be the dictatorship of the pro-
letariat. It does not behove that
pa:ty, it does not lie in the mouth
of that prarty which does not believe
in demoeracy 1o talk of democracy
and charge us, we who believe in
democracy that we are not democra-
tic. Whatever is being done is what
should be done in a demoeracy. What
more do you want? Our constilulion
ftzelf has provided for such conti-
gencies, It is this august House and
the other august House thal had ap-
proved of the Proclamation. There
fs no dictatorship in Kerala, There
& a con ultalive committee gnd every-
one there is member of Parliament,
elecled by the people. Every eclec-
ted Member  of  Parliament  from
Keraly is there,  Are not these mems=
bers of  Parliument democratically
elected?  Are they not the true rep-
resentutives of the people of Kerala?
The others are also represented there,
of course in a lesser number. 1 hap-
pen to be one of those persons whom
this aupust House has called upon to
serve in that body., I may inform the
House that whatever proposals came
grom the Members of this committee,
#he Minister of State and the Home
Minister were quick to approve. No
member of that body had any grouse.
This is a domocratic principle. For
Instance, it had been urged in that
ecommitiee that there should be a big-
ger quota of rice and the Home Minis-
ter was the first man to accept
#® . . . (An Hon, Member: So, the
people got that rice?) No, T was
coming to that in the next sentence.
Bt was s unanimous decislon. It is
mot the Home Minister who controls
wce; it iy the Food Ministry. In spite
pt all pressure that the Home Mimis-
try could bring on the Food Minis-
#ry, the Food Minister taking a whole
and composite view of the country’s
peeds as a whole found that he could
Mcrease rice quota only by a little
more; some more rice was given. But
#he quantum of increase was not as
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we had suggested because, the Food
Minister said that he could not do ik
The Home Minister went a step fur
ther. Ile requested Sh-i Subraman-
iam to be present before the com-
mittee; he came and discussed with
the committec; we pressed him hard,
but anyway we could not succeedy
therefore, you canot say you could
succeed, if you had today State gov-
ernment there, 1 the State lagisla-
ture were functioning there, if State
government were there, even then,
for this quota they would have come
to the Food Minister. By thems:lvos
they could not pass svme reolutions
and get some gquota. What difference
did it make so far as the democratie
method is concerned?  You have a
regularly  represented  consultative
committee,

1 have referred to the Home Minis-
ter. May 1 now refer to the Gov-
ernor also? 1 have reccived letters
from Kerala and I hove seen and
met the people there. I do not talk
of the politicians now, but so far as
the peop'e are concerned, they are
enamoured of the Governor. The
Governor has taken immense pain for
their betterment. They feel their
good is being safeguarded by the pre-
sent Governor and the present admi-
nistration,

Shri Mobhammed Koya: Then, why
don't you have Governor's rule all
over India?

Shrl G. N. Dixlt; That is a differ-
ent matter. 1 will come to that later.
But let us place on record the good
work done by the Governor. If a
man does commendable work, we
must appreciate and comment his
work. He has done commendable
work.

Shri Mohammed Koya: Good gov-
ernment is no fubstitute for self-gov-
ernment.

Shri G. N. Dixit: Yes; that s true;
1 will come to that later, I was only
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saying that there are circumstances
like this, and in those tircumslances,
You have half-democracy there; not
full democracy, because the consulla-
tive .ommitlee 15 there. At that
committes, the Home Minister is also
represcnted. The Home Ministep re-
presents Lthe whole country. We have
faith in him and in the Govarnor.
Why? Of course, one might say that
in the United Stutes of  Amorica the
system is sichtly dilfeconmt Qur sys-
tem is of a diffcrent sort. Here, the
Precident stays for five yoars: there,
the Presid ot rules fur four  yewss
and the Governors of Stutes rule for
four years. There is that difference,
You may say that Shii Jain was not
directly elected, and that he was on'y
a Member of Parliament, Bul he is
alss a demorrat. e  was democra=
tically clected  to  Parlinment. Of
oourse, 1 do not proceed further with
that anidoay: T leave that point aside.
I sav that there ave special conditinns
In Kerala and in those special condi-
tions the pood of the people demands
and the will of the people Is  that the
present set-un should continue until
the next general elections, My sub-
mission is that the general elections
are pgoing to be held after one wvear.
If vou hold one election eirht months
before, and thus unnecessarily agitate
the mind of the who'e country on the
general election. what is the good
that will come out of it? You have to
dn {t at one stage and have an elec-
tion. once, throughout the country,
and then wou find &8 consengus of
opinion throughout the countrv. The
peonls are fed uo with the elections
orcurring dav after dav. The el~ctions
disturb the go~d workineg of the ad-
ministration of a country: the deve-
lonvment plans are also hampered.
Therefore, ven must have. and Int us
have an election at one time, T say
this Parliamant mnet rive anather exZ
tenelnn and must have the electiong in
Kara'a at the time of the next Feneral
elections.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.
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Shri G. N. Dixdt: 1 will take jus
tive minutes more, Sir, with your per-
mussion. 1 now wish Lo reler (o the
points made by Prof. Ranga, and abous
the problems of Keralu. 50 far se
Ferala is concerned, 1 must say this
My views about Kernla were differend,
when 1 was listening o the speeches
made by Members from Kerala hers
Having known little of Keralg myseld,
1 have changed my views, and  Shnm
Ranpga knows wvery well about the
change in my views. What is the
present position in Keraa? I think
Kerala is suffeping on account «f am
overflow of politicians. I is only after
Kerala that my State follows  next.
1 do net suv that Kerala is the only
State. My State follows next. They
are ahead of us also. What iz the
pres'nt position in Kerala? 1 tell yom
that the peaple there are very literate
and are educated. You will find 1e
every State, the people  of Kerale
coming in and serving in  varimwe
capacitics, Go to any State; go W
Uttar Pradesh. You will  find one
thousand health visitors coming frum
Kerala and being employed thora
Go to Maidtva Pradesh; you will find
poeple  froms Kerala there.  People
from Kera'a ure serving all over
India. In the city of Dethi, you will
find them rmploved. They are aeducat-
ed people hard-working  people.
Nature's bounties are as good Im
Kerala as anywhere else in this coun-
trv. T like Kerala as much as Knshmir,
But Kerala leads in one respect. apard
from the natural s~enes and  Acenery;
it has got immense products of value.
Just ns my hon friend mald 18 ner
cent of our forelem exchange
comes from Kerala,

With a'l this, whai s the probles
of Kerala? The problem ia, on sc-
count of vast education, there is un-
emplovment; the land is limited: the
population is Jarge; the food produced
is Jeen: cash crops are more. The re-
sult Is that, though Kerala is an assed
to the country's economy, it Thas
fun-tion as 5 special case along  with
othar parts of the country. By tse
it canmot stand. Tt must be supportel
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wherever it lacks; it must Eive the
rest of the COUNLy Buch tnings as sne
.'“. got in greater quantities. The
ditficuity s thus. When 1 was Lomung
by train, a friend of mine to.d me that
ke was drawing Rs 1,200 a month in
#he Government of India somewhere,
He said, “I gm sending Hs. 800 to my
%0 and my son and the olher mem-
Wers of my family huve nothing to do;
hey have some land; some cocoanuls
are there; everything is produced in
®my land. What do they do? 1 used
0 get up at five in the morning. They
&=t up at seven, By eight they are
weady; they go to the coffec shop.
Similarly, people like them Lot meney
from outside; they all go to the coffes
#hop. Ome is a Congressman and he
gets a Congress paper and reads it;
another man is a communist and he
gets a communist paper and he reads
®. So, in the coffce house they gather
and discuss. Therefore, the real point
&, you must give these people snme-
thing ta do; let them not talk in the
coffer house in the morning. Let them
talk politics, if they like, in the even-
myg after day's work”. This was sald
% me by a man who has nothing to do
with politics. (Interruption). 1 am
only plaing certain facts; it is for
the hon. Member to use them for the
good of Xoala or not. So, the pro-
blem there is thal there are too many
politicians in Kerala. You must put
the people there to work. This is the
time when you must put them all to
work. Then the problem of Kerala
wi'l resolve. (Interruption). It is
mid (hat communizm breeds in a
plice where there is poverty. It has
proved entirelv wrong in Kerala. In
Kerala you will find that communism
finds a plae where there i3 laziness,
where the people have nothing to do;
where the people are upemploved;
those whe have got monev have no
work, Therefore. communism mreads
therr. Sn, T suhmit that vou have
& put enverrbody there to work. That
@ the problem. and the President's
rule fo- o1e vear is the bee thing to
& fer Kera's and Governor Jaln s
e right man to put them to work.
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Shrl Mohammed Koya: M, Deputy-
Spuaker, Sur, 4 um Swprised 10 hear
the specch of my predecess.or Shri
Dixit who has not cured to study the
problem of Kerula; the Jand problem
t_:u‘. Kerala, the densily of population;
its lack of empioyment and the pro-
blem of unemployment or under-em-
ployment. He simply saw the beauty
of Kerala, the Nature's bounties of
Kerala and said that it is a State of
Plenty.

Now, iike the hon. Governor of
Kerula, let me also proceed “on the
assumption that the Constitution .on-
templates thut the Stule Government
shuuld be rup through the popular
institutions"—not through the consul-
tative committe:—namely, “an clected
assembiy and a popular Ministry”, In
this hurriedly prepared note by the
Governor, | wish to underline one
sentence: “President's rule is not a
permancnt substitule for a popular
ministry.” President's rue, in  the
Governor's opinion and in my opinion
too, should be kept at the minimum.
But the Governor is doubtful, apd eo
are many lcaders, whether o stable
government can be formed if fresh
elections are ordered. Sin e th: last
eight months, the situation has not
changed. Then, what is the guaran-
tee that it will be changed avon in
19677 If the Governor gives a similar
report even in 1967, then also, does it
mean that the people ~f Keralg will
not have a representative, popul: -
government of some form for years
to come? This is a matter which de=
serves serfous consideration. You cen-
not ignore an  en'ightened educated
State like Kerala in such 8 manner.
Tt is here that the suggestion of
Prof. Ranga hacemes rela~ant. T have
not got the Swiss Constitution with
me and T have not studied it in de=
tail. But iz it not time for us to
romside~ this mnaesibility of forming
some alternate farm of sovernment if
nn patre mots 5 majorite? The fathers
of the Constitntion did not enisare
this Be-ause the people of Kerals
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are educated, they do not follow blind-
ly any politica. party; tihey think,
This may happen in olher States also
when the people become more educat-
ed, where we may have to declare
Governor's rule, consultative commit-
tees and so on. Of course, we have
to pass this resolution, because the
Constitution demands it. But the Gov-
ernment of India should think whe-
ther some alternate forms of Gorern-
ment also can be practicable in su:h
a situation, instead of having Prusi-
dent's rule for years together.

The hon. member who preceded me
referred to the consultative commit-
tees. It is g fa:t that in the consul-
tative committers, many members
from outside Kera'a are sympathetic
to our problems. Thry have studied
and tried lo understand our problems.
Formerly many members of this
Hous: cou'd not pron aince the name
of my State correctlv. They pronoun -
ed it Karela the Hindi word for bit-
terzourd. Now they have taken some
interest, Put ie the consultative com-
mities a srhetituir for nopular gov-
ermmment? What power has the com-
mittee ent? Thev inst meet like in a
club and give some advice, 1 have to
exprrss mv disappointment over the
imnlementation of the unanimous re-
commendations of the  coneultative
committee; many of them are still on
paper.

1 «till fcel that the Central Govern-
ment was g little hasty in dissolving
the last Assembly. This is a matter
before the court and I do not dilate
upon it. It is a peculiarity of Kerala
that there we have got ex-MLA's who
have not seen the Assembly Chem-
ber. Have vou seen it anvwhere else
in tha world under anv Constitution?
Members of the Assembly who were
electrd could not go to Trivandrum
and take their oath. This Is a pecu-
llarity of Kerala alone.

Anvhow, at least for the time being
re have tn reconcile ourselves to the
Prosident’s rule, as we have no other
whv ont. Bat  this Gowvernor's rule
should not be an excuse for neglecting
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the burning probl of the prot
State. 1 want this Parlameni t0 un-
derstand the pituable position undes
which we are put. We have no Cabi-
net for our State and there is no re-
presentation for our State in the Cen~
tral Cabinet which is directly rulng
us, We have a Governor from UJP.
Mr. Jain, an adviser from  Madras
Mr. Raghavachari and g Chicf Secre-
tary from Orissa Shri Patnaik. It i
of course, very good for national in-
tegration and emotional unification.
But when the question of food comes,
we do not find any national integra-
tion. We are not getting as much food
as in Madras, Punjab or UP, We had
informal rationing, formal rationing
and what not. But I can prove to
every member that rice ration we are
getting lasts only for 3 days in the
week., After the levy  and various
actions taken by the government, W
is very difficult to get a little rice cven
in the black market. What shall we
do?

The Governor will be guided by
buresucra:y as Mr. Dinen Bhatts-
charyg said, sometimes he is misguid-
ed by the local Congress lvaders also.
All the committera formed rocently
including a religious body like the
Waky Board are dominated by Con-
gressmen who were reir ted by  the
people at the polle. When the Wakd
Board was formed. a party which got
12 seats in the Ascembly election was
given only one seat in the Board while
the KPCC and its svmpathisers domi-
nated it None of the ex-MLAs were
taken. None of thea Tlemas were
taken even though there is a specife
provision In the Act Wakfa Act that
thew must he renresented. T do not
want to sav anvthing mare on thie
as the matter has heen taken to the
conrt hv the peon's concerned. T do
nnt know wha advisrd the Governor
tm *tix matter, but T am afrald he was
not adviged properly. The Congrews-
men are rreating the imoression  that
Praddant's mils je Canersm rile, pyen
theaneh the gand -intentioned Governor
{a treine tn resim this

Maars are 8 let of Dolttcal and ad-
minlstrative problems In the Stale
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The Governor was trying to associat.
public opinion of all shades witn the
administration through the food com-
mitiee, the agricultural committee, de.
#ence committee and the like. But
still there are many other spheres
where he did not and cou.d not scek
this cooperation. So, 1 would suggest
t#he formation of an all-party consul-
tative committee for the State to be
formed by the Governor to advise him
on day-to-day administrative matters.
Ife must also give proper representa-
Won to all the parties in various po-
pular committecs. Since there is no
popular elected government, more
popular committees in the form  of
advisory committecs should be formed,
#o that all the political partics and
al] shadrs op public opinion can con-
#ribute their share of advice on ad-
ministrative matters.

Then there is the wery important
question of  Rajya Salaa elections.
Even now we could not fill up  the
vacancy caused by the death of a
Congressman. Nexl ycar three mem-
bers are reliring. If something could
mot be done to extend the term of the
retiring members at least till the next
alections by amending the Constitu-
kion, our representation in that House
a!so  will ceasr and the consultative
ecommittee also will be prorer to that
sxtent. This is a serious problem
which the fathers of the Constitution
might not have foreseen.

Now I have to say a few words
about the arrests made during the
emergency, Fven people who have
been working in  a.tive cooperation
with the government .n support of
the defence measures during the cur-
rent Pakistani aggression have been
srrested and detained. Number of
Muslim League workers who  were
strictly  carrying out the Muslim
League policy of whole-hearted co-
speration in the war effort ind them-
selves in detention, For that matter,
& number of Muslim League workers
also in other Stotes like Madras,
-Mysore, Bombay and other parts of
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the country have been arrested. In
Kerala, the Governor ought tu know
the unreserved and entnusiastic co-
operation which the Mus un  League
and its workers have been rendering
to the motherland and its government
during the emergency. But yet a
number of our workers still continue
in jail. It transpires that these per-
sons are arresled on the report of the
members of the ruling party based on
their projudice and antagonism ggainst
these mon belonging to another  party.
Even personal animosities and rival-
ries are reported to have had a part
in these arrests and a ourt is report-
ed to have remarked that personal
considerations could not he eschewed!
Even where the court bailed out a
person, he has been arrested the next
dav under the Preventive Delention
Act.  All these stroneglv indicate per-
gonal prejudl es and animosity,  The
peop'e could not legitimately agitate
about this for want of a loral repre-
sentative povernment and because of
the emergency. The present autho-
riti»s in rharge of the Preident’s rule
must pav very serious eonsiderstion
to these fa-ts. One imporiant  fact
that has 1o be rememhored in this
eonnection is that whil~ neople of all
the partirs are eoncentrating their
attention upon the war cfforts. such
il-advised and unnerces=arv a tivitics
of the nalice detract the attention of
the peante and rreate a kind of smo-
tinnal senge af instenrite in the minds
of the ne-mle which iz nnt gond to
the sunremely imnortant nnity of purs
pose that must he strengthened at
mu-h a eritieal juncture.

15 hrs.

Sir, the previous spoakers have
spoken about educated unemp oyment,
lack of industries, the probl:m  of
food etc. As far as industries are coh-
cerned, there is nobody to argue for
our State except the members of the
Consultative Commiltee and this
Parliament. This Parliament must
take a svmpathetic attitude towards
that State for many rrasons. Ome
reason is that we are really suffering
for want of employment opportuni-
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#Wes. We used to send our people all
over the world to get  employment.
We used o send our people to Majaya,
Burma, Ceylon and other places. The
doors of those countries are closed
now and people are coming back in
bundreds and thousands and adding
to the hundreds and thousands of
people, who are in the category of
unemployed in the State every year.
Secondly, b causs: of the fact that we
were neglect'd in the First gnd the
Second Plans in the matter of central
industries and brcause of the peculiar
position in which we are put due 10
our high edurated unemployment, I
hone the Central Government  will
show gorn~ special consideration to
Kerala at least this time.

What is the position now? The
scheme for  the ship-building yard
which travelled at snails specd during

the First, Serond and  Third Plan
p.riods is still on paper. The s. heme
for  phyvte  chemieals has  at  last

vanished now. And, as Shri Mani-
yangadan pointed out, the small  in-
dustries that we huve got are suffer-
in2 due to shortage of clectricity. My
information is that 5 25 per cent cut
in cle tricitv has already peen impons-
ed on the Malabar side of Kerala. Be-
cause of the troubles and difficulties
that the textile and handloom indus-
tries are facine many people have
bren thrown out of emplovment. Even
the little amaunt of industries  that
wpr are having are famt disa;pearing.
Tharefare, this prohlem must he con-
sidered serious'v and sympatheticallv.

Another important matter which I
have to point out is the negle t of the
Malabar side of Kerala which was
formerly with the Madras State. The
people of the Malabar side of Kerala
have no representation or there is no
Assembly, So long it has been a
neglected part of the Madras  State,
Travancore and Cochin have advanced
vorv much in the matter of edu-ation
and nther things. When Krrals i
considered as 8 whole only the aver-
aee ir taken into consideration. When
the nuestion nf education i{s consider
ed It is sald that Kerala has reached &
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stage when there is nothing more to
be done with the rvsult that My abar
suffers. n the r1uaiicr of rauways,
after independen_e the people of Mala-
bar did not get even s single inch of
railway line. Whatever the Dritish
did is there and mothing more has
bevn added. After 18 years of inue-
pendence this is our grievance. 1 hope
the hon. Roilway Minister, the Minis-
ter of Industries and other Ministcre
will be porsuaded by the hon. Minis-
ter of Home Affairs or the Home Mi-
nistry, whirh has fortunately or un-
fortunately bocome owr rulers now,
to pav more heed to the backwardness
of Malahar,

Shri P. R. Chakravertl (Dhanbad):
Sir, at the outert T would like to may
that the Aistine: perannality of Kerala
has itz o-vn cnigma which crentes eone
fusion when we get to nppreciate their
difficulties ag well as their local situa-
tion. Shri Chatterjer has raised some
basie questions.  Professor Mukeriee
and Professor Ranga have also lourhad
on certain aspects which  parc'ically
persuaded the Government to come
forward with this small gummeary
which has been presented fo us. sug-
gesling the continuance of the present
regime,

At the beginning, T would rather sny
that Kerala with its ¢lime and clima‘e,
with its contour ang texture, with the
peonle’'s mood and motivations.  the
entire facets of the national life of this
Stale have po' deflnite chararter which
i= not as c'early reoresented in other
States of the country. A s'n'e with
14 500 square miles. with 19 million
population and 4000 square miles of
which is reserved forests naturally hag
got the preatest denmsi*v of pomulation,
The peonle are most literate intelll
gent and sharn'v eonscioug nf their
richts and oh'irations so murh so
when we had to attend a meeting after
midnight, 15000 tp 25000 perp's were
sitting at 200 am. Tt is only 'n Ker1la
when the Cnngress banner woe ra'eed
to B0 fert the Communist hanner of
Shri Wariar's partv wag rnieed tn A2
feet and we had agmin to 1if* un our
banner to RS feet. Thin iz 1=~ State
which we have to discuss hers Tt jo
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®mot g0 easy, as put by the great jurist-
cum-politician, to compare it with
Uttar Pradesh. It is something more.
it has got its problems. We have to
study deep into these problems. The
people are enormously intelligent.
When I went to New York I found one
Mr. Menon. 1 asked him: “From
which Slate do you come?" He said:
*I come from the State where menon-
€itis prevails”—that ig the State from
where Krishna Menon, Gopala Menon,
KPS and others come. They are poli-
tically conscious. Politics can bring to
the fore certain aspects. Can we de-
mean the importance of the same now?

What happened is this. Shri Ranga
Is not here. He happened to be cne
of nur friends on thig side brfore he
did Hara Kiri. He spoke about demo-
erocy. When this question of election
was posed before the country, the peo-
ple also were kept in detention. We
know how in 1946 we won the elec-
tions. Wy swept the polls with hands
down because we were detenus, The
moment we came out, 19 years earlier
the pencral cleetions, we ransacked
every position, How?  Because we
had the fragrance and odour of deten-
tion, round about us. We had the halo
because we had been kept under detena
tion without any trial. Nnafurally,
when these people who are Marxist
Communists were kept in prison, while
their leader was parading the streets
with all sorls of propaganda in the
Btate the outcome wos fonomable to
them. The whole propagonda machine
wis there, but a better machine was
awitched on by Shri Nanda and Hathi
by keeping them in detention. Their
photos were presented to the people.
Photos of those young, ardent and
charming personalities, photos of the
bovs and girls looking helplessly for
their fathers held in custody, were
presented and that roused the politi-
eally conscious people. When these
‘photos were circulated. considerable
wvotes went to the people who were in
detention and, as a result Shri
Mukerjee's party got only three seats.
It is not that the Communlst Party had
lost all its strength, but because
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of that glamour which was
touched off by Shri Nanda and
Hathi. It was because of their mag-
nanimity, because of their liberal
mindedness, because of their strong
adherence to democratic principles
which they wanted to expound even at
a risk, Shri Warior faded out while
Shri Nambiar came forward. There-
fore, you have to consider this. Once
¥ou put a man in detention, the picture
of the victimised hero is placed before

the country and the people vote for
him.

What did the Congress do! We
should nol forget that chapter. When
Shin Kamara) went there the people
who sceedeg from the Congress came
forward. Members of the “People's
Congress”, the “Janata Congress” or
the “Kerala Congress”, whatever you
may call them, came to the President
of the Indiap National Congress. But
the President of the Indian National
Congress said: “No, you have trans-
gressed the discipline of the party, you
have flagrantly violated the principles
of the Congress and we are not going
to accommodate you". Was it not said
for upholding the democratic prinei-
ples? Could we not have tagged them
on, all of them together? Then do
vou know what would have been the
strenglh of the Congress Party in the
Assembly. But because of their differ-
ences the President of the Indian
National Congress said that he was not
going to accommodate them. It was
a lesson to them for the way in which
they behaved. [Is it nol an instance
aof upholding the demoeratic principles?
1t anybody has done anything strong-
ly advocating the cause of democracy
to which the Congress Party is wed-
ded, it is Nandaji, Shri Kamaraj and
the Prime Minister of India. Indeed
the Congress went out of power, The
Congress did not cling to power, 1
have traveled the whole of thig prob-
lematic State from village to villaga
For your information, I may say that
1 met 52 Ex-Ministers there. Since
there is a matriarchal soclety there and
the ladies who gave me the best cofee
suggested to me In whispering tones,
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Look here, Mr. John must get the
thance, Mr. Thomas must gel the
thance, and s0 on, and every lady was
coming forward to recommend her
husband to be the Chief Minister of
the State. And I met 52 of them, esch
of them clamouring for the Chief
Ministership. And why not? Each of
them is equally equipped with the
potentialities of the administrators to
carry on the responsibilities, and so
naturally they wanted to have a say
in the government. We have to con-
sider such a State with this type of
people who are emotionally charged.
When we analyse the entire social
structure of the State and the type of
people that it contains, naturally we
come across difficulties, and we have
to grapple with those difficultica.

If for that purpose the Congress
Party came forward and said ‘We have
accepled principles, and whether we
are here ur we got into the wilderness,
whether we are in power or we are
thrown out of power, we stand by
these principles, is it not advancing
the cause of democracy?

Today, we find the jurists-cum-poli-
ticians coming forward with the enun-
clation of the constitutional provisions
whieh were introduced long long aco
in this regard. Here is a provision
which is an essential ‘must’. The
Constitution must make provision for
certain contingencies? And what is that
contingen-y? The contingency is that
in the context of the present order of
things which obtain in the country, in
the poltical situation thal prevails in
this State, it is not posssiblg to form a
Mnistiry with a stable majority. It
is not that a particular party should
have an absoluts majority. Nobody
says %0. It was the Congress which
supportegd the PSP Government with
a strength four times that of the PSP,
and the leader of the PSP accepted it
st that time. But we stood by cer-
tain principles.

Again, it was the Congress which had
elected my hon. friend Shri Moham-
m-d Koya as the Speaker of the
Kerala Amembly where they had got
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12 geats by ou- support
this gentleman to be the Speaker of
that A bly b we ted to
give everybody a chance provided he
would stick to certain principlies
which are of permanent value.

We selected

Bhri Warfor; Distributing leaves,

Shri P. R, Chakraverti: If the Mar-
xist Communist Party of India today
can stand together and advocate certain
principles, nobody can step in between
them. The Congress has its own ple-
ture placed before the country; the
image of the Statle is also there; and
then, the different programmes of the
parties are all placed before the coun-
try. So, all these things are factors
which demand consideration. But be-
cause of the distinctions that they
drew amongst themselves, and because
of certain ideological differences that
were there, the whole thing has hap-
penegd like this. It is true that the
Communists have their own ' rength,
but that strength has been divided. In
the face of this divided strength, what
is the contingeney that has arisen? The
contigeney is well known. The Presi-
dent had to take power af'er consider-
ing all aspreets of the matter.  When
the elections to the Kerala Assembly
wire held, after the results were all
considered in detail, when the so-called
rebel Congress people came up to the
Congress Party offering their fullest
co-operation and tried to cut theme-
selves off from their old assoclations,
still, the Congress Party suid ‘No, we
are not in a mood to accept you today
in forming the Ministry'; so, the Mini-
stry couid not be formed. Naturally,
the President of the Indian Republie
had to take power.

Once he has taken that power, the
provision in the Constitution jg that
within six months, this factor has le
be brought up before us again, so that
we could consider whether things have
improved and whether there i3 again
a possibility of any Ministry being
formed or whether the president’s rule
should continue.
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shri A, P. Jain has been discussed
were. He is a soldier. He had been
clected from Tumkur, in Mysore State,
and when the Prime Minister asked
‘him, he said ‘When the orders come I
must go', and so he went ag a soldier.
1t is not as if he was enamoured of this
gubernatorinl posilion in the southern-
most Stat - 7 ™21 Rut because he is
a soldier and he has promised to work
out the democratic principles, he has
been selected. He has gone there as a
disciplined  soldier of the Congress
Party which is wedded to d' mocracy
and it is because of thot that he has
agreed to hold that office. The Cong-
resg Parly not only p..liims before
ihe world that it stands 1or demmocraey
but it has ulso piactised it; when the
Congress could easily come into power,
by departing from the accepted prin=
eiples: it did nol. It went out of
power. Today, the Congross is not
making any allempt at forming any
roalition becaus: of that reason. But
suppnse the circumstances chan‘ge,
and supposc there is g situation which
is brought nbout by the change ¢_>!
the moods and psychologi~s and moti=
valions of the other people also,
then the Congress may accept th_e
responsibility, And why should it
not? But that does mnot m-an that
therehy the Congress is  justifying
this slngn raised bv opnosition that
tho Conpgress is  transgressing the
tundamental principles of democracy
and that there is an outrage of the
Consti‘ution. As a student of the
Constitution, T also claim to know
eomething about it though 1 do not
practise in the Supreme Court. 1 have
studied the Constitutions of the world,
and 1 ean say tha', in every Cnm_ti.m-
tion of the world there is a provision
that in an emergency, in exiraordinary
circumstances, the central government
or some other agencv, set up under its
apis, should take charge so that Itha
peonle shotmid not be denied the privi-
leres and ameni‘ies and other things
which follow from the democratic
avatem of government.

My hon, friends who moke earller
spoke about the consultative commit-
tee When Shri Kappen was speaking
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aboul it, T was wondering whether he
wus really supporting it or opposing
it. He was out-heroding the Herods
on the other side, becuuse he knows
the practical difficulties and he [eels
them every day, because he comes in
contact with the people, and naturaliy
he wanted to point out thuse difficul-
ties o this aupst House. When Shri
Warior and Sari Kuppen share the
same difliculties, then naturally th.y
asp vqualiy competent to urge those
Ppwani:. My hon. friend Shri Moham-
med Koya could not go ahead of Shrl
Kappen in pointing out the difficultivs.
Indeed, those difficulties are there and
they have to be taken into account.
Naturally, when those difficultics are
put forward from all sides. then the
Government have to consider it

In the consultative committee, other
Members were also taken in to see that
justice was done, and attempts are be-
ing made to solve the difficultics. Shri
Hathi is there, and Shri Nanda is also
present there at the committee meet-
ing. They are there to give guidance
and sce how the elec ed representativeg
of the people feel. The elected repre-
sentatives of India sit there on tnat
committee including representatives
from other States; for ivstance, 1
understand, my hon, friend Shri Kashi-
nath Pande is *here, then Shri 8. C.
Samanta is there. and then Shri G. N.
Dixit is there and so on; all these im-
portant luminaries of the countrv are
sitting there. And why not?

This factor should be taken into
account that it is an emergency; it i
& period of six months for which these
difficulties have {o be faced; there is
a plausible condition which has been
incorporated in the Constitution and
that is now tried to be ‘ranslated into
practice. Tt hv no means vio'ates the
fundamental provisions of the Consti-
tution, nor is there anv ques‘ion of an
outrage or an encroachment on the
fundamental princioles of democrary;
if it is workeq out in that enntext.
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ot @ (Areirr) FmsIw ARy,
g3FFarra My itz s o &
6 WiIrT WY (T4 ® IFNIT Ol @
# gxer wi oy F@0 § 1 W W
ETIa T 4THA «g AT 9 GHisE &
®T 7330 TET0T WEAT 41 AT A1 F
I3 & s e ar |y gra
a4 ITR 6 g1 1F Fag @A s =
oAt ¥ A wi & qvAr vl F1ATE 7
Fawr fg &t o 9397 faig 18
qUES A FOATE F 1 ag Fidq
gy A T g A aAg s ¥l
#tafgdgrs fug gaflmaosar
§ (% 12 Frzi1 1A B A3 F faod|
¢ Afaa q o o aifaga 3 fw
afz 37t of A gl & sew @1 1w
orc 521 aF TRowAA tfrfrafs e
&1 AT AT 120 79,82 FT & F AW Z0970 1
ag 6 agrain faq ny gargr ) A gq
®[ 9Z4 S AT§ 4747 47 A TZ UL A
FIFTTAFT T 1557 qH F1Z1—
ZIMAE 0 w4 Az w91 fw ag
wrmtsfansz 1 (wfiaagwsarar
feazrrsarmomd ) Axman g
& qar 1 a3 1r4i R AT AT R
qZ ZCATTF T4.AT K1 897 & | 18 F0d
F17 7473 R I0T AILA ATH ®ITF
WMITF 2 @ 6 OG0T 37 F4q 7.
wezify ma3 aT1 w4 &F aw R
IEF AT a3 F L ;gegalw
agiwr Ffearq g3 oo ym g e
# 3vm g B a7 {7 ®1@M Waa 7
3% rusw F frgea @ qowd
@er wi Frg=a arg fen a7 T 341
WITT 12 I A0TF TIHT I AT OET
TR AL ATITHLT §1 IAF TF AL
qifiamgmg . ...,

q« W TG qrg g4 w9 ad
s (I
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ot ad - & ¥ ag wmar ¢ fir s
it g1 gwa ardt #®@ fawd F0d
& oot A1 TITT T T A € |
T3wAa Hiaq F faq §i7 va7w, ardq,
a5q Gz TIHT & 3g S40 w7H §
ag FF &3 &40 wrw WA F awg |t
%1 8T 1952, 1857 WY 1963
AT wTR INA F AT T@r (F TEA
AT AT 1A AT § T oAw wTAR
FMAT | 9 a7 fawdt g A w4
& 1 waw mid safAarz a1 wIAET 0w
w727 ¢ 1 o miame § wW Ag I7q
g im T um A ia Al vm TR
TET AT AT orOTE T A €A R
qEg AT AT A K ;T AT AT AT
dia ag 3 v faga ¢ o g
wr afrore gz g @ fEoaRf 9T
fag? Y o1t wamq & AH T OW
s A TgAMEE & a7 w0 wHg
gramx 3 saniwmd fo 3 wmowmr-
faw A 2 @17 37 07 ff7 qegn @54 21
AT AT § 22 EIH ZAIC SARAT
& fa s q1a7 fag o fx A7 A
®T 3F I0AT & T g8 e fm mar
fe & AA77 1 fasms a0 &7 & W |
TTAT A1 A4 A1 ST gANT WER A
¢ 3AF1 AT 1, afrfnza o w21 A
2§ are 3 TA@E famo s
R mRAE T owA MRA HwR
@OE OFA OH UE TTATH
pay ¥ fadt f& &1 W &1 A%
wFadqr waa  wen faar faTnd
i@t &1 A28 T WAL AH A
[gN 0 A g4 F1 qg A 7w
fe §r7 8 qam forgmr ® f9m
qr | frregnfoa gq g7 & &1 % €2
wegfre mAT I 41 wrd, & 1199 47
w1 o1 WT T GFH A4 AATHAE
A1 AT LA A1 AT AT 79 7AT

¥ 0% TUETTE frar afzgwg N A
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&t fx w0ar a9 7 faagq Zem 6y
w1 fufaeedt aadr wifio | Affm o=
g mas 4 4z 340 fw ¥ d
wrafmz mam g1 wnam, A ow oSt
TAN—TTFG—=TTR 150 AFi——m7AT 3,
I QA GTFE AT A 1AL,
a1 347 T v v T omaran
w7z waly &= 0 ox fdtas
fafaedr o1am 1 oo 9, Bfew s
qEf #1 T g 41 fwagr 9T
wrg g7 fafaedy a8 awn arfed

gl o7 feaw w9 oTR MAERz AT
wifgd 1 F ww 1 faig w@TE ) 6y
wrat & feam wrd WiR AAAAT GeEr
g, afF FEgmm @ feard
¥ gnkfemen i fam o & 9fs
WTTT ® W A AEw AT T gk
§, wafan o ov dinfer omd me
madEz gt ofge W@ 9w & wmar
Fanfrdt aef . WA g sEw
o foft vt & dnfedr Af gt &
&t a1 & gt Faa; iar wfzg /i
TR TaHE gAdT wifT ) g
¥ TmT AR a9 F1 Fa9 & gt
% g geF ar, e At g A fafrdt
HH FT T | AT & T e g
WY aTd § €A AGN § 1 T EAVHAT 9T
favnw w1 & o ga & arfaws
FTFIE ¥ G T E |

oft g0 fTo StT ® T ¥ I
xafaw 9.1 1 fin & weor = w4
& gwem g M ™ WO e wGT,
¥fw gu ag ara g & g Ao Al
g r greclrerd am maile,
wE UwiHg ¢W iz, faw wwm diw
wre fesgeafog @mp s & oA
weot foveet §9 9T 9981 &7 o
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o

o 'q fegdar g o aTa W
g w1 fAn fedt 0w e ¥ g
99T @1 I EF KA F 5w T4 )
¥V 0% & fF 3 § dnrifow reie
gt =rfzo 9 agi 0% T afy & arE
i A fFan wr =R

Tt o oE wz g R At ¥
AEAT Al g, afiveraggfs wm
F o Tw oy ) gw Al oA R ¥
et & wrew €6 o T gE A g,
wifF aAwe seargdre sofe ¥
waT F farg & W 7w 39 W faow
w72 § o o 7 ¥ A maad
#t 7% o fafe famin fem mor, @
I8 ® #rf goi adf g, Afea gH T
&9 &1 &1 & fF 07T T w1 967 920
A Awfd 7 v, @t Fry maA
wem WAW H ot Wy &1 maE A/
WY A | gHT AT W 9AT i
a&f @ "mfarz mE fodr 2z §
agTd & 99 ¥ 97 0, A @ A afy
g1 Eni—-an 3 ¥4 fr agt g7 afe-
feafa fame of 2, wHUT T F S A
dYa At wrrh & ST PR T 9T
Famr § 1 T w9 1 aTor T
FI—FTHA T FETAT 9 AT 9987
Frow oAy ¥ agy @fmmr § wdE
f& 7zt qx wgafa F7 WA AU KT
=nfgg

g7 ag & fr adar ofcfrafy
% w1 v wfza ) o frafr o B Py
GifFET A W T gwe T g &
¥ a7 qW & @A Prve ofufefy
t 1 gafad s @it & e " dw
T fz¥3 ov #faq @7 afge @ 9w
qifedt & g 78 & 1w a7 qifzaf
otz gaa w1 e dw A AR

gm wifgy | wx aw ag feefy Y
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ot g, v o oifeena @ werk
TR WA TS AR &
o & AT, 39 A o W ¥ § 0g-
ot 1 WA TET AU AR

wiw ¥ TEr, ot swOF {,
foa sy S awaa it w2y oA
@ T W sy § frey fo
v % &w § g @ wfed ) P
w0 WA o g & A g
O W, ¥ ww e F fow Ay
wr ar, w1 frwreafeh A
wfeeama & it a3 @ 4, 39 ™™
ot RO A AW A qATT AW
gwrr fzar | x@ w1 ¢ 3z § feowde
WA ¥ W Ay #7 & ot Ofew
g wgE ¥
1525 hrs,
[On. Sarosmii Mammmr in the Chair]

IT T A of7 WTAOT € X Ay
T, oY I§ w1 w1 W gET | T T
¥ "t ¥ 5 fF v widE o
W} I M wged
oI AL, ¥ I K e goey
wii w1 f few

WEr AW FWY T T A §, 4w
el § e ¥ & gl & wrA Wy
T ATA & AR ¥ AT weAry Wi g,
W aw rafor mw A @ i fw
W a%w qw 9T A%z ¢, e i
wifieeT ¥ weré WA 7 § o gafad
YO AT, AT FCAETE AR K 1 W
9 797 ¥ F g1 fear omdm, A
& 97 Wy rfeai s e 8 AT,
oTTH ¥ AT TR ERT, AT ET
o7 ¥ ¥ T 97 #fww 1 Free arfagy
o' g F aos a1 wam, Faad
YA WITET IEAT | A el &
® X9 YW TR w1 oawdw vy §
b ofcfenfa & e won e gt
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t oY gE fam e & Tt & W
w1 gafa @ &t i

¥ F @ravd # A givam #fade
WET mnaz &% rf § 17 ey 3Ty W
TR A o le FA X W amr oY
e & afafafudi «1 g w7 wiv 3
¥ fa=r-fafamg w77 37 91 war w0k
¢mIAFE i emtom A AA A §,
IR WAR A} fF I e
B A R AT T

9 ¥ & a7 FzA1 Wz f e
% xq 9=ng T Faw g A g
FA1 E & w8 dvz-mrena af fafr &
Far7 7g et ana safyg | e g
wafaaa
Mr. Chairman: Shri Khadilkar.

Wt 7wH W wewin ; (ZaT)
ol g, grew & awyfr A &
Mr. Chalrman: The bell is being

rung..Now there is quorum. Shri
Khadilkar,
Shri Khadllkay (Khed): Madam

Chairman, about six months back,
this House had an opportunity te
discuss this matter.  Unfortunately,
it has come before the House for a
second time. On the earlier occasion,
when the question of the President's
Proclamation was  debated, [ had
made it very clear and questioned
the propriety of the measure, as many
on this gide also felt that this pro-
vision in the Constitution should neot
be resorted to wunless Governmend
was compelled to take action under
the enabling provision. This argu-
ment, | am told, has been advanced
again by my hon. friend Shri N.C.
Chatterjee. He has questioned the
constitutional prop iety. Shri Mu-
kerjee kas alleged thal the Congrese
want to have monopoly of the powes,

and theel oe thev are trving S0
evade elections under some prelext
or other. Shrl Ranea would like fo

test public opinion before coming W
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[Shri Khadilkar]
& decision.  But, on this  occasion,
anfortunutely,  all these argumnets,

in my view, are beside the point,
because the situation has  radically
altered, and when we are debating
the Proclamation on this  occasion,
we will huve to apply our minds,
scarch our heasts, to see whether at
this junctuce, when we are engaged
m a wur with Pakistan, we can afford
to divide a State or the country in
party wurfare which would be un-
leashed if electivns take place. This
is the main question, and unless any
one here is prepared to take this risk,
%0 my mind .

Bhri Alvares (Panjim): That is not
what the Governor hus glated.

Shri Khadilkar: 1 am coming to
thut, tu the assessment of the situa-
tion given by the Govenor of
Keraia which has become the prob-
lem State of the Indian Union. 1 am
mot going to by-pass this lssue.

But this question will have to be
msked by  everyone, though  his
sonscience might be a little uneasy
about the constitutional propriety of
this measure. 1 know that on this
mide wlsp many people questioned
this, whether the Congress was right

or wrong, whether there was any
alternative or not, whether all
avenues were exhausted, were

pearched and found impossible or im-
practicable. All these things were
sald. But now, when stalwarts from
t#he Opposition come forward and
say, brushing aside the asscssment of
the Governor, that we should go to
the people or order elections and
wnleash party warfare in Kerala, are
they serious about the Indian
stuation?

In my State, Maharashtra, the
question of municipal elections was
ralsed. They were about to take
place. 1 would like to Inform the
House that the Government did not
‘sake any initiative, but the Opposi-
tion, including PSP, Communists and
other parties, spproached the Gov-
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ernment and said  that it would be
incongruous  f municipal  elections
were ordered at this moment, and
they suggested that it might be post-
puned for the time being. That was
said by the Opposition there, because
I think they were conscious of the
present emergency as it s

The nature of the present emer-
gency is totally different from the
emergency  ailer the attack by the
Chuncse. We must bear this in mind.
There, a small skirmish took place,
the Chinvse withdrew and they de-
clared a unilateral ceaselire, and we
were in a sort of shock for Lhe time
being,  But goday, the situation in
India, because of this war with
Pakistan, has qualitatively changed
It is not a superlicial thing. It has
gone very deep. The whole almos-
phere haz oltered, and a new assess-
ment of the whole situation is called
for. g

The situation has changed in two
directions. Firstly, we were, un-
fortunately, harbouring certain mis-
conceptions about Pakistani strength
and we were always fearing that
Pakistan, well equipped with arms
from America, would be able to give
us a blow. That sort of complex had
developed. But now, the myth ol
Pakistan's superiority on the battle
front has once and for all been shat=
tered. Tt will have a major effect on
the Indian situation.

Secondly, for the first time, in spive
of all differences in the country,
all people, all parties, all sections of
opinion, have stood like one man and
are prepared to support the Govern-
ment. At the time of Pakistani ag-
gression, my hon. friend Shri Muker-
jee never questioned the Prime
Minister about monopoly of power im
directing this war, but gave his sup-
port. So, is It not illogical to argue
in this fashion on this occasion?

Perhaps he would like to satisfy
Kerala opinion. At least the majow
forces in Kerala are not represented
here, because most of them from the
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left side are in jall. The revisionist
eommunists, if I were to know that
eurrent description of the section, to
distinguish them 1Irom the Marxist
sommunists, are sitting herv, Lo the
two forces are there. They are tiw
major forces, and ultimately the
question  of  constitutional  govern-
ment in Kerala will have to be dis-
eussed and settled by the Congress
and the Communists who are inside
jail, the Murxist communists. 1 am
talking on the basis of the results of
the last elections.

Unfortunately, the Congress Parly,
after the emergency, have not shed
the divisive and rigid attitude and
bave not comec cleser. Frem  the
report it is clear that the dissident
Congressmen have not seen the wis-
dom of muintaining unity and coming
back to the Congress fold. > r has
the Communist Party, a major force
in Liat Stale, seen the light, realised
that the time hag come when, in the
fight of the changing world situation,
it will have to apply its mind afresh
to the objective realities present  in
the country, and, instead of dividing,
instead of carrying on this internecine
warfare, in the interests of democracy
and progress of the country, should
come closer. There are no signs of it
unfortunately. There is one symptom
mow discernible from the latest state-
ment of Shri Namboodripad that
he s trying to give a second
thought I am wvery happv, to
the whole situation and applying his
mind afresh to the Indian national
problem vis-a-vis Pakistan, vis-a-vis
China and the internal situation. I
hope he will take courage and also
eome round to the wview that in the
changed context of the world situa-
tion, it is necessarv for him and his
pa~ty to change. The so-called Afro-
Asian solidarity has been shattered
all round. Formerly, the communist
movement used to present a picture
of unity, united thought, a projection
that has been shattered all over the
world, and the appeal of that thought
has been bl.nted considerably,
because 1 consider communism as &
philosophy has an appeal and 1s a
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force to be reckoned with. But un-
tortunately, those sitting on the lefy
side here do not see that in Kerala
today or tomorrow Lhey will have po
face this problem.

It is not a question of appealing te
the ¢ .nvval Government, because, as
1 said, constitutionally 1 was nos
satisfied, but then when the ruling
party finds itsel! incapable of evoly-
ing a majority under the Constitution
that can carry on the governmend,
what else is  there” Unwittingly
they have been compelled,  whether
they like it or not, 1o take recourse
to the moasure that they had tuken
on the last occasion. We debated it
thoroughly then.

This is o very good summary of
the Governor's report, Our old
friend, Shri A. P. Jain, who happene
to be the Governor, is a good demo-
ecrat, 8 mun who hus come from the
movement itself. 1T do mnot for wu
minute imagine that he would like to
find exruses to continue the present
state of affairs. From this, as I sald
earlier, the same piclure emerges,
the same rigid attitudes are there
betwien the Marxist and non-Marxish
communists, the Comgress and the
dissidents. There are other small
forves like PSP, SSP ete. 1 do not
know  their real  fundomental
philosophical and organisational
approach is to Indian politics and
the Indian situation in the presend
context. So long ns these rigid atti-
tudes continue in Kerala, even after
six months, again the Home Minister,
whether he likes it or not, will have
to come forward with such a meo-
sure, as there iz no solution in sight
When community-wise there is &
rigid attitude. when party-wise there
is a rigid attitude, and there is ne
sign of a major force coming up of
emerging out of the struggle for
power, in such a situation, under the
given Constitution. no democracy,
parlismentary functioning, ls posed-
ble.

Shri Ranga suggested, and lesh
time I had also suggested, that M
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slection after election we find in
Ke.ala that no solution within the
famework of the present Constitu-
%on, with a majority ruling, is possi-
ble, what is to be done. I said that
some other way should be found out,
0 that a constitutional government
would be installed in power. But is
#his the time? Can we do it? Can
we afford to do it now? Will our
attention not be diverted? Will not
the forces that have gathered united-
&y to meet the challenge from Pakis-
tap be weakened?

These are the issues. And there-
fore I thought that on this occasion
Members from the opposition and on
the Congress side will see that under
fhe given situation, when we have to
fave this emergency, there is no
question of questioning the propriety
af this measure, because there is no
slternative.

Madam, we are debating Kerala
question. After six months I am certain
that again we will have to take it up.
Perhaps the whole matter might be
wlved at the time of the general
election. [ say “perhaps”, because
with the present rigid attitudes I do
oot think a common consensus and
anderstanding for a majority, which
i§ the basis of a parllamentary demo-
aracy, would be ever evolved in that
$tate. This is rather gloomy pros-
poct, as I see it.

Ome thing we must bear in mind.
It is the most literate State in this
eountry. The people are vwirile, the
people  are  aclive to the  issues.
Though they are poor and there is
vast unemployment, industry has not
doveloped, and  agricullure cannot
provide employment, nor is there
self-sufficiency of food. In such a
state of affairs, when they are not
Baving a popularly-clected fovern-
ment, I would plead with the Home
Minister that he should see that they
get justice on these counts. Because,
at the present juncture, at the Cen-
tre all the States of our Union try to
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pull their weight in some directiom
or the other. Kerala not being re-
presented in  that sense, it is the
responsibility of the Home Minister
and the Home Ministry to see that
they get adequate, a little generous,
measure regarding all these things at
the present juncture.

Madam, as I said, I do not want te
lovk the question in the narrow sur-
rounding of Kerala only. If in the
Indian Union this state of affairs
continues in any State, the constitu-
tional pandits will have to give a
second thought and they will have to
consider. When we framed the
Constitution on the pattern of the
British model we had visualized »
certain situation. If that situation is
not obtained in this country, I would
plead with the Home Minister that =
little advance thinking is called for.
If the same development takes place
next time, if after the next election
the same forces emerge, then he will
have to find a measure of evolving
some consensus and forming a gov=
ernment. [ do not want Kerala to be
deprived of & popular government,
1 am absolutely unhappy about it
Whatever the position there, of the
left or the right—l am not warried
about it—but in no State should the
Indian Union have for a considerable
period a government which is not
elected and is not functioning as an
elected  government, because that
would be a failure of the Constitution
to that extent. And it is socially and
otherwise a failure, because in the
long run it will have a long-range
effect.

One word more and 1 will finish
Today in all these South-East Asian
including India, we are faced with a
new problem. That also the Kerala
people must keep in mind. Mr. M. N.
Roy once said after toking a survey
of thig region that in this region the
basic force will be nationalism, but
that nationalism will be painted red.
If this basic understanding of the
gituation in the Asiatic world is taken
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into account by those who want to
worship at the shrine of British
democracy based on a certain social
pattern, we will have to give second
thoughts to it. And therefore while
applying our mind to Kerala, endor-
smg the proposal that has beep
brought forward, and trusting the
Home Minister—though he has ad-
mitted that he is a disillusioned
socialist—but 1 am certain that he is
a radical democrat al that at leas;
be is not disillusioned about demo-
cracy in this country. And therefors
we must entrust to him this task of
looking after thelr welfare and trying
to sce that the popular opinion,
people’s mind, is properly gauged and
that the government is carried on
through the Governor in & manner as
if there is a popular government
there.

With these few observations 1 com-
clude,

Skrl Hari Vishno Kamath:
man Madam....

Chalr-

o) JN WA BATT : ETSH §
o i A &

Mr. Chairman: The Bell is being
run. Now there is quorum. The hon.
Member may speak now.

Shri Hari Vishon Kamath: Thank
you, Madam.

Chairman Madam, it is &« matter for
gratificaticn that the speeches of all
hon. fricnds who have spoken earlier,
including my hen. friend Shri Khadil-
kiar who tried to show off his ideolo-
gical facade, and my hon. fricnd Shrl
Kappen whose speech could have done
credit to the opposition benches and
who but for his label would have been
mistaken for a member of the opposi-
tion. all the speeches have been an
indictment of the President's rule in
Kerala. 1 am corry to say that the
Mioister and the Government have
heen isolated in this House already

Shri Hathi: 1s it?
1598 (Ai) LSD—-T.
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Shri Hari Vishow Kamath: And I
am sorry to say that & senior Member
like Shri Khadilkar has shown him-
self in his true colours today by
aligning himself or, shall 1 say, by
echoing Chinese parlance and Chiness
nomeaclature and referring to the
right communists es the revisionist
communists. If you listen in, Madam,
to Peking Radio nowadays you will
hear every night references to “UB.
imperialists, Soviet modern revision—
ists, and Indian resctionaries™.

An ben. Member: Do you listen to
inr

Shri Harl Vishon Eamath: 1 believe
Shri Khadilkar will not include him-
self among “Indlan  reactionaries™
when he refers to himself!

‘Be that as it may, I am sorry to say
that the Governor’s report, which
before the House and on the basis of
which the motion has been made, Is &
sorry document. It is a flimsy reed,
it not a broken reed. And the motion
made by the Minister of State is proot
enough that even today the formula-
tion of policies and implementation of
decisions by the Government are still
bedevilled by unprincipled expediency
and partisan Interest. They have not
yet got over, cven in this emergency,
the anxiety, they have for their own
party and the concern that they have
for their party’s welfare. And before
1 proceed to the other points of l_ho
Minister’s speech T would like to dis-
pose of the Governor’s report.

The Governor. T wlill not go to the
length of saying—knowlng him so well
as we do—I1 will nnt say that he has
shown himsclf as being unworthy of
the high office he holds T will not
«av that he has not done justice to the
high offire he holds hut T do sav with
al] respect o him that he has not been
a shining exemplar of gubernatorisl
competence The report hefore the
House is s careless. so clipshod (An
Hon. Members: What ie Ieft nowo; it
bristle. with inconsi-tencles. snlecisma
and blunders—not mere mistakes a8
my friend prof. Mukerjee said He
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has been here long enough; he has
been a minister for umpteen years
and he has been a member for more
than umpteen years. He refers to
the mid-term elections. It was not a
mid-term clection for Kerala. It has
been an election after a full term. It
may be mid-term with reference to
Parliament’s term, but not for Kerala
Throughout this report, he refers to
‘mid-term elections'. And behind the
lines and between the lines, I can also
sec a sneaking sympathy for a Con-
gress victory at the polls, for a Con-
gress Party victory. The Constitution
doe: not prescribe  that a Governor
should resign party membership and
I belicve this Governor, in line with
the o'her Governors also, is at heart
still a Congress Party Governor....
{An hon, Member: He is a Governor,
not a Congress Party Governor). A
Congress Member could say so. The
report in the last but one para says
that Shri K. M. George the Congress
Party leader, not the Kerala Congress
but the National Congress Party
leader, opposed immediate elections—
there iz an Important but’ here—but
said that his party would be prepar-
ed to face ele-tions whenever the gov-
ernment decided to hold them. But—
unfortunately again there is another
‘but'—the Governor thought, as Prof.
Mukerjer gaid, as a political astrolo-
per, the Congress Party would not be
shic to get a majority of scats in the
elnctions if they are held now. Shri
Chatterjec has made the point very
copently, precisely and succinctly, that
the Constitution nowhere lays down
that the Council of Ministers should
have a majority of their party behind
them. Here iz article 163 for the
States and the corresponding srticle
for the Centre. Tt ix nowhere lald
down that the Chief Minister and his
Ministers should have behind them a
majority of Members belonging to
their party. It has been amply prov-
ed even in Kerala itself. The party to
which T have the honour to belong
ran a government there quite a long
time without an absolute majority,
with a membarship of 10 seats only
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in that legislature. Therefore, it is
late in the day for the Minister to
come forward before the House and
Plead that because electiong would not
result in a viable majority for any
party, it should not be held. The real
reason is—the cat Is out of the bag—
and it would have been enough to tell
the House, that there is an emergency
before the country and therefore, in
the name of emergency which serves
as a dark and thick blanket to cloak
their sing and crimes of omission and
commission, in the name of this emer-
gency they want to postpone every
election, even municipal elections,
and panchayat elections. In Maha-
rashtra the State Government have
postponed elections for the munici-
palities for the next two years till
after the next general elections. So
also in Madhya Pradesh, the panchayst
elections have been postponed indefi-
nitely. Therefore, government must
come forward and say definitely: are
they or are they not going to hold
elections after sélx months in Kerala?
Are they or are they not going to hold
the next general electlons in India in
1967 if the emergency continues? Let
us know. I think this will go dowm
in Indian  Thistory as an emergency
Parliament! The emergency was pro-
claimed in October, 1962 ond it con-
tinueq through 1963, 1964 and 1963
and it is pgetting into 1968, And it
may hecome, God forbid, the Long
Parliament in Indian history. Let them
tel] us whether it will become a Long
Parliament and what the position will
be in 1087,

Now, therefore, the report of the
Governor of which there is only a
summary before us, is a hopeless do-
eument. I am sorry that the Govern-
ment has taken a decision on the basis
of this report which is not worth the
paper on which it is written. The
Governor has defamed my party. (In
terruption) .

Shri Mohammed Eoya: He has
only enrolled some¢ members in your
party!
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Shri Harl Vishou EKamath: Not
merely enrolled; he says that Mr.
Adhikari. ...

Mr. Chalrman: He need not try to
answer all the interruptions raised by
hon. Members.

Shri Hari Vishng EKamath: [ am
temperamentally so made that I enjoy
those interruptions; [ am not opposing
them. Now, the Governor has defam-
od my party by saying that Shri
Adhikari and Shri Rajeshwar Prasad
Rao belong to my party. This is the
first thing. Secondly, he says that the
PSP leaders said that they would In
the normal course be prepared for an
elecloral  alliance  with  the  Jeft
oommunists, the Marxist communists.
This is a libel, defamation and a
slander on my party. Tt is true that
the Governor cannot he brought to
book, I wish he could be brought to
book under the law, and T do not
know whether it js pos:ible; I feel
that the question of investipating the
possibility of bringing & Governor to
book may he gone into by emincnt
lawvers including yourse!f, (Inter-
ruption). Now, Shri Namboodiripad is
the leader of the Marxist communists,
I hope Prof. Mukerjee will excuse me
for sayving ‘left communists': because
1 should not use the words “left and
right". Shri Namboodiripad is an
estimable gentleman. I know him
well. He is a good friend and a man
of inteprity and honesty. But we are
here only concerned with politics, and
his polities as a leader of a party.
‘Therefore, T am very unhappy and
sad, nay I am angry with the state-
ment that he recently made with re-
gard to so—called Azad Kashmir and
Aksai Chin. I hope that he will yet
#ee reason, Sec wiser counsel; I do
not know why he has taken a differ-
ent line.

Shri Khadilkar: Therc is a similar
remark Shri Ranga has made regard-
ing Kashmir 1 believe. (Interruption).

Shri Har! Vishne Kamath: The time
has now come, today, when the de-
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featist policy of Shri Namboodiripad,
that we should write off Aksai Chin,
write off Azad Kashmir, should go;
the time has come now, when we all
are in a8 mood, in a spirit of unity and
determination, to ask, demand, in the
United Nationg and outaide, that there
shall be self-determination in Tibet.
Tibet should be entitled, the people
of Tibet should be entitled, to self-
determination. That is the first de-
mand. The second demand should be,
not write off Ak:al Chin: but the de-
mand should be the true liberation of
Tibet from Chinese imperialism. That
ia the demand that we, the Indian
nation, should make today and not, as
Shri Namhoodiripad savs write off
Aksai Chin and write off Azad Kash-
mir. If similar policles had been
adopted, pursued, by the Furopean
nations in the 1930s and 19403 in res-
pect of Hitler, would there have been
a free Europe today? Mao's Ching is
to Asia, in the 19603 and 1870s, what
Hitler's Germany was to Europe in
the 1930 and 1940s. [ think self-
determination for Tibet, liberation of
Tibet should be the guiding line, =
truly nationalist line, a truly socialist
line, and not the so-called Khadilkar
line In respect of our policies.

An hon. Member: Come to Kerala
now. (Interruplion).

Shri Harl Vishnu Kamath: I am
glad that one of the Cabinet Ministers
at least, the Education Minister, has
voiced the feelings and the thoughts
of many milllons of Indian people,
and he suggeste? a policy which my
party propounded many years ago.
The acceptance by the Indian Govern-
ment, by the Nehru Government, of
Chinese suzerainty over Tihet was the
first blunder which has led to the con-
flict with China, which hrought
China to our doorstep, and all these
peace-pedlars, peace-mongers brought
war to our very doors. Therefore, it
is high time—as suggested by the
Minister of Education, which ha: not
been contradicled so far, and no other
Minister has spoken against it—that
this policy of accepting Chinese suzer-
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[Shri Hari Vishnu Kamath)
ainty over Tibet was repudiated.
After all, it is a feuda] concept.

An hon. Member; Come to Kerala
now.

. gmnmvm- Eamath: It ls all
intimately bound up with this. To
drive the point home that the Gov-
ernor has defamed my party I had to
enter into these details.

18 hra

The minister said that
wedded to democracy, to wh‘:ll:? m::
ence hay already been made, I would
only say that the wedding is now on
the_rock.thnymtntbudm!ora
f:vorce in Kerala. I hope the divorce

not coming very soon. I h as
Mr. Mukerjee sald, it hag beenml;nly
8 judicial or judiclous separation, and
not permanent divorce.

In the last session, I raised certaln
points when the Kerala budget was on
the anvil. The Finance Minister
brushed aside all the observations I
had made, saying that he was not
competent to answer them and that
he would consult his colleague and
get the answers laid on the Table or
answer them later. Now here comes
the Home Minister, Behold the man.
I hope he will answer those points
which I had raised last session. The
Home Minister had classified the left
communist detenus as deserving dete-
nus and undeserving detenus. 1 wish
to know on what exactly i the cate-
gorisation based. T also referred at
that time to another Shahi or royal
detenue  somewhere in the south—
Kodaikanal. I now read in the papers
that the discrimination has been re-
moved and he is no longer a royal
detenue, With regard to Kerala dete-
nus, we should know why some are
deserving and some non-deserving.

Another point I raised was with re-
gard to pro-Pakistanl detenus in
Kerala. There are two kinds; pro-
Pakistan detenus and Pro-China dete-
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nus. I am sorry my very good friends,
Shri Koya and Shri Ismail misunder-
stood what I said on that occasion, I
did not blame the entire mopla com-
munity. They are a good community,
I am fond of them; they are alse pat-
riots. But 1 did suggest that some
moplas who hed been to Pakistan and
came back had been rightly arrested
and the Adviser made a statement in
a press conference that they were &
danger to the peace and order of
Kerala, Now I would like to know
what the present position is with re-
gard to both pro-China and pro-
Pakistan detenus.

As regards Mr. Namboodiripad there
have been ambivalent statements
made by the Central Government and
the Kerala Government, Where exactly
do they stand? My friend, Mr. A K
Gopalan has been arrested. Is Mr.
Gopalan's crime any more or any less
than Mr. Namboodiripad'st WhY
should the latter be left at liberty? b1
he is at liberty, Mr. Gopalan should
be st liberty also. If the Government
still adheres to this document—the so-
called White Paper....

An hon Member: It is black.

The Minister of Home Affairs (Shrl
Nanda): What is the colour?

Shri Harl Vishno EKamath: This s
greyish, neither black nor white. 'Lt
the Government still adheres to this
document, the time has come for the
Government to consider this matter
from all angles and decide what is w
be done with Mr. Namboodiripad and
whether his party should or should
not be declared unlawtul, and be ban-
ned. This has been pending too long.
There should be some decision. They
should not be shaky. They should
take courage in both hands and de-
cide. They should not be a prisoner
of indecision again in this matter—I
am not saying it in the sense in which
Mrs. Pandit said it

One or two words more, Madam, and
T have done. Ian the last sension, I
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also referred to the calamities that the
people of Kerala are suffering under
President’s Rule. The main one was
food 1 had produced here, in this
House, the sample of rice sent to me
by a chemiit in a co-operative sugar
mill—from a responsible pe

I had sought to lay it on the Table of
the House but the Speaker, of course,
di4 not permit me. But I had shuwn
the rice to my friends and read out
the letter from the chemist in the to-
operative sugar mill wherein he had
said: “Please cook it, smell it and
taste it”, Then the Speaker was good
enough to say that if it was cooked,
he would come and taste it himself,
but that occasion never came, The
rice position, however, as pointed out
by Shri Kappen, continues as bad if
not worse than what it was then If
this, Madam, is the result of Presi-
dent's Rule, I think the sooner we
enAd it the better. President’s Rule has
been there too long. For God's sake
let it go and let us have the elections.
Why on earth does Shri Nanda want
a majority? Why dces he want it?
Has he no concern for the aspirations
of the people? As Shri Khaditkar
gaid—even he sail—the people want
elections, the people are against 1he
continuance of President's Rule for
too long. Is it not time now....

Mr. Chalrman: Thr hon. Member
has taken his four minutes more,

Shri Harj Vishnu Kamath: I do not
think so. Your calculation might be
wrong. 1 will take only a minute and
half and conclude. | have to make
only one more point. The President's
Rule so Inefficiently ennducted by the
Governor, Shri A. P. Jain, must be
terminated. Shri A, P. Jain was =&
Member of this House. I know, 1o
the amusement of the House, on one
occasion—you were also pre'ent on
that occasion, 1 think—he blissfully
proclaimed his ignorance of the
emergency. He did not even know
that there was en emergency on. The
whole House burst into laughter when
he said so. On a second occasion, in
a pompous manner, ex cathedra, he
pontificated that with regard to the

Proclamation re. KARTIKA 13, 1887 (SAKA)

Kerala (Res.) 454

CBI Report incident here—he read out
extracts from the Officla] Secrets Act
and said—anybody who commits
breach of the Officia] Secrets Act
would be liable to two years' impri.
sonment. 1 said I was glad that he
pointed it out. 1 also said that I
would be happy if I would be
in jail and as Governor he
would come and see me. He did not
become Governor then, he became
Governor later when he was assured
that there would be President's Rule
Till then he did not want to go as
Governor.

I, therefore, suggest in all humility,
in all earnestness, that the Gowvernor
has betrayed partisan bias in this re-
port. Therefore, it is an invalid docu-
ment. It is mot pood a8 a serious
document. It has maligned my party.
And, the Home Minister should have
been the la:t person to base his deci-
sion on this document. I would, there-
fore, suggest that even at this late
hour—even atier the first six months,
the Government should come to the
conclusion that what should be ex-
plored, what should be decided, what
should be seen is not whether it is a
viable ministry or there is a majority
and all that but whether the people
of Kerala—the democratic concept is
based on the people's wishes—want [t
or not. All the parties here have sald
that they will be prepared for elec-
tions if the Government orders them.
1, thercfore, plead once again that it
is high time that the elections be held
in Kerala as soon as possible. I know
today this will be passed. But at least
let them not come again to the House
in March or April—not on the 1st of
April—and ssk for another extenslon
by six months.

Therefore, Madam, 1 oppose the
motion before the House with all the
emphasis ot my command and I hope
Members including my hon. friends
on the Congress Benches also would
see their way to oppose the resolution
and throw it out, as it deserves to be
thrown oul



455 Proclamation re.

=Y M mwc wewy - W qENA
wea & g aw gon § s & faw
FTy & g mar gun § 1 aK 2@ 0T
qi wvad g ¢ fs AT o fod
*1 ¥4 TEwa w1 war qrAn omar g
oY THE! AT WA F K TEA R
azi qw frqn man &1 & WA WS-
Zgwa 1 A W 356 2 TER T
T gTAT STE g 1 A 356 ¥
g W& OF T TAEZ €T A
AT §Y AT § T A B /W T FHY
s QX & A% 6T FAT A A
T ST RAEIE € I @y w
Wy feet g9FTT & maAT F1 fiuE &
wré wravgEar ag AT § WK IRl
STer T & fAm waAT ) fgr mmare
Tt a7 wear 1 ag W wfawT
ag et wza w1 § fr 2z faar &%
aaryy i wwn & gL &1 AT q9q
awr s wra 3s6(1) # TE
Frargar ¢ ¢

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is salisfled that
n situation hag arisen in  which
the government of the State can-
not be carried on in accordance
with the provizions of this Con-
stitution, the President may by
Proclamation—

(a) assume to himself all or any of
the functions of the Government of
the State...... »

o oag wiow § fe | ey
warr §) 91 § o« far T Y g
% WTHTT WA AT | CEEr &1 §ng
gfa QT § | T W AW
t:

“Provided that jf and so often
as a resolution approving the con-
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tinuance in force of such a Pro-
clamation is passed by both Houses
of Parliament, the Proclamation
shall, unless revoked, continue in
force for a further period of six
monthg from the date on which
under this clause it would other-
wise have ceased to operate.”

o ol 7z § fr ooy weme
frast & freg 3 ot @ T w1
17 ® o @ AT W O W
wrare g fafrez & s & og WA
% fagars 2, fagrm & faeme 31 ot
U A uF dray &7 gEvA g falady
! 9 ¥ wr wfm g 9% g
w1T% ¥, a9g §, WUC ug Ag-AnT
ar w3 0T frart 57 g% ar )
w24 &1 wfadg a¢ § fr on & o
4187 T T AW AN AT T G
At g fomr gar @ fn T ot Pl
T, gEa@ &1 goar ey TEw
wTET 7T fW S%T &1 widarf
i AT FFAT § 1 T O WEA T AW
1A ¥ q A wEw A wiaer
qui ufu®IT § @ 9w 41 YT Tag
gt w1 e ag  IfeT womAr @,
Ffezwrgy gawat &, ofas gumdt
& o gmg 2w T A P faega
fraam ¢ 1 ag #fge, g Tfae W
TETE A ALY g wwAr @ 0 gg oA A
Tt WA wrafa § gw gwm ¥ art
L&

Foamr gt feqayrga
fx wifzwsr 356 oY 97 amar & AfeA
T w3t Ty wré adY frare ot amn
e § fiw wolt 2w 3 oft G g § feee

“I¢ the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled that
a situation hag erisen In  which
the government of the State can-
not be carried on in accordance
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with the provisiong of this Con-
stitution...."”.
AN T ¥ WK B Ew g
fFor mar g1 o oeR T AT A
SRtz eraw & Pt o § g
7 i o fawr g b ww
g frarger & -

“that a gituation has arisen in
which the government of the
State cannot be carried on in

accordance with the provisions of
thig Constitution....",

wE e ¥ 8 gad wwfe
g ¥ 5wt @l o o w7 mfeww
wr reRive e sg A SR W@
wag ¥w & ow oo = A faam
afewm w3%! gy fodd ogr o< fe Ay
WTHA A TET § TAW1 qAreT FRan ang
Wit AqTHz w1 weA . fean g o
# afuysregds m 7 T g% §
foE 337 93 gL dfoar & wqaTT waa
ad w0 & I T wET f g
wat ¥ ¥ fF w3r I 92w & o fagre
# o 3wrar & oW gart Afama A
sy fem & fe e iy av frass
forar *=¥1 =1 £7 ATy, ¥T IAR! AT
gw o FEop A At ? e
o fref g il & Tt ¥ gwd qu
dfgar & w71 & IEH EAL-SAt
gfaard & gt 3 gfrarat 1 gw
CISgr H e 7 oW Qg T AEY
gt & fe o7 arai &, 39T 93w, fane
o1 IErET § wTow & ATy & we
siira aTET 3 oA AT & O Fowd e
¥ U FA 6 WA 9gEar §,
g% w1 Af) § 5 ogafa v wEw
agt ar fear og 7 gw wrfews &
W s § 0T % EF Tol & art #
was fear w1 v ag Ife
At @ ? e o ot ¥ A of
feafa oft § fs 91 wrars foar
wry ?
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& weic o @ ot B 1 AT
® foR # %W owag afens
fex #t mt § fs W aeers qam
U AT A1 # o qfafrer ol
o1 qri gY@ 1 ag agwa e avane
T | & 77 T Mg g fo gAY
& @t ¥ wfrerarlt wom v\
a1 fedt T & ToR s w9
a% fr g 7 fr a9 faeg awe
b we A A wfafea @
Jar3 * it wfifeer § 1 w1
FHEz ot TmE A ayr ¥ W
IIT % arg I8 AwAT R @ s
FET FIT, Tg 9AWT AW | T
X AT QAT g AN FAAC Te
g8 ¥ waA &1 wraw ap 2 fF
AT A At e @it ggfaa
* qar 97 a7 FiiE £ § e a1 @t
qifafora o&f v § QAW o aged
A AT F7 AFAT §, TF TAL FAGAC
W grgfg a7 sraefor § 1 arefon
®© F g7 AT A A5G A ¥
gafan dm &1 ofr farza fagn
QA & AT A 3§ wfafvw §7 §
Y 37 7 {4t awr w1 wif wfqa-
A Fr AT ¥ A aw I
g1 M qF g A oy W gw
T F g § A & wfgegami &
fommm w78 § 217 39% WA 9T
FEA @ Ty w e § T w 9v
¥+F g3 frvara & A1 9 59 ) w7
b1 gt areafaw w7 @1 A F
Farat qv fret Foverg a7, Pt gy
9 faAr qame w0 g #1€ A g
Lozt A1

wx & oot <4t wmafe 9 g
Hqﬁrwmwr&wqmamhm
#d fer swrt 9907 g0 o Iam #
o Gifafoey aEty 7@ T A
" gt ? o aga werqe ama gk



459 Proclamation re.

[sft Y swe wwwy]
& wn & qeorEE wew own §
s it & qro freen g vy &
v foid & o oty w
T 8] ey mar e ww ¥ am
g gl widw qrEt w1 ar | & qree
¥ ug fag w2 aww § 5 fom wida
a3 aeit w A Ao deEe ATy
8, forere 7 wfirw & v g syfemrr o
¥ ary e wo ot Soferm o= andt §
g witg o & wew & grf wwiw
fiffor g ¥ fwam
AT %7 faqr e gurht ot ow anw
¥ & 7 ) seliwew st Wi A
foreft & e Frofaw woi o 8
ag wg fie wrras oft st wila & e
. A oA wEy g & wew § I
T & ol o St ¥ fog @y
mer da fer e @ gk
§5 FTw gu dtes w9 A wa
¥ a1 og Y€ wfan aw aEr @nf
vt & ag wf fx s wees
o B¢ wfe am A@ g

W OF W17 AT I | (AT S
¥ arg ot fpdt #) srivael wae 3 oy
®Y wror 7t ot af o & quwa § e
gwrd wremad ®Y S s g @
freft ot el &, o S wmR
Yud ¥ foro aft fasft gt o Felt o
toirifer &2 oo § g7 A W wEw
1T F) wgt 7l faem g fe g
wrd ¥ @z wiwd waw ¥ fed 0
wamat g @y oy faady Svit o6
o% tu ufuwT ¥ afeawr fag mm
B 1 AR g 2w w3 5w gw fe e
ard #t WA AT frm s AT
& ffwa 3 ¥ & s FeEr ey
¥ yo wg, faem w2 g9 w5 W
W aE & g aw! w g
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e & ag 7 @ o fy TR
YA IT w7 & | OF At S a8 NEy
fe wzoft argw a@ v qfee § N
T ag wEd § S wEy § 9y
fawg & s ooeifar fRme
& i et farmreamr g9 & wrew
g 7E w1 Fror Y ey g ) TR E
19619 IR 7y W v fin e
oft areaa # aga @ qfe § a8 ditfrax
AT §, ¥ S @ § 9
I W areq g AT fom o A
WTER 7 9§ ®T garar § ag W froowr
¥ N A qor Hfea oft & w7y
W WA RqT 91 P st 3 ¥ &
TF & TAA A v awy § 7 o agw
TwAtfeE 7w ¥ weag & wwfem afoe
£ 9 WY IR frTiive favom Al
t o' daearr @ ok e w0 oY
Dfafeen ofefotm o 2, orf o
qorifas o T, ST o ATy @
g ¥t fromm 7 & 1 H e g i W
ag i Iy wgA =T g

S OF I 7 W1 5, IRA
waw o R g
WA @ @ § WK qATT weA-s
TR TR A &, ¥ wre faw
T rRETW | W d s @
fir ag Gt S9TR ¥ AW A wATAT
<EY §, oA sAdd T me w A ¥
[arA vy § forw # foan o ww
gU smETT afa 3w o A At a7
qa a¥ gt gl e A m qw
wT wam dfed oft &%, g7 g aT
uF ma an fae st Wk
o dfew fad 1 o oF
wa am fed 9k dfew
grm s o gma sl g7 R d-
wfew @z v w 2w ¥ tow feman
grar § fag &oug w1 ewer  wEew
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ww & fieqy gur &, S® ¥ W T
ot wwm

o & & ag wgw wgw f fe
wea # @ gfawia § g fag gq
¢, &t wronr feg gu d, Forr & o X
e w1 W anp @ wwar § W
ot & e o< wafa qure g & T
TUR! TG AT gEAT § qEA F IO,
f ¥ qragrd A, & oy a1 awt §
1§ T we gt @ o g
foq wrta o= dfc gz St B AT
Wi & sy w1fgy fF ¥ OF AT
o § W efaeE § ow @ ag O
T aff, 7 T ad [z A aw
A gu & 9% wdE a9 qgl W
wgwa g @ 9w g, xafag =
w gawr firer fear ag e faan-
qATa FIW gq FA1Ez €1 W
waw femr og 1 @
T w f& wor ag 3 fF
Q& 92w qaT & aw ¥ e 5 ww
T agFa § agr wrar §, g8 fAg
g wga § fF agr 9 fadd ag @
wrgfoaa a1 ganda & 9@fa w0
qF dt o WA g ¥ 1@ g
¢ % @ e Fuel 79 w1 wferes
a6 AgT & )

il §8 TR FU a9 7 www §
a1 ff wwow w9 diefe prrmaTlY
w1 faare § fe am qama vt 1v67
* ToTT OF aver qgd Gt 1vee F
weat faat amg | #41 7 gaw WO ag
wanat @ f gwnfed &1 gaga wmelt
FTETL F1 {1 9 Aawe g1 s @1 g
xq Jwf 7 %20 IZQ § I OGS
faan o 1 g ATE WL L

TE-erd wemvwa § IR (ot W

wte firm): aro wgr agr P TEW S
Qe A w0

ARA444
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ot 71 s weery : aft v
¥ frorert & 1 & wegl & Frwet § 1 W
g 1 fremr & e xad oo woie
T A FaEi K FTH DNe e
Forarardt & art & fawr

o gak are #§ & ag egar
argat § fs wrr o qw A ¥ -
#ifow 29 o Frer ol Foe
g3 wraedt fifa &1 ody v @,
a1 fo7 g% = g YA wTR e
FT wrw ¥ & fag gaa q e
% faq aefs wrem €t wafe
T FETT WK GHTT G AT T )
ag wgt a% T &

o ¥ & ag wg 21 W § s
# Avz o1 Twz wrqfaee & g gt
A AT | 79 4 TEAA WiAT 97 a4t
¥ gre WAl B wgT aqr fr dae ga
W 97 89T FFAfAIZ, W1 A4 ¥7 &AT
o7 AR 110 A #17 241 fr & 7
awaw ¢ It agn & afx ag 7= agi
T FTH TAT T ARG TrA w1 AT
gmrgawi vw Ifam Adr & va ATy
T TEAT™ AW WW TAAA W
wegfaam 1 n3a wUT W@ L 19w gl
aw If=a & 1 & g4 T 9T ag FAwa
§ f& oy swma ammwna A & T
wiezqm & faars § 0 s o
faqi % @ 97 w1 ag FFnA WA g
& guaa § fr ag sdsfan gn g uia
t 9T 4 #gT 1 A wfusie § g
mAT %1 faar an wp 8, o 5 wfamm
& gma Agi g
gafag & @ g@mm@ w1 fadig
s
Bhrl Warler: Madam, with all the
arguments which the Minister of State

for Home AfMairs, Shri Hathi, had
brought forward, we are not eon-
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vinced, especially the Members com-
ing from Kerala. Although those
Members from the Congress FParty
had to support the resolution brought
forward by the Government according
lo the party disvipline py which they
have to abide, still they also had to
find fault with many a thing, vspecial-
ly with those tall claims which the
Minister has been pleased to bring
forward when he introduced the re-
solution. For instance I may refer to
whnt he saig about the Consultative
Committee. It is true that there is
a Consultative Committee composed
of the clecteq Members both of this
House and of the other House, and of
outsiders also. But even at the time
when this resolution about the com-
‘mittee was introduced, at that time
itself we had asked the Government
ts consider the possibility of making
this commitiee a more effective com-
mittep rathep than a mere advisory
committee on the legislative business
of Kerals, Kerala, because it has not
got a legislature, cannot thrash out all
the legislations which are now brought
forward by the Government. Hence,
as a substitute of the Jeglslature, this
committee hes been constituted to
advise the Government. Its primary
business is only to give advice on the
legislation and not on ell the other
pressing problems of the Government
At that time itself we wanted the
Guvernment to think over this, that
the other pressing problems are
equally importany and the committee
must be consulted on them, or at least
the advice of the committee must be
taken then ang there. Even on a
vitally important subject as the con-
tinuation of the President's rule we
were not consulted. Where is the
consultative committee now? It is
called a consultative committee. Let
ug be consulted at least; if our advice
is not taken, pever mind; if its deci-
sions are discarded, never mind; but
at least have the courtesy to consult
this consultative committee. But atill
you have not consulted it. Govern-
ment had ample time. Why were we
not consulted? The reason is quite
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simple, Becuuse this is not a newly
conceived proposition, of continuing
the President’s rule. Questions were
raised in this House formerly, and at
that time the Law Minister was pre-
pared to answer that unless Govern-
ment thinks gr Government ig assured
that there will be a stable govern-
ment in Kerala, the elections will pot
be conducled. So it is already o fore-
gone conclusion,

Shri Kamath has already referred to
Shri A. P. Jain's attitude when his
name was first announced as the Gow-
ernor-designate that he would accept
it only if and when there was a possi-
bility of President’s rule rather than
a democratic, popular government; if
there was any possibility of a popular
government he was not prepared to
accept the gubernatorial chair. That
was freely talked about in all the
places, in the Lobby, in the Central
Hall, every-where,

1629 hrs
[Sur1 KHADILEAR in the Chair.]

S0, once Government took = final
decision in their minds, though not
openly given, that there will not be
an elecied popular government for
some time to come—and it {s freely
talked now that the elections will be
held only in 1967—I say that this
Government should have at least had
the honesty and straightforwardness
to come forward and ask this Parlia-
ment to record or to approve that the
elections will be conducted only in
1967 ang that the President's rule
must be continued upto that time.
Why is the government not doing it?
In one of our schools, there are two
chairs put opposite to one table and
at times, the same person becomes
the Jirector and at other times he be-
comes the principal of the college.
Whenever he wants to take leave, he
puts a petition to the director, pushes
it to the other side of the table, goas
round the table and sits on the other
side and immediately he becomes the
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director and approves that petition.
S0, also the government is sending
Mr. Jain and the government wants &
report from the governor. Governor,
sends in a report. It is all make-
believe affair., Why is the govern-
ment afraid to face the electorate?
Let them have the honesty to say: we
are under an emergency, a8 never-end-
ing emergency as far as present con-
ditions are concerned and we could
not have elections. Why all this pre-
amble of consulting all the political
parties and this and that. Which
political party can say that there will
not be any majority? It is something
for the electorate and voters. The
voters are not stagnant in their mind
or political wisdom; it may change
with the situation. New problems are
coming up. It iy not because we have
anything 'much against the governor's
rule as such; either it is congress rule
direct or governor's rule indirect; it
ig all the gume. But the problems are
not tackled. It is tragic that when-
ever plans are on the anvil, we have
no popular ministry. The implemen-
tation is not satisfactory and large
amountg are allowed 1o lapse. What
is the effect of the present bureau-
cratic administration. Rs 40 crores
are lapsing, projects worth Rs. 40
crores could not be implemented on
account of the emergency. Mr. Hathi
had been kind enough to remark that
Rs. 55 crores had been given to the
Kerala gpvernment. May 1 ask him
whether it was not something like
Rs, 20 crores? After axing all these
items, one by one, Government has
come to the conclusion that only
Rs, 5'5 crores tan be given. It is not
a graceful act. When you hide the
other part of the story, this seems all
right. It happens becausc there was
no popular government which ecould
be pressed by the popular represen-
tatives in the legislature. The officers
who are sent from here have always
to kowtow before the powers that be
and they could not press the govern-
moent to give more amount.

There is an editorial in one of our
leading nationalist Congrasm Jduilies

KARTIKA 13, 1887 (SAKA)

Kerala (Res.) 466
and 1 wish the government could get
it translated. They can then know
what their own supporterg gay. The
rice distributed is 5'75 punces and that
rice is inedible and stinking. They
say that they do pot want such rice.
Not only that. Even there, there are
depots where there ls many a day
when, there are no sto.ks and the peo-
ple do not get rations. These are
complaints raised by the people, but
to whom can they complain, 1 ask. If
it is a popular minister or a popular
government, the people can naturally
have an approach to them. If Shri
Hathl {s there, I can go to him and
ask him. But what is the use of my
going to an adviser who is not to ad-
vise the people but to advise the
Governor?

Shri Hathl: He can always come to
me.

Shri Warlor: We both together can
try. The Central Ministers—Shri
Nanda and Shri Hathi—and everybody
in the Consuitative Committee tried
together to raise the ration. It was
raised, in that particular case, to twu
ounces. But now it has been reduced.

Shri Hathl: If Shrl Nanda could not
do it, the Minister there also could not
do it.

Shri Warlor: But we must have l.e
satisfaction of having approached tae
proper authorities. The people cannot
approach Shri Hathi or Shri Nanda.
The popular government must be
there; the adviser government will
not be a substitute for popular gov-
ernment, however much it is acting,
if at all effectively or efficiently. That
is our contention. So, this cannot be
carried on for long like this. There
must be an end to this.

Another point is about the food
gituation. I referred to the implemen=
tatlon of the Plan. As 1 sald, many
a plan has gone phut. Recently, as
Shri Maniyangadsn has sald, there
was a demand for a thermal plant by
the pecple of Kasrala in the context
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?t the fajlure of electric power and
in the context of the stoppage of in-
dustries; that has been already given
3 Eo-by. After having said so many
timeg that we in Kerala can have the
cheapest hydel power in India, we had
to go with the begging bowl to Mad-
ras. Now, Madras is also in the same
condition; they are now taking their
begging bowl to Mysore; and always
we are told, like something dangling
before one's eyes, what is never at-
tainable, namely, that the southern
grid is coming, So, unti] that south-
ern grid comes, there will not be any
power in Kerala. This question of
thermal plant was raised la:t time
also, and we were assured not only
by the Minister of Finance but also
by the Minister of Irrigation and
Power that we will have it, to tide
over the period until the hyde]l power
is developed to such an extent that
we will have even a surplus. But what
is the point in saying that we are not
going to get it?

The story is thls: a technical com-
mittee went into this matter. It was
appointed by the 1&P Ministry. They
sajd this should be done, but then
somebody came round and said it
should not be there. 1 do not know
what hand fs pulling this behind.

Shri Hathi: Again, the Minister of
Irrigation and Power has pressed for
it. The question of finance is there.

Shri Warlor: | do not know why in
certain respects the hon. Ministers be-
come impotent and in certain other
respects they become a]] potent. The
Planning Commission came in the
way. The story goes that they de-
eided that it should not be there.
Another technical committee went
into the question. Because the Plan.
ning Commis:ion had taken s decision
already, it is said that the technical
committee is also doing the same.
When the Minister saysthat there can
be a project, the technical committee
savs no. When another Minister or the
corporation is only having an equ-
ity capital of Rs. 2 crores If
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FPlanning Commission or another
authority comes and says that there
should not be a Project, another tech-
nical committee gays, “Not Okayed"”.
This is aln pre-planned, pre-decided
and pre-concluded thing. What is the
use of such a machinery operating?
There is nobody to ask: the people at
large are orphaned by the political
manoeuvrings of a Government sit.
ting here. Where shall we go? To
whom shall we appeal except to God?

Now, take the Fisheries Corpora-
tion. I had always been dwelling upon
that subject. I want to get an answer
from the Government to the question
whether it is 4rue that in the newly
constituteq Fisheries Corporation, the
majority of shares are going to some
American concern or not. It is a point-
ed question.

Mr. Chairman: Hig time is up.

Bhri Warlor: 1f all these questions
had been thrashed in the consulative
committee which should be called to
meet moré often, I would not have
raised these things here. If it is true
that the majority of shares in the
Fiherieg Corporation are going to an
American  concern, the government
should give some explanation. Why
should the American concern get so
much priority when all other things—
even elementary things like food and
clothing—are denied to the people un-
der the name of emergency? When
they are packing Pakistan with all
their arms, why should we pack away
our fish to America? What is the
sense in it? You will understand,
Mr. Chajrman, that it is not only a
question of fishing They fish many
more things there. It is our coast-
line. The Seventh Fleet is there and
so many things are Involved. Is it
safe for us to invite the activities of
a foreign country, whose friendship
is now suspected by all concernea? is
it good? 1 think the government will
give a second thought to this. The
Corporation is only having an equity
capital of Rs. 2 crores. the
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State Government cannot manage
it, let the Central Government do it.
The Centra] Government will find that
instead of Rs. 2 cores, even Rs. 20
crores wil] not be enough to have a
fully developed Fisheries Corporation
in India operating with the highest
profit and highest earnings of foreign
exchange. We had been dwelling on
this so many times, but the govern-
ment is so lukewarm about this. This
aspect also should be considered.

Another vita] question is about the
pay commission that has given its re-
port recently in Kerala. Every under-
dog of the government is dissatisfied
with that. All the top echelons of
the bureaucracy get very good emolu-
ments and increments. But the enire
non-gazetted staff is completely dis-
satished with the decisions of the
government. Government should re-
view that, I would have given a more
detailed exposition of it, but I do not
have time. Those people who are just
entering service now may get some.
thing, but those who have served for
10 or 12 years are meagrely paid. This
is closely linked up with prices. Prices
are increasing. Cocoanut oil price in
Kerala has risen by 50 paise todey
compared to yesterday. We get the

market reports daily and you kmow °

cocoanit  oil s consumed more in
Kerala. Buch is the rocketing of
prices that let alone others, even the
Government servants cannot make
both ends meet. If the government is
not golng to do something about it,
the genera] public will suffer; much
more the government departments
will suffer. Added to ineffeciency,
bureaucracy and red-tampism of the
government, if the government stafl
also are dissatisfled. where will it end?
Government must give serious consi-
deration to this problem.

Mr. Koya hng seferred to railways.
After all these plans, even in the
fourth plan, not an Inch of railway is
there for Kerala, which has propor-
tionately more imports and exports
than any other State. There i3 no
development there at gll. People are
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enamoured of the beauty of the land-
scape there. They come back like
Mr. Dikshit and say that people in
Kerala are very rich, glorious and full
of life. Mr, Dikshit himself does not
know the contradictions jn his speech.
He said productivity in Kerala is the
highest. Next moment, he said, peo-
ple of Kerala are very idle. Is it logi-
cal? People must know what they
are saying. Il is not because people
are speaking politics, it is not becauss
people are conscious about their poli-
tical obligations to the country and
the State, it is not because people gra
educated, it is not because the nature
is bountiful that Kerala is suffering.
Kerala is guffering because of the rot-
ten policy that the Centre has been
following for the last eighteen years
in close continuation of the imperialist
policy of exploitation where we were
kept as a hinterland to the metropoli-
tan cities which developed at our
expense. If that policy is not reversed,
if a stop Is not made to that policy
and regional parity s maintained
whereby all other regions like Kerala
are developed, this suffering will con-
tinue, We are not revolting.  This
iy a fact. This fact must be under-
gtood by the Government and the Gov-
ernment must reverse its policy and
help a State like Kerala, which s com_
posed of the best elements In 1Indla,
with the highest productivity In
India, with the highest Intelligence
and education in Indla, and make use
of it for the nationa] cause as well as
for the cause of the people of that
Btate.

Shri  Pamshar  (Shivpurl): Mr.
Chairman, Sir, T am very much thank-
ful to you for giving me nan opportu-
nity to express my views on this re-
solution.

ot gvw WY wwwrn : wefy
wetem, @ STowY mweT wwAT F
T mm FTIN F mmgfT A
Mr. Chatrman: The hon. Member
may resume his seat. Quorum has

becen challenged. The Bell is  belng
rung.
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[Mr. Chairman]
There is quorum now. The hon.
Member may continue his speech.

Shri Parashar: [ am also thankful
to my colleagues who spoke before me
for having remjnded this House about
the intelligence and the potentiality of
Kerala. 1 heartll, congratulate them
and support them. Having been in
Kerala twice, and having come from
Kerala only two days back, I want to
express my views on the present reso-
lutjon.

Sir, it anybody has a dcsire to see
what havoc an unstuble government
ean play for the people let h.m go to
Kerala and have a look at the condi-
tion there What wea fing there is,
Government  officials, burcaucracy,
taking perfect liberty with the Consti-
tution, with the rules and regula-
tions and with  all the government
machinery. That ig what we aw in
Kerala during our recent visit just a
weck ago. Government there are taking
law into their own hands, just to
scrve, 1 do not know whose interest,
definitely not the imerest of the people
of Kerala; they are splitting the
estimates of a project into six differ-
ent part: and allotting the contracts
without tenders at their sweet will
so that they may give the contract to
one particular person presumably of

their own choice. That ia the ad-
ministration that we see in Kerala
under the Ministrics which have

never been able to find even a breath-
ing time for themselves to do a little
bit for the people of Kerala who have
always been finding it difficult to
maintain themselves.

So, if after con:ulting all the part-
tes, the Governor comes to the con-
clusion that there is no chance yet of
a stable Ministry in Kerala, he has
committe4 no fault by tendering that
advice to the President,

My hon friend Shri Gouri Shankar
Kakkar had raised the objection that
thiy resnlution was against the spirit
of the Constitution. He went even 13
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the extent of citing some provisions
of the Constitution, I tried to search
very laboriously and find out what
provisions he was referring to. He
mentioned article 356. I find nowhere
any provision to justify his conten-
tion that this present resolution is
against the spirit or even the letter
of article 358 of the Constitution. He
referred to clause 4 of that article
wherp it iz very clearly laid down:

“Provided that if and so often
as a resolution approving the con-
tinuance in force of such a Pro-
clamntion is passed by both Houses
of Parliament, the Proclamation
shall, unless revoked, continue
in force for a further period of
six months from the date on which
under thi: clause it would other.
wise have ceased tn operate....”

The reference to Proclamation in this
clause is to the same Proclamation as
is reforred to in clause 1 of this arti-
ele, where it iz 1nid down specifically:

“If the President, on receipt of
a report from the Governor of &
State or otherwise, is sati<fied.."

My hon. friend put great emphasis on
the words ‘or otherwise’, According lo
the ruleg of jurisprudence, we have
first got to interpret the word that
comes first. The mention of the om-
nivn of the Governor in this clause
has been given the first preference.
Naturally, what clse ean be a more
relinble source of infrrmation or opi-
nion than that of the Governor who is
the highest constitutional authority in
the State? My hon. friend says that
the opinion of the Governor in the
present context is not applicable. But
1 would like to know under what
clause it iz not applicable. He said
that under the provision in clause 4
this was not applicable; but in that
case clause 4 itself should have been
deleted: that iz what it would come
to. Thercfore. constitutionally and
legally, whatever opinjon has been
tendered by the Governor to the Pre-
sident is perfectly Ilogica] and per-
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fectly constitutional and perfectly le-
#al and no objection can be taken to
that opinion on that ground in this
House,

Coming to the other portiong of the
opinion of the Governor, I do not
know why my hon. friends have taken
complete liberty to ignore the other
wvery important factor which is to be
found in the opinion of the Governor.
The Governor says:

“A new factor which has emerg-
ed in the politics of the State is
the emergency due to India's war
with Pakistan (now an uneasy
truce) and the Chinese threat on
the north-east border”

And he further says, and this is very
important,

“All the leaders of the parties,
except Shri E. M. S. Namboodi=
ripad, said with varying degrees
of emphasis that it would not be
advisable to hold elections during
the emergency.”.

In the operative portion of the opinion
given by him, he again says:

“The political partics are gene-
rally desirous of an early restora-
tion of popular rule....”

—that is very natural—

“....but they realize (Shri
E. M. 5. Namboodiripad exclud-
ed) that it would not be advisable
to hold the elections so long as the
present emergency persists.”.

It the Governor, after consulting the
plitical leaders, comes to the con-
clusion that the leaders of Kerala, of
the political parties there, think that
in the interest of Kerala as well as
in the gencral interest of the country,
under the present emergency, there
should be no elections, may I ask my
hon. friend who spoke before as to
what alternative is there for Govern-
ment except to bring forward a Re-
solution before this House and get it
approved by it?
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Therefore, without taking much
more time of the House, I support the
Resolution and would appeal to my
hon. friends from Kerala who have
spoken in opposition to the Resolution
to reconsider their uttitude and in the
interests of Kerala try to achieve a
stable government there rather than
criticise or blame anybody else for the
ills of Kerala. [ have nothing else to
add except to repeat that I whole-
heartedly support the Resolution and
ask those hon. friends al:o to whole-
heartedly support # and try to res-
tore things there rather than blame
anybody here in this House

Shrl Vasudevan Nalr: Mr. Chair-
man, before you occupied the Chair,
you tried to pinpoint the attention of
the House on the fast that you nre
supporting or endorsing this Resolu-
tion only from one point of wview,
that is from the point of view of the
existing emergency. 1 believe thatl
from that ctatement, it is implied that
you do not give much credit to the
other point raised in the Governor's
report, the first part of the report.

My leader and many other speakers
referred to the relevancy of the la-
boured arguments by the Governor
where he tried to establish that thers
is no chance of any one party or any
group of parties getting a majority in
an election. So  let us all topcther
dismiss that party. But then this un
this question of emergency. 1 should
like to point out to you and through
you to the House that even for the
effective mobijlisation nf the people of
our State for defence in the situation
of emergency, as early as possible we
should have a popular government
there. We are looking at the problem
trom that point of view slsn. You very
carrectly tried to emphasise the depth
of the crisis our country is facing to-
Aay, which iz quite different from the
1962 cituation. It is very relevant 1
do not mean to say that the present
government in Kerala led by the Gov.
ernor is not doing its best in its own
way to mobilise the State for defence,
but it hag its own drawbacks and
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[Shri Vasudevan Nair]

weaknesses, and I may state that in
certain respects, the ways and means
and metheds adopted by that govern-
ment which is essentially led by bure-
aucracy sland In the way of mobilis-
ing the people for defence.

I wil] not try to dwell in detail on
the way the defence effort is going on
in our State. At this stage, I may,
however, say, that people have already
begun to feel that in the name of col-
lection of funds for defence, for ex-
ample, a lot of official compulsion is
there. I can understang that g govern-
ment machinery like this cannot en-
wisage methods other than they adopt
today. For example, how do they
collect funds? In Kerala State, there
are 20 laskh children in schools.
They say: one rupee for every child,
that means for 20 lakhs children, you
collect Rs. 20 lakhs from the children,
primary school children you should un-
derstand. 1 know of many cases where
from a poor family there are three or
four children. This campeign of
family planning, loop and all that Is
there, but today the children are
there, many children in many famil-
fes, and I know that they have to give
three or four rupees in the primary
schools.
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Then if there are children in the
soBeges, it ls Ra 6 each, and for five
lakha of children you collect Ra 2§
lakhs at the rate of Rs. 5 each I can
understand the anxiety of people to
mobilise funds, but ga popular ap-
proach will be deflnitely diffrent, So,
without enlarging or dwelling too
much on details, I am sure you will
agree with me that even for the sake
of effective and successful mobilisa-
tion of our people for defence in this
emergency, a popular set-up in the
place of the present Governor'y rule
1s essential.

Mr. Chalrman: May I request the
hon. Member to continue tomorrow?

17.01 hra.
BUSINESS ADVISORY COMMITTER
Forriere Rrromrr

Shri Rane (Buldana): Sir, 1 beg to
present the Fortieth Report of the
Business Advisory Committee.

17,014 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday
November b5, 1985/Kartika 14
1887 (Saka).
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